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HOUSE OF THE PEOPLE
Thursday, 19th June, 1952,

The House met at a Quarter Past Eight
of the Clock.

TMR. SPEAKER in the Chair]
WRITTEN ANSWERS TO QUESTIONS

Aip FRoM CANADA

*1016. Sardar Hukam Singh: Will the
Minister of Fimance be pleased to state:

(a) whether any negotiations are
proceeding between the Government of
India and the Canadian Governmen
for mutual agreement on projects for
direct assistance from Canada;

(b) whether any aid was received
from Canada during 1951-527

The Minister of Finance (Shri C. D.
Deshmukh) : (a) Yes Sir.
(b) During thre year 1951-52, the

Canadian Government provided eco-
nomic assistance tn India under the
Colombn Plan to the tume of 15 mil-
lion Canadian dollars, Of this 10 mil-
lion Canadian dollars is being received
in the form of T14.000 tons of wheat.
the sale-proceeds of which is being
used in financing the Mayurakshi
Project as agreed upon between the
Indian and the Canadian Government.
In addition, a number of buses and
lorries for the Bombay State Trans-
port Corporation is likely to be re-
ceived, the approximate value of
which would e about 45 million
Canadian dollars. The aquestion of
supply of some equipment for the
Mayurakshi Project wvalued . at about
0-5 million Canadian dollars is under
discussion.

108 PSD

ORDNANCE FACTORIES

*1017. Sardar Hokam Smgh Will the
ht!l::jester of Defemee be pleased to
sta

(a) whether the Ordnance Factories
could - produce any other material
besides war material during the year
1951-52; and

(b) if so, what material and of what
value?

The Minister of Defeace (Shri
Gopalaswami): (a) Yes.

(b) A statement sh the more
important items produced during the
year 1051-52 is placed on the Table of
the House. |See Appendix 7V, an-
nexure No. 35]

Work to the extent of Rs, 1105
lakhrs in value was done for other
Government Departments and the
trade during 1951-52.

Z1Nc SPELTER INDUSTRY

#1018. Sardar Hukam Singh' Will tae
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether any Committee ‘was
appointed to examine and suggest pro-
posals for the- establishment of Zinc
spelter industry in India; and

(b) if so. whether the Committee
has made a report by now?

The Minister of Eduacation and
Nataral Resources and Sciemtific Re-
search (Manplana Azad): (a) Yes, Sir.
A copy of the Notification constitu-
ting the Committee and defining its
functions is laid on the Table 6 the

House. [See Appendix V, annexure
No. 38) )

(b) The Committee has not yet
completed its work. .

InpTaN INSTITUTE oF TECENOLOGY

*1019. Shri 8. C. Samanta: Will the
Minister of Education :be-ipleased to
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state how far the building construc-
tion of the Indian Instilute of Tech-
nology at Kharagpur has progressed
and when it is expected to be finished?

seanch And)

tely 30 per cent. of the B
gramme has been completed, The
staff quarters are expected to be com-
pleted by June, 1953 and the main In-
stitute building by the end of 1954.

PsYCHOLOGICAL RESEARCH ORGANISATION

*1020. Shri 8. C. Samanta: Will the
l\'t!ai.;'.lister of Defemce be pleased W
state:

(a) how much has bden spent up
to date on the Psychological Research
Organisation;

(b) what are the Projécts taken up
by the Organisation and with what
results; and

(c) whether all the officers of the
Organisation are Indians?
of Defence (Shri
(a) Approximately
(b) The projects deal with test
construction and standardisation, Fol-
low Up, improvement of selection
m;jl:jhods and training of selection
staff.

The new tests have been sgpecially
devised to suit Indian students. The

The Minister
Gopalaswami):
Hs. 4 lakhs.

system of selection progressively
improving and oming more and
more systematic, definite and accu-
rate.

(c) Yes.

FERTILIZERS

*1021. Shri B. R. Bhagat: Will
the Minister of Fimance be pleased to
state:

(a) whether an agreement for the
supply of fertilizers by the U.S.
Government under the Indo-U.S. Tech-
nical Co-operation Agreement has
been signed;

(b) if so, the quantity of fertilizers
to be supplied; and

(c) when the supply will be made?

The Minister of Finance (8hri C. D.
Deshmukh): (a) Yes, Sir.

(b) 108,000 tons.

(¢) It is expected that the fertili-
arg will begln to arrive {mm July
msz and the mly will be comple-
ted by February 1953.
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ScHEME oF TRAINING IN PRINTING

*1023. Shri M. L. Dwivedi: (a) Will
the Minister of Education be pleased to
place on the Table of the House a
copy of the Scheme of training in
printing drawn out by the All-India
Council for Technical Education and
approved by Government?

(b) How many institutions for
training in Printing Techmology have
since then been established both as
Central and Regional Organisations?

(¢) What is the number of trainees
(State-wise) who were admitted for
training in the institutions mentioned
in part (b) above?

The Minister of Education and
Natnnl Resources and Scientific Re-
search (Maulana Azad): (a) A copy

of the scheme is placed in the Library
of the House.

(b) None.
(c) This does not arise.

APPLICATIONS TO REHABILITATION FINANCE
ADMINISTRATION

*1024. Shri Vidyalankar: (a) Will
the Minister of Finance be pleased o
state whether it is a fact that Govern-
ment have received numerous com-
plaints to the effect that,

(i) the applications received by
the Rehabilitation Finance

. Administration are not dis-

posed of expeditiously, and
that it takes a long time fur
an applicant to be granted
loan during which interval he
consumes most of his own
capital; and

(ii) that the enquiries of appli-
cants are not properly and
expeditiously attended to?

(b) If so. what action do Govern-
ment propose to take in the matter?

The Minister of Finance (Shri C. D.
Deshmukh): (a) (i) It is a fact that
numerous complaints are received re-
garding the delay in the disposal of
applications and the disbursement of
sancti loans. As, however, the
Administration have so far received
85,650 applications and a majority of
these were received within a short
period, a fairly long time must neces-
sarily elapse before an application’s
turn for being dealt with can come,
Disbursement also takes time because
the applicants have to fulfll warious
terms and conditions like the secur-
ing of premises, trade licences, etc.
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{ii) This is incorrect.

(b) The administration have al-
ready taken various steps to expedite
disposal and have in fact increased
the rate from about 500 per month
about 2 years ago to approximately
2000 per month. The State Govern-
ments have also been exhorted to
give priority to loanees of the Admi-
nistration in the mattet of allotment
of premises, quotas of controlled rom-
modities, power connections and licen-
ces. As a result of this and the re-
laxation of the terms and conditions
attactred to the loans, disbursements
have also improved from about Rs. 7
lakhs to Rs. 14 lakhs per month.
Further acceleration will need consi-
derable -expansion of temporary stafl
rlt;ich would be risky- and undesira-

CoaL DEPOSITS IN MADHYA PRADESH

*1025, Bardar A. 8. Salgal: (a) Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether it is a fact that a survey of
the coal deposits of Madhya Pradesh
was made by the National Fuel Re
search Institute, Jealgore to assess the
potentialities of establishing a steel
industry?

(b) What is the finding of the Coun-
cil of Scientific and Industrial Re-
searchr on coal analysis and test?

(¢) Is it a fact that wvaluable
deposits of iron ore and lime-stone lie
in Madhya Pradesh?

(d) Is it a fact that extensive coal
deposits in Madhya Pradesh and
Vindhya Pradesh are particularly suit-
able for steam raising and for the
manufacture of synthetic oil by the
Fischer-Tropsch process?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b) and (d). The findings of the
survey have published by the
Council of Scientific and Industrial Re-
searchh in a publication entitled "A
Preliminary Survey of Madhya Pra-
desh Coals.” A copy of this publica-
tion available in the Library of the
House.

(c) Yes, Sir.
fadw /R nd gicow et
*poR%_ Wro WeawTAY : () war favn
wA qg e W F &G fE T
gi= a1 | fasay & wfafas sfweaor
F for gis w2 & feaw gfem
frarfaal 7 wrrgfr & fod wdew
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i & atT weiw syEarg F sfawor
% fog welds g & sanfaE ®
feal wrrafear s &1 4F )

(&) efrw e 70 svasqaw F
ghom famiodi A grafedl &
fot  sm fvdfl fafma ofw s 99-
T fFar T £, Y afe fear wan
2 &Y foadt w1 ?

The Minister of- Eduocation and
Natural Resources and Scientific Re-
search (Maulana Axad): (a) The in-
formation is not awvailable, as appli-
cations of gandidates for Overseas
Scholarships are not classified State-
wise or communitywise, One Scholar
from West Bengal belonging to the
Scheduled Castes was sent abroad ior
training in Radio Engineering in 1447-
48, and a second Scholar selected from
Mysore did not avail himself of the
scholarship.

(b) A provision of Rs. 175 lakhs
has been made in the current year's
budget for post-Matriculation scholar-
ships in India to students of Scheduled
Castes, Scheduled Tribes and other
Backward Classes. Out of this
amount, i* is proposed to zllocate

Rs. 8,75,000 for students of the Sche-
duled Castes.

REAGT FARE FEQ © AAYI

*o0 Wt WA : F TN
i 78 gawE N ¥ w6 fF

(¥) =n Hiefufc fefa a@Ewy
FrefeE Gl & wogdl #1 qgrE-wr
fear wmaT d : AR

(=) afx faar mar § & feaan?
The Minister of Defence (Shri
Gopalaswami): (a) They are not
given any allowance called Hill Al-

lowance, but are entitled to special

house rent and compensatory allow-
ances.

_ (b) The rates are as follows:—
Compen- Houss Tetal

salory  Rent
Allow- Allow-
ance ance

For persons drawing Rea. Ra. Ra.

poy of :—
Below Rs. 55 3 5 8
Rs. 66 to Re. 100 G 7 12
Rs. 101 to Ra. 100 7 6tol 13 to
8

Rs. 107 and above 10 10
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SecoNpARY EpucaTioN CoMMISSION

*1028. Shri Madiah Gowda: Will the
Minister of Education be pleased to
state what points will be referred to
the Secondary Education Commission,
tor its consideration and report?

Tihe Minisicr of Edneatien and
Natural Resources and Scientific Re-
search (Maulana Aszad): The Com-
mission will examine the entire system
of Secondary Education in the roun-
try, with special reference , to the
points contained in the statement
which is laid on the Table of tie
House, together with amy other rele-
vant points which the Commission it-
self may decide to include within the
terms of reference.

STATEMENT

Terms of Reference of the Se-
condary Education Commission
will include the following points:

(1) To examine and formulate
the aims and objects of Secondary
Education in India with reference
to the present position in the
country and from the point of
view of developing qualities of
leadership needed in different
walks of life.

(2) To consider tire question
of the diversification of Secon-
dary Education and the establish-
ment of unilateral and multilate- °
ral schools.

(3) To determine the duration
of Secondary Education and its
relationship to Primary and High-
er Education.

(4) To examine the existing
Syllabus of studies and methods
of instruction and the type of
text-books wused in Secondary
Schools and suggest improve-
ments in them.

(5) To-consider the place of the
Federal Language, the regiomal
languages and English in Secon-

dary Education.

(6) To consider the procedure
to be adopted for selecting pupils
for Secondary Schools.

(7) To consider ithe nature of
examination to be beld at the end
of the Secondary stage and its
status for purposes of admission
to the Universities.

(8) To consider the steps to be
taken for training an adequate
number of teachers and the ques-
tion of their salaries and condi-
tions of service.
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(9) To con.sider the question of
exercising better control and su-
pervision over private Secondary
Schools and ensuring proper stand-
fhrds and conditions of work in

em,

~ (10). To consider the financial
implications of establishing the
proposed system of reorganised
Secondary Education.

(11) To consider

any other
matters relevant to the terms of
reference.

- INCOME-TAX INVESTIGATION CoMMIS-

SION

#1029, Prof. Agarwal: Wl]l the Minis-
{er of Finance be pleased to state:

(a) the total amount spent so far by
Government on the working of the
Income-Tax Investigation Commission;

(b) what the total amount of addi-
tional income-tax realized so far by the
Commission as a direct result of its
labour;

(c) how lomg the Commission is
expected to continue work; and

(d) how many cases are still pending
before the Commission?

The Minister of Btate for Finance
(Shri 'I'Jlli) (a) Expenditure incur-
red on Commission upto 31st
March 1952 amounted to ahout Rs. 30
-lakhs. The exact flgure is not yet
known. -

(b) The Commission does not rea].lse
any income-tax. The tax realised s
far by the Income-tax Department on
the concealed mcome found out by
the Commissi 473 crores
out of a total I.iabi.\lty of Rs. 1928
crores.

(¢) According to the present orders,
the Commission is to function till 31st
December 1952. The question of its
continuance beyond this date is under
the consideration of Government.

(d) The number of cases still pend-
ing with the Commission is 813.

faafea o fel & qfard w1
QAT

*¥030. ®t OFo UWo WS I
wn Wt 77 Taed & S FE
f&:
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(%) wrre Tea Y 3T g
# faufs dfst 3 fead ofame
T T

(%) = a% q@gt 9 fFq 9f@R
WA o 9% § A%

() Fm I@ ww F oA
g RNar g F frardia §7

The Minister of Defence (Shri
Gopalaswami): (a) 90.
. (b) No families have so far gone
to Bhopal yet as the houses for set-
tlers are wunder construction. As
soon -as these are ready, familles will
be bmught by the ex-servicemen. So
{gr 40 ex-servicemen have been settled

ere.

. (e) Similar schemes have been sanc-
tioned in Rampur (U Afzalgarh
(U.P), Mysore, Madhya Bharat Pun-
jab, Hyderabad, Bombay and

while two more are under cnnsnderatmn
in Travancore-Cochin and P.EP.SU.
COMPENSATION FOR WAR DAMAGES

IN AssAM

*1031. Shri L. J. Singh: Will the
Minister of Defence be pleased to
refer to the reply to starred question

No. 866 asked on 7th Septembér, 1951 -

and state whether war damages
referred to therein did include - the
damages wrought as the result of the
enemy action?

The Minister of Defence (Shri
Gopalaswami): Yes.

NartioNaL Caper Corps

*1032. Shri Sanganna: Will the
Minister of Defence be pleased to
state:

(a) the existing strength of the
;l'aattlnnnl Cadet Corps in each State of
ndia;

(b) how many of the National Cadets
have so far been recruited for the
regular army service? .

The Minister of Defence (Shri
Gopalaswami) : (a) A statement is
laid on the Table of the House. [See
Appendix V, annexure No. 37]

(b) 27 have just been granted
Commission of whom 14 were selected
direct against vacancles reserved for
the National Cadet Corps and 13
came in the normal way along with
other candidates by appearing at the
examination. 18 cadets have
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been selected so far against reserved
vacancies for the next course due to
start in August 1852,

Zmnc
*1033. Shri Balwant Sinha Mehia:

Will the Minister of Natural Resources
a&dteScleuﬂue be pleased to
state:

(a) what are the main sources of
Zinc in India and , where they are
located;

(b) what is the total
of Zinc in India;

(c) if all the sources are tapped,
what percentage it would meet the
requirement; and

(d) what are the by—pmducts of Zinc
and how they are u

The Minister of E#@ucation and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) to (d). A
statement giving the desired informa-
tion is laid on the Table of the House.

requirement

[See Appendix V. annexure No. 38.]

INDIAN Navye'

*1034. Shri H. N. Mukerjee: Will the
Mmister of Defence be pleased

(a) if ships of the Indian Navy have
been visiting the ports of friendly
countries;

(b) the names of the ports so fafr
visited and the nature of the welcome
received; and

(c) if any Chinese ports have been
recently visited, or are be or have
been considered for such visits?

The Minister of Defence (Shrl
Gopalaswami: (a) Yes.

(b) I lay a statement on the Table
of the House giving the names of the
ports visited by ships of the Indian
Navy after the attainment of In-
dependence. [See Appendix V.
annexure No. 39]

The local population in every port
visited was very pleased to see Indian
ships and accorded a very warm wel-
come to all officers and men wherever
they went.

(¢) No. '

CONTROL OVER EXPENDITURE

218. Shri M. L. Dwivedl: Will the
Minister of Finance be pleased to state:

(a) whether Government have
framed necessary rules and regulations
to ensure that the Spending Ministries
exercise proper checks and show com-
plete responsibility in the matter of
budgeting .md control over
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(b) whether the Ministries have
been instructed to take appropriate
action in cases of laxity; and

(¢) whether Government propose to
lay on the Table of the House a copy
of the rules and regulations?

The Minisier of State for Finance
(Shri Tyagi): (a) and (b). Yes Sir.
The rules and regulations regarding
budgeting and control over expenditure
are contained in Chapter of the
Central Government compilation of
the General Financial Rules and in
a number of instructions issued by the
Ministry of Finance.

(e) Copies of all these rules and ins-
tructions are available 'ln the Library
_ol' the House.

PuBLIC ACCOUNTS Ccmnm'n*:
219. Shrl M. L. Dwivedl: Will
Minister of Finanee be pleased to utate'
(a) the steps taken by Government
to implement the recommendations of
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the Public Accounts Committee as
contained in their 1951-52 First and
Second Report;

(b) whether the suggestions contain-
ed therein have been considered; and

(c) if so, whether Government pro-
pose to lay on the Table of the House
a statement containin.g the list of

“actions taken", "under consideration”,
and "praposals found to be unaccept-
able”

’.l'he Minister of State !a! Finance
Shri Tyagl): (a) to (c). The reports
relate to the period 194849 and un-
finished Accounts of 194748 (post-
partition) and have only been recent-
ly received from the Parliament
Secretariat. The recommendations
relate to different Ministries who will
no doubt subject them to a prompt
examination. the results of which,
according 1o the normal procedure,
will be printed as an Appendix to the
next Report of the Public Accounts
Commttee.
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OFFICIAL REPORT

211y
HOUSE OF THE PEOPLE
Thursday, 19th June, 1952

The House met at a Quarter Past
Eight of the k
[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

8-15 aM.
DEATH OF SHRI VIDYA SAGAR
PANDYA
Mr. Speaker: Before we proceed

further, I have to announce to the
House the sad news of the demise of
Shri Vidya Sagar Pandya who died in
Lucknow on the 16th instant after a
prolonged illness. He was a Member
of the old Central Assembly.

The House .will join with me in
conveying our condolence to his
family. The House will stand in
silence for a minute to express its
S0rrow. ‘

GENERAL BUDGET—DEMANDS
FOR GRANTS—contd.

Mr. Speaker: The hon. Minister of
Works, Housing and Supply to reply.

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): Sir,
at the outset I must concede that the
House has been rather generous with
me in the matter of their criticism ot
the various activities of my Ministry.
A certain amount of criticism in the
nature of the circumstances is inevit-
able. The activities of this Ministry,
as this House is fully aware, comprise
a very Wide field. Most of the activi-
ties touch not only the other Minis-
tries but also the public at large. 1In
such circumstamces a certain amount
of criticism is inevitable, and I must
confess that it came to me rather as
a plem_qpnt surprise that the amount
of criticism was neither great in
volume nor intense in nature. With-
out going into minute detamils, I will

77 P.SD,
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try to touch upon within the short
time at my disposal, certain aspects
of the criticism which has been
levelled by my hon. friends in the
Opposition; I will also try and reply
to certain points of criticism made by
Members of the Congress Party,
whose suggestions I have {aken note

of.

As is natural, the Central Public
Works Department was the main
target of criticism, and the usual line
of attack was its proverbial wasteful-
ness, as remarked by one of the oldest
Members, for whom I have great
respect and admiration. Then the
system of getting works executed on
contract came in for a good deal of
criticism. Something was also sald
about the departmental charges. So
far as this last item is concerned, I
may straightaway say that there is
a great amount of confusion and lack
of information amongst a certain
section of this House. It is not correct,
as was suggested by some hon. Mem-
bers yesterday, that the departmental
charges are of the order of 174 per
cent. Recently the whole of the strue-
ture with regard to the rate of depart-
mental charges was re-examined, and
a slab system has now heen miro-
duced.. According to this system, nine
and a half per cent. is the rate of
departmental charges with ragard to
works of the value of over Rs. five
lakhs. Regard being had to the volume
of works undertaken by this Ministry,
that actually, in practice, comes to be
the normal rate of the departmental
charges. It is true that for works of
the value of less than Rs. flve lakhs
the rates are higher and there is &
graduated slab, but by and large,
regard being had to the conditions
prevalent as also the costs incurred
on the organisation—in the framing
of estimates, in the execution and in
the supervision—if all these factors
are taken into consideration, these
departmental charges of nine and a
kalf per cent. cannot be regarded as
excessive. As compared to the depart-
mental charges prevalent in other
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[Sardar Swaran Singh]
States, these figures are not in any
way excessive: if anything, they are
extremely low. I have had cccasion
to look into this matter, and I can cun-
fidently say that the departmental
charges, which comprise a wide range
which is inevitable in the circum-
stances of our country, where profes-
sionai engineers are not easily avail-
able and they cannot be cngaged on

job work or for part-time work, these

expenses do not in any way compare
untavourably with similar costs that
have to be incurred in other parts of
the world, ineluding those towards
which certain sections of the House
have got leaning, and a certain amount
of partiality. Therefore, 1 submit
that so far as the criticism with re-
gard to the excessive nature of these
departmental charges is concerned, it
ig based partly on,lack of knowledge
about the prevalent facts here as also
lack of appreciation of the compara-
tive position as it obtains in other
States in this country and in other
countries.

A lot has been said about the system
of contracts. Personally I niyself have
a greal deal of criticism to cifer on
the method of getting works executed
on contract. But in the existing cir-
cumstances in the country and in the
present stage of its development,
some agency for construction is uneces-
sary. A purely Governmenial organi-
sation both for the purpose of super-
vision as also for execution will be
inadequate. There is lack of man-
power. And then there is the gues-
tion of mobilisation of labour, both
skilled and unskilled. All these cir-
cumstances are there, and therefore if
in that sphere of activity, namely, the
organisation and the actual develop-
ment of an agency for construction,
the field is left to private enterprise.
I think by and large it cannot e said
to be a gricvously wrong decision.
There are good contractors as weil as
bad. But regard being had to the
nature of work which they cxceute,
the amount of profit which is actually
taken into consideration in framing
the estirmates is not higher than six
per cent, or so; and this cannot be
termed  very excessive. 1 may be
permitted to mention that recently
there has been a definite improvement
in the situation, because actually the
tendercrs have quoted figures which
are [rom two to three per vent. lower
than the estimates. and the contractor's
share of profit will therefore corres-
pondingly decrease.

There is scope for improvement no

doubt and T am aware of the criticism
as also the recommendations made
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from time to time for improving the

contract forms and for strengthening

the supervisory control. So far as

examination of the contract forms is

concerned—the quesiion that was

raised by my hon. friend Mr. B. Das—

the matter is already engaging the

attention of Governmemt not only in

this Ministry but in other Ministries

as well, and I can say that every step |
will be taken to make these contract 4
forms more rational and to ensure that

there are internal checks as alsu the

maximum possible amount of super-

vision in the actual execution of these

contracts. )

Then a good deal has been said by
two of my hon. friends on the Opposi-
tion benches with regard to the
retrenchment which they think is be-
ing undertaken in the Central P.W.D.
particularly among the work-charged |
staff. Sir, you will kindly recall that
a few days ago certain employees of
the C.P.W.P. work-charge stalf claged
a demonstration. I have gone into the
facts of that case and feel surprised
that such a small matter should have
been exploited in the manner in which
it was actually done in this particular
case. Actually the nature of the work
at the hands of the CP.W.D. is such
that the entire staff particularly at the
lower rung, cannot be placed on a
permanent basis. The nature of the
work is such that it is fluctuating; -
sometimes there is more work at our
hands, sometimes less. Therefore a
certain amount of elasticity has got to
be there. Within these limitations,
however, I may assure the House,
through you, that the C.P.W.D. have
done all that could possibly be done
to better the lot of all members of the
work-charged staff. This particular
demonstration arose out of this inci-
dent. There are officers’ messes which

-

are mainly catering to the neceds of 4

the Defence Services. The demonstra-
tors insisted that a certain change
should be brought about in the staffing
of the messes. They said that the
officers should be asked to arrange for
their private servants and they should
pay for their services, thus making a
depnrturg from the system of certain
community services which prevailed
earclier. That necessitated the retrench-
ment of 108 workers on the work-
charged staff. The C.P.W.D. did their
best to absorb all these hands which
were retrenched under circumstances
beyond the control of the C.P.W.D.
They offered alternative employment to
all of them and actually 79 of them
availed themselves of that offer and
were absorbed in other wings of the
C.P.W.D. Only 20 were left, and even
with regard to them alternative em-
ployment was offered although on
muster roll and not on the work-

a4
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charged system. But they refused to
accept alternative employment. 1
place these facts for the consideration
of the House and say that such a
minor problem of 29 members of the
work-charged staff, when we have got
a total strength of 9,000 odd at our
hands in Delhi, was hardly a mattler
to occasion the display of thuse huge
benners, and actually one of the hon.
Members in the Opposition tried in
an irrelevant manner, to raise that
point even on the floor of this House.
In the interests of those cmployees, 1
will suggest to my hon. friends who,
I presume, are solicitous for the
betterment of their conditions that if
those employees are left alone, we
will look after them much better. But
when they are instigated and goaded
on to & course of action which is
neither in their own mterests nor in
the interest of the State, it creates
complications. Otherwise, there was
absolutely no substance in the
grievances and it was meant merely
to rake up imaginary grievances.

An Hon. Member: What about the
Statiomery and Printing Department?

Mr. Speaker: Order, order.

Sardar Swaran Singh: I was men-
tioning the CP.W.D. and I will cer-
tainly mention the point with regard
to the retrenchment in the Printing
and Stationery Department. Besides
this the Ministry has undertaken cer-
tain measures to ensure that the
“lenkages” are reduced to a 'ninimum
and that the work is executed in the
best possible way and in a very
straightforward manner. There is a
Works Advisory Board which consists
of officers of the Engineering Depart-
ment, of the Finance Department and
of the Ministry of Works, they jointly
.sit and scrutinise every contract and
then contracts above a certain amount
are further examined at a higher
level. All this has resulted in the
straightening out of many intricate
matters and in greater confildence
amongst the people, the contractors
and all others comcerned.

Then the methods of testing that
are shartly going to be adopted will
go a long way to act as a check in
the exccution stage of these works.
Mortar znd material, all these things
can be checked in the laboratory
which is about to function in Delhi.
I may also ad that the recent rceruit-
ment through the Union Public Service
Commission has yielded encouraging
results. The younger members of the
stafl and the younger graduates in
engineering are upto the mark and
the increasing numbers from that
source have definitely stremgthened
the organisation.
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Now while on the CPW.D, I may
also refer in passing to the guestion
of M.Ps’ bungalows. My learned
friend Mr. Basu made a grievance of
the leaking of water from the upper
roof that he was occupying. This is
such a minor matter that it hordly
requires any notice The whole pro-
ject is to be judged from a inrger
point of view, and I can say that by
and large there is a great amount of
satisfaction so far as these M.Ps. flats,
as also the type of furniture provided,
are concerned. And, Sir, you were
kind enough to help us in  finalising
the designg about furniture and
gbout the type of accommodation that
has been provided.

Some Hon. Members: What about
rents?

Sardar Swaran Singh: I know my
hon. friends are very anxious to krow
about the rents and have been press-
ing me from time to time that some-
thing should be done on that score. I
am glad to inform the hon. Members
that a decision has been taken which I
feel has placed the whole position on
a rational basis. You are aware that
in view of the prevailing circumstances
the cost of construction of the old
bungalow-type houses was lower but
so far as these flats are concerned,
their cost of construction was greater.
According to  the rules and the per-
centages which are the basis for cal-
culation of rent, the rate of rent of
the new flats having regard to the ac-
commodation, works out to a higher
figure as compared to the rent of these
bungalows. What has now been
decided is that the entire accommoda-
tion should be pooled together amd
the total rent distributed pro rata
among the different types of accom-
modation. This will have the cifect of
slightly increasing the rent of M.Ps.
bungalows bLut result in reduction of
the rents of the flats. This, to a cer-
tain extent, will remove the headache
of the Ministry; the great pressure to
which we are subjected by the prefer-
ence shown by every Member who is
naturally anxious to secure the allot-
ment of a bungalow, will decrease to
a certain extent. The entire range of
bungalows and flats will be pooled snd
rents will be placed on a rativnal
basis. Apart from this rationalisation,
we have also decided that in future
the M.Ps.. Members both of this House
as alsq of the Council of States, may
be treated as being on duty throuzh-
out the year. This decdslon, I sub-
mit, is a fair ¢me berause of the in-
creased and continuing responsibility
of the hon. Members. Their work is
more or less wholetime and there‘ore
they are entitled to continuous
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accommodation in Deihi. Therefore,
the eriticism which has been levelled
at us, namely, that when the session
is over the hon. Members are made
to pay higher rents, Wllll disappear,
and I am sure this decision will be
greatly appreciated by all sections of
the House. .

Shri B. Das (Jajpur-Keonjhar): Did
the hon. Minister consult the two
House Committees before this arrange-
ment was arrived at? The House
Committees are there to advise him

Mr. Speaker: I may answer fhat
question. Both the House Committees
and the Speaker were consulted on
this.

Sardar Swaran Singh: For the satis-
faction of the hon. Member I may
inform him that not only were these
Committees consulted but this was
the insistent demand of the hon.
Members themselves, and Govern-
ment have done nothing more than
to accept their demands.

Now a few words about the Sup-
plies and Disposals Wing of this
Ministry. On this not much has
been said now, greatly to my surprise,
because so far as this aspect of the
activities of the Ministry of Works,
Housing and Supply is concerned, it
has in the past been exposed to a
great volume of criticism. The policy
which has been consistently followed,
both with resgard to procurement,
(which is the same thing as purchases).
inside the country and out of it, as
also in the matter of disposals, ig a
policy which is conducive to the best
interests of the economy of the coun-
try. On the purchase side, the policy
has consistently been to so marry the
demands from the various Ministries
at the Centre, from the States and
from semi-government institutions
that any element of competition is
eliminated so that each Ministry or
each department may not be compet-
ing for the same goods at the same
time and in the same markets, thus
resulting in the swelling up of the
prices. We have succeeded in our
policy to a very great extent. I know
this has resulted in delays, in criti-
cism and in pressure. but those who
have to take a decision in the bigger
context nf the All-India picture have
definitely to do so in the best interests
of the general economic set-up of the
emmtrv, and T am elad tn eav that
this object has been secured to a very
large extent.

So alszo in the domain of our pur-
chases from abroad. There again,
the purchase policy has been so for-
mulated that. in the flrst Instance.
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any demand that is received from any
of the purchasing parties, whether it
is the Centre or a State or a semi-
government authority, is carefully
scrutinised to see if these purchases
cannot be made inside the country, and
orders with regard to foreign goods are
placed only for those items which can-
not be procured locally, consistenté
with economy and quality of material,
Even on the question of quality Gov-
ernment are always prepared, in suit-
able cases, to relax the rigid standards
of specification and are also prepared
sometimes to give a price advantage.
Recently, it has been decided that a
special concession should be shown to
cottage and small-scale industries and
that our purchase policy should be
such that maximum encouragement is
afforded to cottage and small-scale,
industries. A Resolution to that effect
is in the process of being issued. I
will not take the time of this House
to go into the details of that policy
but. suffice it to say, that it has been
framed in such a manner that, ensur-
ing basic considerations like quality
and delivery dates, the products of
cottage and small-scale industries are
given preference over products of
other manufacturers in purchases for
Government requirements. This is
very recent decision; it is not just-a'
pious decision which is to remain om
paper but arrangements are being
made to see that the policy actually
obtains in practice. The position will
remain under constant review from
time to time, and if it is found that
the principle is being departed from
effective steps will be taken to ensure
that the new policy which Govern-
ment are now embarking upon of giv-
ing preference to cottage and small-
scale industries is enforced. I may
also mention that in the case of these”
products Government may be willing
to relax some of the specifications and
be prepared even to give a price
advantage. This, the House will appre-
ciate, is not a small decision. and
those of my learned frlends who in
season and out of season are bent s
only upon criticism will also realise
that the decision is_something which
is in the best interests of the coun-
try, because the development of cottage
and small-scale Industries Is a matter #
of prime importance in the rural deve-
lopment of our country.

Now a few words about retrench-
ment in the Stationery and Printing
Office. a matter which my frlend sit- .
ting in the back bench on that side
of the House felt so very impatient
to learn about. I am certain his
figures are entirely wrong. but I may
say that in that part of the House
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figures do not cut much ice. As I
have said, his figures of retrenchment
in the Stationery and Printing Office
at Calcutta are entirely wrong,; there
is no truth in the allegation that he
has made that as many as 10,000
workers are being retrenched. Actually
what happened was this. Some *‘ime
back on the recommendation of......

Shri Raghavaiah (Ongole): I referred
to the CP.W.D., not to the Stationery
and Printing Office.

Sardar Swaran Singh: If that is the
figure for the C.P.W.D., then his 10,000
I will show, is equal to 108 out of
which 79 have been absorbed and 29
were offered muster-roll employment.
That is the sum total. I am glad he
has receded from the position which
he originally took with regard to the
gure he gave about the Print-
ing and Stationery Office at Calcutta.
I do not know what is the figure he
sticks to. I presume he does not
stick to any figure. (An hon. Mem-~
ber: Zero.)

According to the information in my
possession, not a single man has been
retrenched from that office.

Shri Raghavaiah: I gave the figures
from the memorandum of the Press
Employees' Union, Calcutta.

Sardar Swaran Singh: Yes, the diffi-
culty with my hon. friend is that he
goes by just a piece of paper which
may have been,handed over to him
by any of these bodies. and he does
not care to verify the figures at all
by a reference to the Ministry or to
me. I am always available to my
hon. friend. We may diifer in regard
to opinions, we may not agree upon
pulicies. but I am pretty certain that

we should agree on mathematics at |

least. If only he had passed on those
figures to me, I would have got them
checked up and passed on the right
information to him. According to my
information, what happended was a
very simple thing, and I am sure the
House will greatly appreciate the step
that was taken by us in pursuance of
the recommendations of the Estimates
Committee. A Departmental Com-
mittec was set up to effect reorganisa-
tion in the Stationery and Printing

. Office. This Committee went into he
entire matter and suggested what
economies could be eflected by the

shifting of presses and hands. I do
not want to go into the details of
these proposals. but I only want to
say that in pursuance of the recom-
mendations made by this Committee,
we took swift action for reorganisation,
which resulted in the shifting of hands
from one place to another. But there
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was absolutely no question of retrench-
ment, and not a single person was
retrenched as practically everyone
was found alternative employment in
the Department. This is hardly a
matter upon which there was any
scoper for my hon. friend to wax
eloguent as he did. The greatest mis-
fortune is that those irresponsible in-
formants of my hon. friend are some-
how given greater credence than the
solemn statements, backed by figures,
made by us, and I share the grievance
of the hon. Minister of Finance on the
question of figures. Somehow or
other mathematics and arithmetic are
set at nought and vague  allegations
which are made by certain self-styled
organisers of these unions are given
greater credence, I have nothing fur-
ther to say on this matter.

There is_one more important matter
to which I should like to refer and
that is housing, about which I am
pretty certain that the House would
like to know something. Housing is
going to be a very important part of
the activities of thls Ministry—hous-
ing not merely in the general sense of
the term, i.e. housing for Government
servants and Government offices, but
housing for the people at large. That
is our ambitious programme. How we
are going to execute it, how we are
going to accomplish it—that is a matter
which at the moment is engaging the
active attention  of Government.
Actually, there is a provision in the
Budget for a considerable sum of
money for industrial housing. I am
not going into the details of that
scheme at this stage, because they do
not form the subject matter of any of
the Demands just now under con-
sideration. But, broadly the scheme
is to help the clearance of slums, parti-
cularly in the industrial areas. It is
confined to industrial areas. and the
Centre is realising its responsibility
towards contributing its share in the
matter of relieving this great blot
from which the country is suffering
today. I refer to lack of houses. or
the existence of unsatisfactory houses,
in the ipdustrial areas. The scheme
is being worked out In consultation
with the State Governments, because
the State Governments, the employers
and the Centre—have all to contri-
bute towards it, and I am sure that a
satisfactory formula will be evolved
and a suitable machinery set up to
find out what is best in the interest
of the scheme and what should be the
machinery for its effective and efficient
execution.

Apart from industrial housing, hous-
ing in general, i.e. clearance of slums
and rural housing, Is also engaging
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the attention of Government. The
main question will be that of finance.
But apart from finance, there are
other matters also which, if properly
investigated, will go a long way to
remove this great grievance of the
general population of this country.

In this connection, I may add that
Government are cantemplating to
bring forward a legislative measure so
that a Central Housing Board and
Regional Housing Boards could be set
up and the enforcement of responsibi-
lities of the warious parties concerned
may be placed on a legal basis. Gov-
ernment’s responsibility in this matter
is great, but greater still is the res-
ponsibility of the people. To a very
large extent, particularly in the case
of the people in the middle-income
bracket, the enterprise will have to be
private. The State will come to their
aid for securing proper sites and
materials, and, in certain cases, per-
haps also give a certain amount of
financial help in one form or another.
But the whole thing depends wupon
the cooperation that is extended by
the people and the enthusiasm that
is eyoked amongst the general popula-
tion.

Sir, I may be excused for having
transgressed the limit of my time.
Within the short space of time avail-
able to me, I have not been able to
touch on all aspects. I have touched
upon only certain important ones, and
there are some small matters of detaii
which I have not heen able to refer
to. I may assure the hon. Members
that all the points raised by them will
be properly investigated into and
suitable action taken. If within this
short space of time I have not been
able to present the picture of the
working of this Ministry with greater
lucidity and in greater detail. the
fault and the imperfection are entirely
mine, and certainly not of my
Ministry.

Shri V. N. Tivary (Kanpur Distt—
North cum Farrukhabad Distt.—South):
What about orinting the proceedings
of this House? There has been in-
ordinate delay.

Sardar Swaran Singh: I will cer-
tainly look Into it, and it will be
expedited.

The Minister of Production (Shri
K. C. Reddy): Sir, at the very outset
T would like to seek your indulgence
as also the induleence of my colleague
the Minister of I.abhour if I transgress
the time allotted to me. The points
which have been raised have been
many and even if I were to answer
them only cursorilv, or even onlv a
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few of them, I will take much more
than the half an hour that has been
allotted to me. Moreover, for effec-
tive production I have to depend upon
the goodwill and hearty cooperation of
my colleague the Labour Minister and
I do not want to trespass upon his
time and earn his illwill at the very
outset!

It has been a matter of gratification
‘to me that the creation of this new
. Ministry of Production has been

welcomed on all hands. Not only
every Member of this House who
spoke, but also the Press and the
public have welcomed the creation of
this Ministry with open arms. It is
indeed a matter of great privilege to
me that I should have been chosen
for taking up the reins of this new
Ministry. I would like to offer my
warm thanks to the congratulations
that my good friend Mr. B. Das, who
is one of the oldest Members of the
House, extended to me. He also ex-
pressed the hope that, the State from
which I come, namely Mysore having
a fine tradition in the industrial field,
particularly in the matter of setting
up and ‘sponsoring State enterprises
and State industries, my experience
there will stand me in good stead. I
also feel. without any wvanity or any
sense of self-congratulation, that such
experience as I might have had in the
matter of dealing with these State
concerns in Mysore may stand me in
good stead in the course of the .lis-
charge of my new responsibilities.

Some Members have referred to the
content, the jurisdiction, or, if I may
say so. the scope of this Ministry. No
doubt the scope of Production is very
vast and very comprehensive. Take
for*example food production, which is
the most important sector of produc-
tion. That surely does not come
within the scope of this Ministry.
That responsibility is shouldered by
my hon. colleague Mr. Rafi Ahmad
Kidwai. Confining myself to the In-
dustrial sector only. it Is not as if
production of all types and of all
varieties comes within the scope of
this Ministry. Many an industry comes
under the private sector. For example.
cloth, cement, paper, sugar, and so on
and so forth—all these industries have
generally to be fostered by private
enterprise. And, properly and justi-
flably they are within the seope and
competence of the Ministry of Indus-
try and Commerce. Even with regard
to State undertakings. to which the
Production Ministry has to confine
itself. it is not as if all State spon-
sored industries in the whole of ‘he
eountry come within the jurisdictlon
of the Production Ministry at the
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Centre. Hon. Members may be aware
that in States like Mysore for example,
Hyderabad, to some extent in Travan-
core and in certain other States also,
there are State sponsored industries.
They are being looked after by the
respective States, with varying degrees
+ guf success, and this Ministry has no
}.‘fdirect control over them. If anything,
there is only the task of coordination
which has to be done by this Ministry.

So, the scope of this Ministry—_l
will not say it is very limi@ed. I will
*  come to that—is restricled in a way,
or rather confined to certain specified
spheres only. Even here, it was point-
ed out by some Members and a query
was put “"Why is it that certain State
», sponsored industries have not come
% within the scope of this Ministry?” I
* do not want to go into that guestion
now. It will not be necessary. It is
a matter of internal adjustment. One
hon. Member said that this Production
Ministry was a “residue Ministry”. It
the hon. Member was a good student
of chemistry he would have known
that even residues are very valuable
and of great use. In fact it is not a
residue Ministry in the sense perhaps
he understood it to be or he wanted
us to understand. Even granting that
% the Hindustan Aircraft Ltd. is not
» within the scope of the Production
Ministry but under Defence under tne
very able guidance and control of my
hon. colleague Mr. Gopalaswami
Ayyangar, nor the Telephone industry
which is under the efficient care of my
hon. colleague Mr. Jagjivan Ram, nor
again, if I mav refer to it, the Chitta-
ranjan Locomntive workshop which is
a Railway owned industry under the
able care of my hon. colleague Mr. Lal
Bahadur Shastri, making allowance for
all these—and in passing may I say
that there is nothing rigid about this
allocation. it is all flexible and we will
feel our way and see what has got to
to be done—even the roncerns left
over, the “residue”, as it was called is
of a very vital significance.

9 aMm,

I do not want to list all the indus-
tries that are to be handled by this
Production Ministry. There are about
eight or nine of them. Added to them.
there are the vital articles like salt and
coal. All these come under ‘this
Ministry. My friend Mr. Das said that
my hon. colleague Rajkumari Amrit
Kaur has handed over to me the
Housing Factory baby. Well, it has
been handed over to me: so also other
babies. Altogether under my charge
there are now about ten or a dozen
babies. so many industrial concerns.
They are all getting on very well and
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I may assure this House that I wil
try my best to see that they grow pro-
perly, that they come to manhoqd and
that they play an active role in the
buildimg up of our country.

Then a reference was made, or rather
a query was put by an hon. friend:
All right, this Production Minisitry nas
been constituted. The President also
referred to it in his spcech. Is that
all? Is the Government self-compla-
cent by merely making a statement
that the new Ministry has been created
and feeling that they have done a
wonderful thing? To this I would say
in all humility : No Government hdve
no such feeling of complacency what-

soever.

With regard to policy it was asked:
Where is the policy, where has it been
enunciated? In regard to that I will
at present say only this. When I come
to the end of my speech I will briefly
refer to what the policy of the Gov-
ernment has been and will be with re-
gard to the setting up and fostering
of State enterprises and industries.
But at present I would refer the hon.
Member and this House to the Indus-
trial Policy statement made by ‘the
Government of India in 1948, later on
clarified by my leader the hon. the
Prime Minister sometime in 1949,
April I think. These two statements
put together contain the Industrial
policy of the Government of India.

Having made these general observa-
tions I would like to take the House
through some of the remarks made by
some hon, Members with regard to
some of the State enterprises which
are now under my charge. I will first
take up Sindri. One hon. Member
asked “What is this Sindri? You
estimated a capital outlay of Rs. ten
and odd crores. Now you have already
spent Rs. 23 crores. The capital is
to mount up to Rs, 30 crores. Is
this wise estimating? 1Is this the
the caution and care exercised by the
Government of India in building up
this industry?” And he said in the
end that if this is the way our national
resources and the financial resources
of the Government of India re
frittered away then God help us—or
something to that effect. Well I must
say that the hon. Member, with all due
deference to him. is not very well in-
formed. It is true that the capital
outlay has gone up. I would like to
know which industry—which State
sponsored industry in any corner -f
the globe. which private industry for
the matter of that has kept within the
limits of the original estimates. N~
doubt there have been variations, But
it my hon. friend had any experience
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of how these industries are set up and
fostered, he would not have been so
categorical and sweeping in his state-
ment. I would like to say that in the
setting up of this industry all possible
human care has been taken. No doubt,
there might have been variations,
there might have been pitfalls here
and there. In a national industry of
this complex nature how can we say
that we are perfect? There will be
pitfalls. We have learnt from past
experience, and we are going to im-
prove hereafter. But we should not
iose sight of the main thing when we
take up a detail here and there and
make a generalisation. With regard
to Sindri I want to say that it is one
of the finest national industries that
this country has established and we
can be proud of this industry. This
industry is the biggest in Asia ana
numan talent, human energy, national
resources and foreign aid have all gone
into the building up of this industry.
An annual output of 3,50,000 tons of
ammonium sulphate we will be able to
produce by the end of this year. Our
production will reach this maximum
by about the end of October or 1
think by about the end of this vear.
All things are going on well. It 1s
forgotton that production of this ferti-
lizer will add effectively and definitely
to our potential food production. One
computation is that this would enable
us to produce an additional one
million tons of food grains. And we
are going to save annually foreign
exchange of about Rs. ten crores. Is
this a point which can be brushed
aside by generalizations and vcon-
demnation lock, stock and barrel? It
is also forgotten that this industry is
a basis for a hecavy chemical industry
later on in the country. Very few
people, I am afraid, seem to be copn-
scious of it. Some of the critics who
want to condemn state enterprise and
also some other hon. Members referred
to the Defence industries. It is for-
gotton that this fertiliser industry when
it is fully developed, has a Defence
potential wvalue. If we bear all these
facts in mind, I do not think there is
any justification for this wholesale
condemnation of this new factory. I
would reauest the hon. Member to
refer to the brochure which has been
published by the Ministry in connec-
tion with the Sindri Fertilizer in 1950.
I think that if he cares to walk into
the library and see the necessary
papers. he will have fully documented
details as to why the estimates went
up. as 1o what the factory is doing now
and what it pronoses to do in the near
future. There is no time for me; other-
wise I would have taken the House
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through all the details and .convinced
even my hon., friend. Even the hard-
est critic would be convinced that we
have done well. The Government of
India have also on hand the question
of utilization of the bye-products, e.g.,
Calcium Carbonate Sludge. Proposals
have been practically completed to
manufacture cement out of the Calcium .
Carbonate Sludge. It is also proposed -
to reduce costs by other ways. And

* +the setting up of a coke oven plant

has been recently sanctioned at a cost
of about Rs. two and a half crores.
There is a proposal to set up a new
Urea plant. There are several aspects
of this factory, which are likely to be
developed, but owing to limitations of
time, I cannot take them up at opre-
sent. I,will take another opportunity
of acquainting this House, if necessary,
with further details about this factory.
Once again, I want to say that this
factery is one about which we can Le
proud.

Then I come to the Machine Tools

Factory. I was amazed when one hon.
Member asked:  Why this waste of
money? Where was the need for this

machine tools factory? Why should
we not utilize our financial resources
for other purposes? 1 think it was
Mr. Basu from Diamond Harbour who
put these questions. I am sorry and I
hope he will not misunderstand me
when I say that he has not gone fully
into these questions. He ought to have
known what was the scope of this
machine tools factory. He said that
there were already existing factories
and private enterprise could have been
entrusted with this task. There are
16 graded and 100 ungraded private
factories. They are producing machine
tools of a kind worth about Rs. 40 lakhs
per annum. They manufacture simple
and primary tools and not the modern
precision tools which are necessary
not only for general use but also Jor
Defence and Railways. This factory
proposes to fill the lacuna. It proposes
to produce the modern and precision
tools worth about Rs. four crores per
annum and when production goes into
full swing. we would be producing 300
high speed lathes, 460 milling machines
and 240 heavy duty drilling machines.
A gear cutting shop and foundry also
will be set up. It is a very vital indus-
try and I would like to implore all hon.
M>mbers including the erities to under-
stand that it is a very essential indus-
try and everyone should help to create
a fund of goodwill for the progress and
prosperity of this industry instead of
mud-slinging or criticizing it in the
way one or two hon. Members have
unfortunately done.

Then I come to oil reflneries. In
this connection I wart to say a word
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about the hon. Member {rom East
Godavary, who faced this Assembly for
the first time, who as he stated was
like a bride facing the husband for the
first time. And he pleaded for gentle
handling: I am all for gentle handling
but the hard hitting indulged in by
the hon. Member was such that though
I am tempted to hit rather hard, I
will respond to his appeal to treat him
gently! Regarding the oil refineries he
more or less said: You have mortgaged
this country though I think he did not
use that very language. He said Lhat
we have done a blunder in entering
into an agreement with certain com-

nies for refining crude oil. Perhaps

described the agreement as ‘most
scandalous' or something like that. I
would like to say only this much so far
as this is concerned. 1 have gone
through the records. I had not the
privilege of being associated with this
matter from its formative stage. I
assure this House and particularly the
hon. Member that every possible care
has been taken to secure as advan-
tageous an agreement as possible
with these foreign interests. And I
want to say this: When production of
refined oil starts, for which purpose
we have entered into an agreement
with Standard Vacuum Oil Company
and Burmah Shell Company and later
on we are likely to enter into an
agreement with Caltex, we will ulti-
mately produce oil which will be
more or less sufficient for our require-
ments. This oountry which is now
somewhere in the end of the list of
countries producing the oil will come
up somewhere very high in the first
twenty countries. That will be a
record and I want to inform non.
Members—I do not know if I can
place the agreement on the Table of
the House—there is no objection to
give the salient features of the agree-
ment. If the hon. Members were to
go into the agreement, they will find
that all possible care has been taken.
My hon. friend referred to the 25 year
period. Originally the firm wanted
30 years but we cut it down to 25
yvears and we have secured as many
edvantages as possible. I may say
that although concessions have been
given to these companies, they were
given solely keeping in mind the
national interest of this country and
if you weigh the balance of advan-
tages and disadvantages, I can say
confldently that we have securad
more advantages than incurred dis-
advantages by way of grant of con-
cessions. I think my hon. friend
Shrimati Sucheta Kripalani when she
was making a speech in eonnection
with the Demand for Defenre or
External Affairs debate said that ihe
All India Manufacturers' Organisation
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had taken exceplion to this agreg-
ment. The opinion of the All India
Manufacturers’ Organisation is one
which is entitled to respect, but 1 do
npt know the exact criticism that they
bhad made. 1 have been trying to find
it out for the last four or five days
1 have not been able to do so; except
for an announcement in the radio,
there is no document available and
when 1 see that criticism, I shall cer-
tainly go into it and see whether
there is any basis for their criticism.

Then I come to Penicillin and D.D.T,
factories. It is not possible for me
to go into the details of the capital
invested or of the agreement entered
into. As regards -D.D.T. we will be
producing about 700 tons against the
country's requirement of 1,000 tons.
One point'was made by my hon, friend,
Mr. Das. He asked: Why this State

enterprise? What will happen after
15 years?
Shri B. Das: 1 asked about the

Penicillin factory and not about other
factories.

Shri K. C. Reddy: I am referring to
Penicillin and D.D.T. I can say ‘his
much that those are also very 2ssential
factories. In fact, if we bave to ~om-
bat the disease and better the health
of our people, it is absolutely :iezes-
sary that we must produce our ,wn
penicillin and D.D.T. It is a matter of
opinion whether it should be taken up
as a State enterprise or whether it
should have been entrusted to private
enterprise. But, when we have to
enter into agreements with Inter-
national organisations like the W.H.O.
and UN.I.C.EF., the balance of advan-
tage dictates that we had better run it
as a State enterprise rather than lcav-
ing it to private enterprise. The ques-
tion was asked, what will happen ic
this after fifteen years? I would ask
this question with regard to so many
other plans of man. What will happen
to such and such a thing after 50 years?
What will happen to them after 100
years? Wg cannot look at this ques-
tion in this way. Suppose the whole
concept changes, and the whole world
changes. What happens? If after ten
years penicillin becomes useless and
some other thing takes its place, we
cannot help it. For the present, we
want it. and we want it badly. We
are importing it and spending lots of
money. and valuable foreign exchange
Why should we go on importing? The
capital to be invested on this enterprise
is not very heavy. I do not see any
reason why we should not have gone
ahead with that.

Next. T come to the WVizagapatam
Shipyard. It is a very big industry,
I think it was the hon, Member from
East Godavary who saild he was like
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the new bride and who asked for
delicate handling, who said that Lhe
Vizag shipyard has been handed over
to a French company.

An Hon. Member: Is that Parla-
mentary, Sir?

Shri K. C. Reddy: He asked, what
will happen to our sovereignty? Our
Army is commanded by Englishmen,
our shipyard by French men; our oil
refineries by Americans: where is our
sovereignty; how can we maintain a
neutral policy if this sort of thing is
going on? I can only tell him this
much. We are living in a modern
world. 1f one wants to shut himselt
up in an ivory tower and thinks that he
can do everything by himself, 1 will
only say that he is living in some kind
of paradise which I do not want to
describe. There should be healthy
inter-dependence.  There should be
give and take. Financial help, if it
comes on our terms let us take it.
Technical help, we must take. That 1s
the way to build up the country. With
regard to the Vizag Shipyard, I am
afraid he was absolutely off the raills
and quite wrong when he said that we
have handed over this Vizag Shipyard
to a French firm. That is far from
the truth. We have not handed it
over. It is still under our control. A
limited liability company has been
brought into existence, in which the
Government have certain shares, the
Scindias have certain number of shares.
A Board of Directors has been consti-
tuted. This French company has been
approached to &ive us technleal
assistance, give us designs, etc., on
certain terms acceptable to us. If my
hon. friend says that we have handed
over this Vizag Shipyard to a French
company, I can only say that that is
far from the truth.

Some Hon. Members: Do not take 1t
seriously.

Shri K. C. Reddy: All sorts of well-

informed criticism, we have to take
This being the first time, I

seriously. the
am a little too enthusiastic to reply to
all kinds of criticism. Possibly 'ater

on. I know what I have got to do witk:

all such criticisms.

No reference was made to the
National Instruments and Telephones
Cable factory. Much has been said on
the floor of the House about the Hous-
ing factory. I have gone through all
the proceedings on the floor of the
House regarding this factory and the
gseveral questions and answers also
regarding this. Mr. Das pointed out
that this was an unwanted baby hand-
ed over to me. I can only say this—
Jet me not be misunderstood—that
gometimes bables get an attack of
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measles, or small pox or some illness.
May be, this Housing factory had some
such attack. Now, it has recovered.
We want to build it up and we want
to make the best use of it. It is to
this aspect that I am addressing my-
self today. Personally I feel that there
is a good future for this factory and
the new proposals that we have before
us with regard to it will re-organise
:he factory for the good of the coun-
ry.

I have dealt with all the State enter-
prises, except for the Nahan Foundry,
to which I need not refer at the present
stage. Now, I come to coal. Certain
criticisms have been made with regard
to the policy that we are pursuing
with regard to coal

Shri Meghnad Saha (Calcutta North-
West): If the hon. Member speaks a
little less galloping, we could under-
stand it better.

Shri K. C. Reddy: With regard to
coal, I shall refer to one or two im-
portant points that have been made. I
am afraid I have no time and I cannot
go into details. But, I can say this
much that so far as our coal resources
are concerned, in their entirety, we
have sufficient stocks in our country.
Both our present findings and our oros-
pective findings have created a feeling
of assurance in our minds that we
have enough stocks. I cannot give
figures because it will take time. A
specific point was made with regard
to metallurgical coal. I think it was
my hon. friend from Diamond Harbour,
Mr. Basu who said that what the hon.
Prime Minister said the other day with
regard to metallurgical coal, that we
have enough stocks, was not quite
correct. He said that he wanted to
contradict that statement. I am afraid
that that is a statement which is not
capable of being contradicted. I would
ask your indulgence and the indulgence
of the House to give some figures,
subject to verification and correction
later on. The position is this, as given
out in the coal working party's report
and other documents. We have so far
as metallurgical coal is concerned.
about 2.000 million tons. At the pre-
sent rate of consumption of 3 million
tons for iron and steel industry only,
it will last for......

[PaNpIT THAKUR Das BHARGAVA in the
Chair)

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) : May I say a word, Sir? There
was a mis-print in the paper which T
had handed over to the hon. Minister.
I wanted to tell him that it was a mis-
print.
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Shri K. C. Reddy: I am aware of
that. In fact, I was basing my remarks
on the flgures given in the report of
the Working Party on Coal and cer-
tain other documents which are now
before the public. Generally speaking,
1 can say that our present reserves of
metallurgical coal, on various com-
putations, will last for many years. If
the consumption is three million tons,
it will last for so many years; if we
consume ten million tons, it will last
for so many years; if the consumption
is 50 million tonms, it will last for so
many years; that is the calculation.
By and large, I am in a position to say
that though we cannot say that we
have a surfeit of this coal, we have
enough to create a feeling of confidence
and assurance in our minds that we
need not be worried about the future.
In fact, we are in a position even now
to export a little quantity and earn
valuable exchange. There is nothing
wrong in that. When 1 say that though
we have not got a surfeit we have
enough reserves, we are not complacent
over the matter. We are taking all
possible steps to conserve this metal-
lurgical coal by wvarious methods such
as washing, stowing, blending, ete. I
am not in a position to go into the
details; but I can say this much that
we are taking action on the various
recommendations that have been made
in that report.

I would have liked to refer to cer-
tain other matters regarding coal; but
I have no time. For example, there is
a lot of complaint from several
quarters that they are not getting
enough coal for brick-burning purposes,
etc. The bottleneck, I am afraid, is
transport. We are doing our best in
collaboration with the Ministry of
Railways to remove the bottleneck as
soon as possible and we hope to give

better results in regard to distribution
later on.

A point was made by my hon.
friend Mr. B. Das with regard to
Benzole. I have gone into the whole
question. I shall go into the question
further. I want to assure him this.
Whatever agreement might have been
entered into with the Burmah Shell, it
is under examination now. In view
of the fact that we have ourselves gone
in for a coke oven plant in Sindri, we
have got to dispose of this by-product.
Benzole. It is against this background
that we have been examining :his
guestion. I can assure the hon. Mem-
ber that we will enter into a new sort
of an agreement as early as possible,
as soon as circumstances permit.

I am sorry that I cannot go into the
other questions. I have got only a
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few minutes left for answer, and I
would conclude by referring to one or
two other points only.

Already my hon. friend Mr. Singh,
speaking from these benches. has
referred to the great progress that we
have made with regard to salt. Dur-
ing the last 100 years, this country
was not self-sufficient in regard to salt,
and it is a matter for gratification and
jubilation, if I may say so, that during
the last three years we have not only
become self-sufficient, but we are in a
position to export appreciable quanti-
ties of salt to foreign countries. This
year, I believe we are exporting 63
lakh tons of salt ovutside and earn
foreign exchange. It is a matter on

which we can certainly congratulate
ourselves.

One or two hon. Members said—I
think it was again Mr. Basu from
Diamond Harbour—that our making
money out of this business of salt is
abominable. I can tell him straight-
away that the Government do not
desire to make money out of this, are
not consciously making money out of
this, but the real position is this: what
we are collecting from these manu-
facturers is a small cess and the other
day my hon. friend Mr. Singh also
pointed out that against three annas
and odd per maund before, now it is
about four pies and odd which we are
collecting by way of this cess. This
cess is not collected by the Govern-
ment in order to fill its coffers. Not
at all. that is not the object. The
Government of India gives some assist-
ance to the manufacturers of salt.
They are giving them some technical
advice. We want to establish a salt
research station as early as possible.
There are other experiments going on
at Wadala in Bombay and certain
other places, so that we can help the
salt industry to produce better quality
salt. This cess is collected and utilised
for all these purposes, It is more or
less service at cost rendered to these
manufacturers of =alt. If there is a
small surplus which we have earned
in this connection, certainly it should
not be construed to mean that it is a
device that has been plotted. or how-
soever you mav characterise it—by
my hon. friend the Finance Minister in
order to swell his receipts. I can tell.
subject to correction, that we are con-
templating to constitute a special fund
and if that materialises. then even the
slender basis on which this ecriticism
has been based will not be there.

Then I would like to say that so far
as salt is concerned, we are imoroving
the quality gradually. Within two
years we would be in a position. to
glve the best quality of salt to our
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countrymen. I have referred to export
also already.

Now a word about rock salt. Here
also, we are applying our mind to the
productien of rock salt in Madi. In
the Planning Commission Report one
crore of rupees has been provided for
this purpose and we have provided
Rs. ten lakhs for this year in the
Budget. Production of rock salt will
fulfil the reguirements of the fasti-
dious people who want a better kind
of salt, and in that aspect also, I
think we will be self-sufficient.

I have got now to refer to two im-
portant points, and then close my
speech. There was a pointed reference
made to what have come to be known
as “scandals”. I think it was my
hon. friend Mr. N. R. Naidu, who said
it is time that we constituted a
Ministry of Scandals. 1 looked up the
dictionary this morning to find »ut
what exactly is the meaning of the
word ‘“scandal”. and [ was very
pleasantly surprised to find that one
0f the meanings is “malicious gossip,
Luck-biting”. I do not want to be too
kard upon these critics, but *his taik
of scandals has been goir: on for tco
iong a time. It is not as if the Cov-
ernment of India is not alive to any
legitimate criticism and will not fully
probe into any allegations made by
hon. Members in this House or by the
public outside. The Government of
India are more particular than anyone
else that there should be a clean deal,
that transactions should be irreproach-
able in every sphere of our national
activity. But when very serious
allegations are made, may I, in all
humility, make an appeal not only to
such hon. Members of this House who
are constantly making these allega-
tions, but also to the wider publie, if I
may, that they should sift the facts
before they resort to what I may call
“srandal mongering”. In the doings
of a big Government, in the task of
building up a great mnation when we
have to deal with large projects and
so on and so forth, there might oe
certain things here and there, but that
should not be made the peg on which
to hang such a sweeping generalisa-
tion and say that scandals are happen-
ing every day and that a Ministry of
scandals should be constituted. It is a
job which 1 leave to the hon. Member
if and when he happens to come and
sit in the Treasury Bench. He said
also when referring to the agreement
with oil companies: “Is this Govern-
mont going to remain in office for 5
years? Are they so optimistic? What
right have the Government to enter
into such an agreement for a period of
25 years?” I can only say that my
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hon. friend does not know the nature
of these agreements, how they are
entered into etc. I can say with con-
fidence that so long as Government
goes on doing good things, the Govern-
ment can. confidently look forward to
a long lease of life, may be even 25

Yyears.

Then a reference was made to the
price and labour policy. I do not want
to go into that gquestion now—I am
finishing in five minutes—the price
policy is a very important one, but I
would like to leave it untouched at are-
sent. In regard to labour policy, I would
only say this much that if we have to
succeed in our vital task of increased
production, we have to make labour
contented. And I will assure my hon. -
colleague, Mr. Giri who is heading ‘he
Labour Ministry, that so far as rela-
tions between labour and industry on
the production side are concerned,
there will be complete co-operation.
Mr. Das made a very happy suggestion
which coming from the Government
benches would not have been taken in
the same spirit as it has been taken
coming from him. He said we talk of
minimum wages., What about minimum
production? Have production targets
been set? All this has to be done. 1
do not think labour is so unpatriotic
as to say: “Give us minimum wages,
we will not work”, especially after we
have got freedom. There might be
things here and there to make them
feel so, but I have supreme confidence
in the healthy attitude of our labour,
and I am quite sure that with proper
service conditions, they will deliver
the goods and will produce to the
maximum extent in a spirit of
patriotism.

The last point is this. The question
was asked as to what is the policy of
this Government with regard to pro-
duction and industries. I have already
invited the attention of this House wo
the policy statement made in 1948—the
Government of India Resolution on
Industrial Policy. There is hardly
much that I can add to it, and I would
respectfully ask the hon. Members of
this House, such of those who have
not yet read it, to make a close study
of that document. It will indicate in
very lucid terms as to what the policy
of the Government is. That policy
still stands. That policy has not oseen
changed in any material particular in
the last three or four years. I may
say that that policy is not a doctrinaire
policy, is not a policy which has in
mind only abstract ideologies. It is a
realistic policy. It is. if T may say so.
a pragmatic approach to the industrial
problem of our country. While not
being too realistic, while not being
wedded to this ideology or ‘hat,
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we want to concentrate on achieving
. results which will ensure the good of

the country. If I may illustrate it by
an example, I will say this. If the
choice were left to me between
nationalising existing private concerns
in the realm of the manufacture of
steel ete., and the alternative of going
in for a new iron and steel plant, I
would, at any rate, go in for a new
plant to be set up and run as a State
industry instead of diverting our
resources for the nationalisation of the
existing iron and steel industry in the
private sector. That illustration will
show clearly as to what the policy of
the Government is with regard to this
problem. I want to say that so far as
the industrial policy of the Govern-
ment of India is concerned, every
effort will be made towards the very
desirable end of producing more and
more goods in our own couniry in
order to raise the standard of living
of our countrymen. We have to take
of course, eertain risks. Certainly we
shall have to take risks. But I say
we will take measured risks, and not
reckless risks. I would also add that
we shall not hesitate and we shall not
be faint-hearted. It is said that no
faint heart has ever won a fair lady!
We will take risks no doubt, and will
go ahead courageously. Of course
there will be caution,—but only to the
necessary extent. So by not being
wedded to any particular ideology, we
will go ahead with, confidence and
courage, we shall take financial assist-
ance whenever it is necessary, we
shall frain our men. and spend the
necessary money and material to build
nur industries. We shall take the
technical know-how and other facili-
ties offered by any country, but as has
been mentioned by my hon. friend
Mr. T. T. Krishnamachari the other
day and by our leader the hon. the

Prime Minister, we shall see that our"

national interests wil' not be foreotten,
that our national interests will be
supreme; subject to that overall condi-
tion. we shall receive assistance from
other countries, whether it be in the
realm of finance or technical know-
lefige. I shall now conclude by say-
ing that our task in the next few
years will be to march forward with as
much speed as possible. compatible
with the resources of men. material
and money that we have: we shall
march forward to produce more and
more in order to*make the lives of our
countrymen happier and happler.

[Mr. DepUTY-SPEAKER in the Chair.]

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): May I ask a question
with regard to the Sindri factory? It
the capital has gone up by about 150
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per cent. has the estimated cost o
production per ton gone up, and how
does it compare with the present
market price in the world?

‘Shri K. C. Reddy: With your per-
mission, Sir, let me answer this point.
So far as the cost of production is con-
cerned, it is too early to say as to
what the ultimate cost of production
will be. Only when the tfull target of
production has been reached, it will be
possible for us to say as to what Lhe
cost of production will be.

Mr. Deputy-Speaker: I shall now
put all the cut motions to the vote of
the House.

The question is:

“That the Demand under the
head ‘Ministry of Works, Produc-
tion and Supply' be reduced by
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question ia:

“That the Demand under the
head ‘Ministry of Works, Produc-
tion and Supply' be reduced by

Rs. 100"

The motion was negatived.
Mr. Deputy-Speaker: The question is:
“That the Demand under the
head ‘Ministry of Works, Produc-
tion and Supply’ be reduced by
Rs. 100.”
The motion was negatived.

Mr. Deputy-Speaker: The question is:
“That the Demand under the
head ‘Ministry of Works, Produc-
tion and Supply' be reduced by
Rs. 100.”
The motion was negatived.
Mr. Deputy-Speaker: The question 1s:

“That the Demand under the
head ‘Salt’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Salt’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question 1s:

“That the Demand under th
head ‘Other Capital Outlay of thg
Ministry of Works, Production
and Supply be reduced by
Rs. 100."

The motion was negatived.
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Mr. Deputy-Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper in respect of Demands Nos.
95, 96, 99, 100, 101, 130, 131, 97, 98
and 132 be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 3lst day of
March, 18953, in respect of the
corresponding heads of Demands
entered in the second column
thereof.”

The motion was adopted.

[As directed by Mr. Deputy-Speaker
the Motions~for Demands for Grants
which were adopted by the House are
reproduced below.—Ed. of P.P.]

Demanp No. 95—MINISTRY OF WORKS,
PRODUCTION AND SUFPLY

“That a sum not exceeding
Rs. 10.27.000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will ‘ceme in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Ministry of Works, Production
and Supply’.”

Demanp No. 95—SupPLIES

“That a sum not exceedin
Rs. 2,72.04,000 be granted to thg
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Supplies’.”

DeMaND No. 99—OtHER CIviL WORKS

“That a sum not exceeding
Rs. 11,11,26.000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Other Civil Works".”

DemanDp No. 100—STATIONERY AND
PRINTING

“That a sum not exceeding
Rs. 3.41,45,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Stationery and Printing""”
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DemanNp No. 101—MISCELLANEOUS
DEPARTMENTS AND EXFENDITURE UNDER
THE DMINISTRY OF WORKS, PRODUCTION

AND SUPPLY

“That a sum not exceeding
Rs. 38,23,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
.that will come in course of pay-
ment during the year ending the
" 31st day of March, 1953, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Works, Production and Supply'.”

DeManp No. 130—New DELHI
CaPITAL OUTLAY

“That a sum not exceeding
Rs. 1,4491,000 be granted to the
President, oul of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘New Delhi Capital Outlay".”

Demanp No. 131—CAPITAL QUTLAY
ON BUILDINGS

“That a sum not exceeding
Rs. 7,08,07,000 be granted to the
President, out of the Consoclidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Capital Outlay on Buildings'.”

Demanp No. 97—SaLt

“That a sum not eXceeding
Rs. 88,15,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges -
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Salt’.”

DEMAND No. 98—STAMP CANCELLING AND
PRINTING INKS MANUFACTURING FACTORY

“That a sum not exceceding
Rs. 197.000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of 'Stamp cancelling and Printing

X

Inks manufacturing Factory'.

WEMAND No. 132—OTHER CariTAL OuT-

© LAY OF THE MINISTRY OF WORKS,
PRODUCTION AND SUPPLY

“That a sum not exceedlng-

Rs. 4,64.02,000 be granted to the
President, out of the Consolidated
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Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1853, in respect
of ‘Other Capital Outlay of the
Ministry of Works. Production and
Supply'.”

Demanp No. 63—MINISTRY oF LABOUR

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 19,29.000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Ministry of Labour'"

Demanp No. 84—CHIEF INSPECTOR

oF MINES
Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding

Rs. 5.95.000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953 in respect
of ‘Chief Inspector of Mines".”

DemMaNp No. 65—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF LABOUR
Mr. Deputy-Speaker: Motion is:

“That a sum not exceedi
Rs. 2,30,04,000 be granted to trt:g
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Labour".”

DemManp No. 66—EMPLOYMENT Ex-
CHANGES AND RESETTLEMENT

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,08,04.000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
Alst day of March, 1953, in respect
uf ‘Employment Exchanges and
Resettlement'."”

Demanp No. 67—CiviL DEFENCE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. B83.000 be granted to the
President. out of the Consolidated
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Fund of India to complete the sum
necessary to defray the charges
that will come in course 91! pay-
ment during the year ending the
41st day of March, 1953, in respect
of ‘Civil Defence'”

DemaND No. 122—CapiTAL OUTLAY

OF THE MINISTRY OF LABOUR

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding

. 4,09.000 be granted to the
g?esident. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course pf pay-
ment during the year eg;dmg the
3ist day of March, 1953, in respect
of ‘Capital Outlay of the Ministry
of Labour".”

Refusal of Supplies

Shri K. Subrahmanyam
nagaram): I beg to move:
“That the Demand under the
head ‘Ministry of Labour’ be
reduced to Re. 1."
Condition of Jute Industry labour
Shri Tushar Chatterjea (Serampore):
I beg to move:
o t the Demand under the
hengha'Mlnistry of Labour’ be
reduced by Rs. 100.

Implementation of labour legislation

Shri Kelappan (Ponnani): I beg to
move:

“That the Demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Labour policy with special reference to
reduplication of Labour Department
work—Central and States

Shri Ramachandra Reddl (Nellore):
I beg to move:

“That the Demand wunder the
head ‘Ministry of Labour” be
reduced by Rs. 100.”

Unemployment caused by retrench-
ment in the factories

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): I beg
to move:

“That the
head ‘Ministry of
reduced by Rs. 100.”

General Policy
«+ Shri N. R. Naidu (Rajahmundry):
" J beg to move:

“That the Demand under the
thead ‘Ministry of Labour’ be
reduced by Rs. 100.”

(Vizia-

Demand under the
Labour’ be
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(i) Failure to improve conditions of
Labour.
(ii) Problem of unemployment.
Shrli Kandasamy (Tiruchengode): I
beg to move:
(i) “That the Demand under the
head ‘Ministry of Labour' be
reduced by Rs. 100.”

(ii) “That the Demand under
the head ‘Employment Exchanges
and Resettlement’ be reduced by
Rs. 100.”

Mr. Deputy-Speaker: How much time
would the hon. Minister require for his
reply?

The Minister of Labour (Shri V. V.
Giri): I would like to have from 45
minutes to one hour.

Mr. Deputy-Speaker: So, the discus-
sion will go on up to 12 or 12-15 p.M.
We shall have about two and a half
hours for the discussion. Not more
than 15 minutes will be allotted to
each Member who wishes to speak. If
any hon. Member takes less than 15
minutes, such a thing is quite welcome,
The House will now proceed to......

Shri P. N. Rajabhoj (Shiolapur—
Reserved—Sch. Castes): Sir, [ would
like to move mv rut motion......

Mr, Deputy-Speaker: The hon. Mem-
ber, I am afraid. has missed the bus.
Anyhow, he can move his cut motion.

Policy with regard to the employment
of Scheduled Castes.

Shri P, N. Rajabhoj: I beg to move.

“That the Demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Mr. Deputy-Speaker: The House will
now proceed to a discussion of the
Demands as also the cut motions.

ot g waei ;o fee
®F wed, 4 7y 4 o ow
FT @I E wafed f& orgl aw stadly
1 qate ¢ 99 # AT foqd g1 AR
Wt sfers & 1 F at angan v fE gzt
TUF TIA F1 AYAT AT WTeT H
Fg1 #1 Agdr faw | F e o
¥ o sem fr it & foq q@ srody
oA JaT qTeT § FET F1T A
& 9 ATfF F A FgeTa B B
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g A qi a%E Agt ¥ AT 6% N
frowsrd 1 o & gea & o v
fe s d 27 g7t fer A @ of
FEETr F & grew AL F@El 91
92T |7 e ¥ )

. fFmaamadsz & ot g

g A & T #) W qifear

(Labour Policy) @ am #1
g3 g o A & At foo A ag
wars 95 g € fF T tw A ¥
qifest @ter 2w £ a1 Fax A
qifedt Ao 3 &, #qifE @i aF
W grew @ gw 1Y &1 G| 9
AR A argw grar § 5 ag I
arfedy g1 7€l |FaT | X TW BT
wr§ &% amw faar s ¥ 78 FAT
fatift aifedt g gmr 1 s #Y
goa fad ) I avs oA sraw
2 @ § fF 1 AF037 K Nz 97 978
TG 9T AT qEAIE YW A ¥
wqgL &4 A% | gafeqd AU alw
TR wF Tan, ¥avd ISt | PR
FCHTL & T ¥ qg AT TFAA §
a1 7Y ag AR ArFAALE 1 AT
nggT Ag, weaw A ¥ W fEudAr
s §, oty (employees) &,
I F FT IS FT Az 9gT
a1 fae ag aFQ W w1 ArgA
& 7ff § 1 gEafas zaeq
(economic slump) # Iag &
ot At gf IFA w AR |
F fzars qzar € I IFCT F T/
FFgar g1 A aE faw avg iF
=i, fawz (shift) a= & ®W &,
qre F g BT FT A FY AL
7 Ayge fass am @ g ag A
qW ITW AT FEA E | FE AT T
g I ¥ IS IS | EH ATT
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T I & ¥ feadt fasorgr &
W@ &, 7Agl B AH §, rerdy Y
&7 ¥, faadY w35 Wre | A A@mA
FTHER & F9 § 48 a qgudr §
ar #€ | @ Az § fF g wdAl
T 5 T & AT § Hraaey fafaet
ET A FE AT | TG FW FH G
TE 91, 54 FE I faeer @
& Y g7 &% AW 1% § FraA fafre
areg 7 ww a1 f5 s e N
e ¥ % a8 FI@R S A AR
fear 1 o@ 5w 3@ Hed IR TAAT
facomge & wdig 1 Ng@F A
a7 § f& som7 #7 axw & W 3|
aarE W wf § fF wfaw e §
ST WY HHTET FTATE S A I
I ¥ T AT T ATAT AT IH A
Fr7aTdl S &1 e faeewr S
#iid 1 Tm ¥ At § gg Wew T
ifed f g grem &1 e A arfeat
Y AIT Y g 39 a1 9 A qam |
aifya} & w@rd ®Y qqaT J@ET TS
g | W T Eon ST gHEE ¥ guW
1 oHT AT FFEF A OF ATHS
#rifae (National crisis) & feame
¥ aawer fgd | o agelr g A
I &% A% W g, T 79 & faerw
I &6 IE 95 W §, 99 °9%
97 F, Fedt aedy §, FTEHAT FToaEl
§ FHT FY gFIL gL X g Ay
a1 uF dude wEfew & fgge ¥
aum=T Srfgd | Ofew F T@ ¥
a7 qawT =gt § e gad @ T g
F 4T, gt aze grem 7 ofY, wETH
za & fore #Y 9 HF @ §, www
#av w (labour force) & Fux
fom #t A ot g N §, wWaEa &
T w4 g ¢ AT wEfew w

77 P.SD.
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g ®XA B H1E g A5 IoAT 1L X
&R ¥ ars 7z 337 g 5 Tw ad
gL w0 A dwrad F ol aq¥ A
FFgFaTaiz 1@ (unemployment
dole ) ®1a=rawi frararem & 7 a7
AT 9T FAF FIET A qHT IE
qw1d 97, aga I F, I feem &
wegft & frgw aewTr ez (Welfare
Btate) s &t | g, dewgc @7
A F oA W § 1 e
dogax e ffg & X AT T
T St 7 oS yrefes W
(productive force) g, i &=
g F, S A Fid wwr AFQ F
st g foax faar grar o 7@ &,
4T 3AT F7 fawr T, FI0 39T FET R
FoHAT 2T a7 qFATE 7 T SmAT
R FaR & G@FR [H aAr
T ar TS § a¢ I AEar § 5
AT BT A TGl IACEFAGAZ
e & fod avdraed & Fpar war ?
qg W EEE § qgA {7 FEEA
7 qa w47 ¥ q¢ wAF g7 AT AT
# 7y I wars qar qr, q A7
g faar mar fF g g7 g7 § e agard
TR G T T A gAS ¥
warg # q@ Joedn @ & gad
A g fadt T & a9 a=x g unr
AT ¥ d ¥ o § At fag
& ®TO7 9§ FF G LAC AAGT ST
I X FT FE@ 4, ART AT
g1 °Augd & a9 7 FI7 F4T 2,
cafer of =g ¢7g @ wiaq § fr
whsidaz  of fraoe &
TN Y F9 G EAY AIZL A AT
9% gu § | anfa< gy N & fa® A
7 & wvx 9€r § &% 9w & weor
¥ AT AT AFT §, I ¥ I
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[ A que= =it )

BY SR T T HICT § A1 IAFT F}T
AT gaT 7 W G gA dwN
gl & afcardt & waor g & fod
A1 faee @A & foq s a Ay
T goa™ fFar T wrg? W R
art § 1 qarg W& g | T aF W
a1z §, a8t g TTqie  (document)
A1 § forw & g 7 o faar €
f§, ' WaAqe g AT TTHRATA
(Govt. have no information )&
F gTET & g7 a7 {5 9 ST awgd
F1 F@ o a9<g faar war av gy,
qg &1 31 wEA ¥ a9 avx g1 9w v
TG AATTLTS U § 9 & o qeaie
T FT T &, 1 IH F oA § g
ag FEt § 5 “rade g A e
T ¥ AW it 5 wewTe Ay arfet
a-feddt 7 e Smcfadet
affr o T w9 [Fifae ax
oW gl I ¥ FR A% g ST
X Wewe Aifes SM A TR
9T Za1q T fF anfas 9 & oo
T UFIE 37T (export duty)
FH L, AT I KT F7 FA0 T87 TiH
T CFAE TFA AHT T AG
FE @ GZIe AGF F  F@EM
T Y I, AT IqH FTOOT A AT
FLHTC JA FY 4 AW TE |

few Toa st (st eavd)
FCAM ST a7% g1 IET a7 AAZL
THIT &Y AT |

st gue weef @ g FTE™
g g wmad, sffFm T gAwdr
Y, ag fgara sed &1+ W
qac gt gt
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o Tw Araaw fey o awe AT
g1

. St QO w2 : 77 TTES wifew
WP A A HIF FRER F I
At oA S aog A Q@ Y 1A &
YT I7 ST A T T=TAT LT F foar
e qarer vz @ €, il g
& T9 73T T AR UHRNE I F
FH X 1 a8 G@R fgEE Ared
& for #ft darT AdY it fF wzvw
nifes @i 4 19 o et 7
fraar qarwr Fwmar 7 A gw At
¥ aga WA @Al § oA #
seFe Aifew @1 & % fqew (capital )
¥ TAwd (investors) srear<i
¥ qgar g At 9rar g fv faed qeeta
qE FOIAET AT TAEE Hfew
(invested capital) & =g @17
TAT G M@ § | T FTEIT A AT
7€ o A@ ag ow faeor W@ §
fs g e gz @ § $K FeE
wmeard ) Rusgagife
T F2F@ AR F1 TLT 99
Fa# a1 g @y &, = g«
ATEE § A AT HAZL AFL 98 T
g, 9% fod @=F ¥ ey e
& qrg q9a A § 1 AT AEEE AT
AT & el AT @ §, 9 A e
F1 qgaT aq ¥ foq w1
wa ¢l faadt | FTHR A awRT
T 79T § # geed & fF @@ O
F1 T F1 Agaw & ad § A
3% & qor anar § f& wegd & &g
wmr faer a1 w4 faer, Sfe
W H T A TR F TG
1€ eHrarew A8t &Y a1 e
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10 4. M.

Fdt gom W wfaw wwERE )
¥ aR ¥ 7% QAT dear § 6
19 oY a8 F2a § fF gHIL 9 '
=8 &, @t feT ¥ fasdw aig & smaw
F fox sy #1 o 7 #Y I gAY 8
o 919 F qre dar FF ¥ AT AT
£ 7 S¥ &9 T & a9 G e
amar &, 3few 99 FF F1 T=E
& fod &% %1 97 g §, 9 ¥R
¥ qm w91 I60 W4T w@ET | AW
FET & fF & R W AFTA AT
FEear &1 A wrfeq & fgam
¥ s Tfzq o 99 F1 § €A AT
Fifare weAT =1fgd A< a8 FILETd
M 9T qAEM TG FL FAGA HT
FTFaAz ¥aTIa (unemploy-
‘ment allowance) fro@ &1
FEEE FIHT AT 97 |

anfY aegt s fafeee & T
ug AT oot f gf 2o F 7wgd ®
smdwergde dmE  foar o § |
sfaw ¥ o €W fF ag ¥ @9
oS TOTH W 99, a0 ¥ FqifIa &7
gm f axaTe &1 ag TAgAT anT
farge &% #ff & 1 wwe § gea
ag § f& muge e ar @ §, I
A1 E s B o1 W E I w1 A
sRdiqwradz awa #g fawar § )
§ ST g AT fF aga smeAT s
g & gfeam 5z faew adifadan fodY
Frae § fgama & &1¢ 39T 99T &
ST AAET G FIH FITE ITA 8 IATETET
TIZL F1 #1 TATA= (non per ma-
nent) ar XA (temporary)
feqra & vaa< g8 T § =97 w1
Fife 7@ & ¥R T N1 AT qW
frar su¥ g aew Em & fF s
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mm‘cﬁﬁﬁ mfow garg
FLEN A WA TEFT  AAGL
Fart ¥ 39 fgam 5@ 7 aff 7
A & a7 Fo a8 Far agr, IT A
o IAfezs . a1 wereRw fa=a
g ar =&Y, T a7 aeigw fafres
F 9aa § g9 A E |

Mr, Deputy-Speaker: The hon,
Member has exceeded his time:

ot gue wenl ¥R 9 ¥R 39
TATST FgA F1 a1 qFT § A8 1 faw
ﬂ*@z‘icarmmarrugr fas ¢ &
gfT A0 W@l g 1 AT (wages)
FaX d A qF I g ARA§ fF
Fiedtegmm # fofar Jaq (living
wages) & at ¥ oY ara fadt T4y
3, T o= 7t frwe w3 = Y, QR
@Aamgr afl § 1 ¥ge ¥ FEm
(Central pay Commission) #
W WA=y (recommendations)
wr off ag wTrd § @y A grow
faare T F &¢ oF T 9g o Y
god F1 @y ge fwer awg fefan
IFT A Fg qBT AT HIE F I¢F
& gea 7 fog & ¥ w@rdad
(semi-starvation wages)¥i¥ 53
g5y 4, 39 w1 f R OF AAR ¥
fod o] 4 # gER da AE
g1

gy WeFT A9gd W §3) w9
faea §, 2aeerge (textile) ¥ wwgdi
#1 gFew S 3 (lowest wage)
# am # Far g F 37 £ 43 ¥4
frmr @1 gTdl 7 qaw@ A &
7age § fma &1 vywaq fasy §
T AagR A gt § faeg 3% wed
¥ qurar AE fawar | 3fEw w7 aw
T & o< A A fear 1 S
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R TZAT vernment or not. This . is the case

(rsh ) not only with the ordinary labourers
amagmg'ttaafm%gﬁﬁm but with the middle class employees

F s 1 on] F@ F fou
T wrarg #1, w7
|7 giea 7 o 79T qUA FTW AT
FT Ffa FTH | GH WY TAdqE
groriy § fm &1 dge § Fm
1 frsass &1 s9d FTC 9N
FUA ®T ¢F 4, 99 # g AT 8
fF s Fe aw fofar =R
(cost of living index) &t g=d
gT ¥ Ffamm 7 feewsaw o
FEHT IE g, dfE; I (EuEaE
#1 30 9¥ 9 w&l far aam

Mr, Deputy-Speaker: He must con-
clude now. He has taken 20 minutes.
(English translation of the above
speech)

Shri Tushar Chatlerjea: Sir, I am
going to deliver my speech in Hindi
because it would be difficult for me
to convey my ideas to the House in
Englishr, I would have liked if every-
body would have been allowed to speak
here in the House in his own mother
tongue. I would request the Chair
to allow me to speak in the House
in my own mother tongue, i.e., in Ben-
gali, in future, so that I may be
able to express my ideas in a more
lucid manner whickk is an essential
thing. Now I would request the
House to lend me its ear notwith-
standing that I am going to speak in
Hindi in which I am not so proficlent.

The topic/on which T have to speak
is the labour policy of the Govern-
ment. The very first question that
comes to my mind in this connection
is whether it would be appropriate to
call it the labour policy of the Gov-
ernment or the anti-labour policy of
the Government; because under the
present day circumstances one feels
that it cannot be the labour policy
of this Government; and if at all it is
to,be given any appropriate name, it
should be called the anti-labour policy
of the Government. what is
happening these days. On all sides
there is only one cry and the people
ask how our country would escape
from the clutches of unemployment
which is threatening the whole labour
class. So there is a cry all around
and a voice has been raised against
ift. But I do not know whether that
volce has reached the ears of the Go-

as well. Again, the present phase of
unemployment too is not an ordinary
phase. My reference is towards the
growing unemployment that we find
in the country today and which is
the result of the economic slump pre-
vailing in the country. Mills are clos-
ing down; some of the factories have
stopped many shifts. Looms have
begun to close down and labourers
are being thrown out of job in thou-
sands, This is the condition prevail-
ing in the country today. A ques-
tion on this subject was raised in
this House. There 1is a cry from
labourers and other employees, seve-
ral demands have been put forth. it
is not known whether the Govern-
ment have at all heard of all these
things. I remember the hon. Minister
of Finance referred to this slump
some months ago. When the volume
of worle was decreasing, when busi-
ness circles were erying, the hon.
Minister had said that the business
men have earned enormous profits as
a result of the Korean War and it was
not befltting for them to cry so much
when their profits were going down.
It means that the Government too
have realized this fact that the busi-
nessmen have earned enormous pro-
fits due to the Korean War and it was
not proper for them to cry when
their profits lessened due to the slump,
It should be known in this connection
that we should look at this problem
from a national point of view keeping
In view the interests of all the peo-
ple who inhabit this land. If we see
this condition in the right perspec-
tive, we would have no hesitation
in treating it as a national crisis.
When growing unemployment is all
around us, when there is a cry and

when every house and hamlet and
mill echoes that cry, it should be
treated as a national crisis. But I

would like to ask the Government
why do they not take some steps to
resolve that crisis in  spite of the
fact that it has affected not only our
labour foree so severely but also the
whole country. I ask the Govern-
ment why arrangements for unem-
ployment doles have not been made
to check the miseries of growing un-
employment? This is the direct ques-
tion that I ask from the Government.
The Government declare with all the
emphasis at their command that they
are wedded to the evolution of a wel-
lare state. To form a welfare state
is #1l right. But whom would you
take into confildence for the forma-
tlon of a welfare state? The pro-
ductive force or in other words the
labour force is bein shattered by
the effects of unemployment. Can a
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welfare state be formed on that
ground? If the Government would
say anything about the welfare state,
I would ask them why no arrange-
ments have been made for the unem-
ployment doles In such a bad situa-
ticn, Many Members of this House
including myself asked a question
from the Minister of Labour and in
reply to that we have been told that
they had heard that some godowns
had been closed down. The other
day, in reply to one of my questions,
I was told that six mills have closed
down in Hooghly and Howrah. Six
mills are closed for the last two
months and this has rendered at least
six thousand labourers jobless. I
have worked among labourers and I
know it fully well that at least six
thousand workers have been thrown
out of employment because of the
closure of these mills. After all
what was the reason of their not
working for the last two months
rendering six thousand labourers job-
less and what have been its results?
What arrangements are being made by
the Government to maintain the fami-
lies of those six thousand labourers
who have been thrown out of em-
ployment? No answer is being given
to this question. So far as I remem-
ber the Government's reply has been
that, “they have no information”,
and there is also some document
here containing this reply. In reply
to my query whether any compensa-
tion has been paid to the labourers
who are jobless for the last two
months on account of the closure of
those mills, we have been told by
the Government that they have no
information. It shows that the Gov-
crnment’s  policy is° not pro-labour
but anti-labour. But when  stale-
mate in the Korean War brought
tlump conditions in the country the
jute  millowners brought pressure
upon the Government to reduce the
cxport duty, The Government had to
submit to that pressure. Because
had the Government not have agreed
to their view the jute mills of the
Capitalist millowners would have
clnsed down. and would have render-
ed thousands of workers jobless.
The Government  accepted their re-
quest,

The Minister of State for Finance
(Shri Tyagi): If the mills would
close down, the labourers would be
thrown out of work.

Shri Tushar Chatterjea: Yes, the
mills will close down; but the Gov-
ernment do not seem to realize that.
Sometimes the Government are not
prepared to go into its implications.

Babn Ramnarayan Singh (Hazari-
bagh West): They have no. sense.
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Shri Tushar Chatterjea: The Gov-
ernment have never been prepared to
calculate how much profits these mil-
lowners, who were embarrassed by a
small fall in prices on account of the
slump conditions and who cried for
state help and for reduction of the
export duty, have earned during the
last five years. I have some infor-
mation on this subject. When I read
about the capital and the invest-
ments of the millowners in the news-
papers I find that their invested capital
has multiplied three times during
the last twenty-five years. But now
with a slight slump in the market
these very persons cry that their pro-
fits have gone down and ask for help
from the Government. My submis-
sion is that while the Government
are considering the desirability of
giving relief to the millowners, they
have no time to consider the plight
of those thousands of workers who
have been thrown out of work. La-
bourers are starving but the Govern-
ment have no time to improve their
lot. The administration is so strong
and up-to-date that even when a notice
of ten days is given and a question
is asked whether or not some com-
pensation has been paid to the
labourers, we are not given any in-
formation at all. Indeed, what an
efficient Government it is! 1 would
like to ask the Government that when
they say that they have got no money,
wherefrom do they get it when
they have to pay huge amounts by
way of privy purses to the princes?
At that time they manage to get
money but when the gquestion of giv-
ing relief to the labourers comes in,
the Government have no money. My
submission is that the Government
should treat the problem of unem-
ployment as a national erisis and
should try to solve it. They should
urge upon the big businessmen that
it is essential to give unemployment
allowances to the labourers.

The other day one of the hon.
Ministers said that unemloyment
bonus was being paid to the labourers
in thre jute mills. But I request him
to come with me to any jute mill area.
1 would prove to him there that the
Government's statement is not cor-
rect. In fact the position is this that
workers are being thrown out of
work. they are being retrenched and
are being rendered jobless, but they
are not being pald any unemploy-
ment bonus whatsoever. I know, as
many others also do. that the mem-
bers of the Indian Jute Mills’ Asso-
ciation in order to save themselves
from the clutches of law keep most
of the labourers as non-permanent
or temporary hands with the help
of this or that rule interpreting it In
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their favour. And the answer that
I have got shows that the employers
will not give any account with regard
to the labourers who have been re-
trenched in the jute mills. Nothing
has been said about it. The hon.
Minister has not said anything in
his reply whether or not they receive
some benefits or allowances.

Mr. Deputy-Speaker: The hon.
Member has exceeded his time.

Shri Tushar Chatterjea: I have not
got time to speak more. I would
only put fortlr one or two points and
stop there. Some mention has been
made in the Constitution about the
principle of living wages. 1 do not
know what has been the fate of that
principle, The recommendations of
the Central Pay Commission were
made on the basis of pre-war condi-
tions; and the scales recommended
by the Commission can no longer be
held as living wages in the present
day conditions. The Government are
not prepared to sanction for the
labourers even those scales of wages
which could have been categorized
as semi-starvation wages in the pre-
war days.

Generally speaking a labourer in
the jute mills gets Rs. 63/- a month
while a labourer in the textile mills
gets only Rs. 52/- per month. I am
speaking about the lowest wages. In
Hooghly there are some labourers in
the cotton mills who get only Rs. 45/-
per month, and the women labourers
do not get more than Rs. 32/- a
month, But with all that no atten-
tion has been paid to this problem.
People demand that the Government
should take steps to implement the
recommendations of the Central Pay
Commission as soon as possible so
that the labourers may try to get
themselves out of their present plight.
There are certain Government em-
ployees as well who are covered by
the recommendations of the Central
Pay Commission. Keeping in view
the present cost of living index their
condition demands that the recom-
mendations of the Pay Commission
should be applied to them immediate-
ly. But unfortunately this has not
been done.

Mr. Deputy-Speaker: He must con-
clude now. He has taken 20 minutes.

Shrl 8. S. More (Sholapur): I am
sorry, Sir, I was not In the House
when my cut motion was read out.
Will’ you kindly allow me to move it
now?
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Mr. Deputy-Speaker: Will the hon.
Member kindly resume his seat? I
really wonder as soon as the question
hour is over or the first hour is over,
hon. Members leave the House im-
mediately. It seems there is some-
thing wrong with the hon. Members.

Therefore I would urge not only
upon the hon. Member but all hon.
Members of this House to see that

they be in the House and not mere-
‘ly go and sit in the lobby. After
that we have
come here from long distances and
we must attend to our legitimate
duties. That will be not only in the
interests of the hon. Members them-
selves but in the interests of the
country as a whole and the speakers
who are speaking here. I cannot
understand what is the object of their
going and sitting in the lobby instead
of attending to their legitimate du-
ties. It is for this purpose they
lrave been sent and lakhs and lakhs
of rupees have been spent and hot
contests have been fought and there-
fore it is rather strange as to what
business these hon., Members have
outside the House.

Babu Ramnarayan Singh: What
about Ministers?

Mr. Deputy-Speaker: Ministers
haye got other work but “the hon,
Members have got no other work than
this work. Possibly I will have to
recommend 1o the speakers to note
down the hours which the hon. Mem-
bers spend during Parliament and
outside for the beneflt of their con-
stituencies. I am prepared to allow
the hon. Member to move his cut
motion as I shall not take advantage
of small matters here and there but
I would rather carnestly appeal to
hon. Members to attend to their legi-
timate work in the interests of the
country as a whole. Now the hon.
Member can move his cut motion.

Hardships of labour employed in the
textile mills of Sholapur and Barsi.

Shri S. 8, More: I beg to move:

“That the Demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Mr. Deputy-Speaker: This cut
motion is now moved by Mr. More.
We will have discussion on this also.
Now I would call upon Mr. L.
More to speak.

Shri K. L. More (Kolhapur cum
Satara—Reserved—Sch. Castes): I
rise to oppose the cut motions and
support the Demands for Grants In
respect of the Ministry of Labour.
In this connection I take this oppor-
tunity to make some observations.

0y
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When 1 was going through the pages
of the Report on the Working of the
Ministry of Labour, I was much im-
pressed by the brilliant activities that
are carried out by this Ministry.
At the very outset I like to congratu-
late the Government for its achieve-
ments in the field of enacting labour
legislations., The Plantation Labour
Act, 1951 provides for the welfare of
labourers and for regulating the
conditions of work in tea, coffee,
rubber and cinchona plantations in
the Afrst instance. The Employees
Provident Funds Ordinance, 1951
which is now replaced by the Em-
ployees Provident Fund Act, 1952 is
the second labour legislation. And
third one is the Industrial Disputes
Act, 1947 as amended which provides
particularly for the appointment of
banking experts on the Tribunal ad-
judicating upon disputes in banks.
This is most important. And then
there is the Industrial Disputes Ap-
pellate Tribunal Act, 1950. Then I
come to another legislation, the Em-
ployees State Insurance Act, 1948.
This provides for cash benefits in
case of sickness, maternity and em-
ployment injury and medical care of
reasonable standards for each insured
labourer. Then there is the Minimum
Wages Act. Then there is another
legishation ie., the Payment of Wages
Act, 1936 which regulates payment
of wages to a certain class of per-
sons employed in factories, railways
and other industrial establishments.
Then I come to next legislation which
is the Indian Mines Act and the
Coal Mines Labour Welfare Act.
These are some of the Important legis-
lations which are being implemented
vigorously in the interests of labour-
ing classes.

Then I like to turn to the Ministry's
welfare activities. There is a provi-
sion in the Budget of 1951-52 for the
general welfare. In %this connectica
particularly I like to mention the
welfare in mica, welfare in plantation
and dock workers. ;

As regards industrial ‘Thousing a
substantial sum was budgeted last
year and this year also. As regards
the training schemes conducted by
the Government, I would like to say
that much is being done to solve
the unemployment problem by im-
parting tralning to men and women
and ex-Servicemen in technlcal and
vocational trades. The Government
deserves our congratulations in view
of its marvellous achievements in
spite of the insurmountable difficul-
ties that it had to face, e.g., refugee
problem, famine and earthquakes,
floods and then Defence which was
our primary and first consideration.
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Then I would like to speak a few
words about our all vexing problem
of unemployment., Millions of our
countrymen are without work, with-
out any employment. Hundreds and
thousands of our people—educated, un-

educated, agriculturists, non-agricul-
turists—do not get any work when
they have a desire to work. They

do not get any opportunity to ob-
tain some job or means of livelihood
for no fault of theirs. This is a sad
plight and this must be remedied
immediately. The problem of unem-
ployment which has assumed a terri-
flc form must be cured without any
delay. What is the remedy? What
is the specific remedy? What is the
solution for this? How can we re-
lieve these poor half-starved and
halt-naked and shelterless people

of our country? The full and
solid solution of this  unem-
ployment problem lies in the full
swing implementation of the Five

Year Plan. Our country will be
flooded in production and will be
rich in industry. It will lead to the
ope:n_fng’ of every avenue of the means
of livelihood adequately. This is a
long term remedy. We want to have
an immediate approach to this pro-
blem. The Government is doing much
for supplying services and getting rid
of this unemployment problem. It
Is a great task but I would like to put
my humble suggestion to the Govern-
ment that this must be done as quick-
ly as possible. Unless some strong
measures are employed®*to provide
work for the unemployed and land
to the landless there ~ would not be
any enthusiasm or vigour to achieve
the cverlastmg prosperity of the coun-
try. The agricultural labourers are
the real prey to this unemployment,
The agricultural class forms the
major part of the population of our
country, and therefore it ig high time
now that the whole energy and acti-
vity of the Labour Ministry should
be focused round agriculturai labour,
We know the Ministry of Labour is
wirolly engrossed in solving the pro-
blem of organised labour—even thelr
day to day problems are absorbing the
attention of this Ministry. This is
all due to their organisations whaose
voice is powerful. But the poor ag-
ricultural labourers are unorganised
and scattered: they are ignorant, they
are dumb and their voice is not au-
dible. Hence the Ministry’s activi-
ties should hereafter be directed to-
wards these agricultural labourers
even at the cost of organised labour
such as that engaged in factories,
railways, etc. There is a dire neces-
sity for launching on an all pervasive
and intense activity on the part of
the Ministry through the State agency
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to grant lands and agricultural faci-
lities to these 1andles§ labourers. The
Minimum Wages Act which is a legis-
lation intended to improve the lot of
the agriculturist is not a sure re-
medy in this case.

Then there is another class, the
lower middle class, which is hard
hit by the unemployment problem.
An intensive programme must be

set on foot to combat their poverty
and provision should also be made
to give them work, There is also
the other class, namely the retren-
ched workers. A scheme should be
prepared so as to enable them to
maintain themselves. They should
get some subsistence allowance for
the period for which they are with-
out any work.

I shall now place before you some
observation -regarding the sanitary
labour engaged in municipalities and
corporations. They are utterly neg-
lected. their housing problem is not
solved by these local authorities.
They have to work in dirt. This
kind of labour has become the work
of the Scheduled Castes—the other
Castes do not go in for it—and they
have by force of circumstances to
do this work. But their conditions
are not taken into consideration by
the local authorities, Their lot must
be improved and I would request
Government to pay special attention
to this class of people.

Lastly, I would draw the attention
of Government to the Directive given
in the Constitution and embodied in
the Five Year Plan. The Directive
refers to the right to live. This
right to live must be implemented
from this very moment; because the
Five-Year Plan wlill have to take
some time for its completion it is
better that a beginning in that regard
is made now. There is another thing
in regard to this Directive. There
should not be any accumulation of
wealth or profits. The profits in
factories, mines and industries must
be divided gradually among the
workers. If that is done and also
ff the Labour Ministry directs its
full-fledged attention towards the
landless agriculturists then there
would be bountiful and the problem
of unemployment can be solved in

no time.
st dto Ao TWHIW :  IeAW
wEIed, [/ aga e g e g A

Aagn fm am R AeR w1 A
ferr 1 ¥w gew # gk foages
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T BT F agw oW oAl §
T fel @ (group) ¥ am
€\ 7 ¥ (Education)
7T T gaR fawai ox oft S ar )
o oY aq @ ¥ax (Labour)
X qreR w1 W fear @ @@ & fod
# oo FTqiE I wETE

m.mﬁmwﬁfﬁi

sqysfra g@ (O pposition group)
¥ ¥ § 99 T qwe AG & €
Fmmasfws  #faw (technical
training)sT gweraiz (employ-
ment) ¥ & fod qgelr qriwamiz &
AT TTe GoraTa Au@ A oE faw
w9 A 9H TG G AW T
fremfieRam g T aEs
¢ fF o aw daT A e i
T frodY q9 a% 9T &1 AOT T
& @war & 1 e Q@ ad &
@ 7g g W AR @ AT (A
@@ gu S & W W A
QawT g TN ge T g S
o TP ST § | A W@ qW
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€ qoge AFQ ¥ IO & A §
§ o ag w1 S AT | WX IW
N g8 Iwfws i fae o @
A0 ¥ Ao 7 X A TO  A9AT
FTH T qFaAT & |

FE Y a7 q@ A9 #ax (swoopers,)
oWl ¥ A § FE 1 A qEwET
g f oo ast & 7 ™ w19 w7 W
WE | AT A9 S F T Iq FWH
® w3 arar F S T E
oM fiwmam AT &@ W1 3
= fF gura 2w Ao @ T g AR
qa #t qEfara ¥ afwse foe @
§ Shrarm w937 §f ag o %41 T daT
a7 UTAT FT FH FL HIX AT AgAT
=BT AMFL &1 98 T A FTH #< |
S ¥ Feamt § s et
§ & e a9 gg Fw fear
T § g A gfer ¥ agy @I g
Wh R § Tz #® 59 A 39
=BT gty e wifed |

T @ I AR ureTEe
(omployment)F ark & Far &1
3 gaeergde GFw, (employment
exchanges )# @il #1 aga Aisfeat
& oy § o gw F e ol §
fra @@t Y gromde aifead
4% gu § g I wfwt ¥ § o
frggee #ez & @nit & avg %€ g
9T A BT § | W BT Y
sifa ¥ a3 § a8 F% g |
frgges Fwe At F 19 st A
T FQ &1 R ToNd qFaEHe
OFges qgr 411 §F g #ofr
F73Z (complaint) #t 3tz wergx &
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et @i ¢ - AR R
TS I AT 6 SN0 A gAATE AG
gt St em AR g ek
FwEE  (qualified) & sa#
A AR w7 A D g AW E

Tz fegem & ¥ wa©
g1 et ¥ A @ g § A
R wa an g, g f agy &
s, gfcr ¥aE W@ A ¥ AW
¥ @ o g, S g o wT
& § w o & ¥ g § AR
e # TTRT T g )

T T ¥ TUeEAc wEEEw
FEge g1 AFd F g 99 g
qdie faer gam & @ wwmEdEc
T & &1 1 S0 g =9ifed |
gare ot frdr argw o wagd & Wt
g ag 7@ & 1T aniY a1 FIW gATST
€ off W@ smm & fF ot gw @i
T 99® £ 99 g IR @ AR
W g 9 § 5 9 aw v A
g W & foq @@ g@ FG
HT gEeEAT | g9 @ T w|re
T |

wraR e ag g g fF o
#feiam (delegation) faomam adfitg
FEO TG AW E I H N AAGA ®
ait # 9 § 99 7 ar 912 arE I
F 37 & 3feT Ak ot e ER
g9 F A 3| TaAdde w1 owE
# 79 avw faomn S@ar § T wgAr
wrgaT g o gw T & afe &, I
armear W Wil wmaw F
sE s smAdgma N
fromr =fgd | & Sefig @ g
o g Sl A word & fod oot wgiew
W TTF ST & |
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T 91 8 78 F & i e
# o ¥ & 9T A wmEET. Wi
g A Tt § I #7 gt A 7@ fean
[T | 99 # FG Fod aga @3q
g1 AR F 9y T oF afeT
fE ot rfe A ;W & o ar
T mag T @ &1 #
s w3 g fr g s sm am
Fr wifow w0 f5 oagr S Wi
99 &1 I ST A WifE I &
Toq A AT @09 § | T ¥
At aed § 5 ¥ qEewE a9
g1 W@ o g AT A ARl §
AT T gER AW F FH B § I AT
T gure & fod 9 s e
1 oft sfte & waEe ¥ AT
|rEar g |

W F AR W A wEN g
femm Fwme 33 gfram w9w, St
T A qE A 8, 08 F A1 05
g7 g, U5 wugd & Sfafafedi
Fr geqr @ § &, afta S
& qUE # A FgT 98 § 7 qg wogd
7 fgg v ar @Y & | FWE Sy
R FE TFR A G9E @ gu §,
*Y oF gfom daw @ fraren, @)
&1 &9 fawrer, shrag s Ed 3=
gfae siw Aagd & A & fre
g1 @ & fody il aRE 1 W
W aw fewr wgar g e o @y
Y g <t & 7 2 % o
T E ) om aw AW gw el W
fawars & 7@ ¥t AR AT qTAHAT
W F4 a9 a5 2 F WS 4G @
gFar & 1 el S Serandt
og 9 w1 & fod @ < § 7E gl
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#t afel § g T ¥ foR, fredr
Tred & forlt &, o e gfar & aandr
Efr oo F1 aga T @
# 1 v 9% afafafu e 78 5

* g U O e gt Y v IR

Fgr 5 g JraR @Y W oY Es
FE | wF 3w ¥ @ oA A
ff g § o @ gfe & @ off
g g fF agr gt vl wfafafyr st

WA AW A & e
AT AT F TATS & I A W F1 AqraT
awT FIHY § 1 gEfed F gew &
AT T ¥ TAAT FAT A g fon ag i
gardl ant & frdr g€ anfa & s&+r
FIC ITR AT Fifam wL | Y
ff F1 AW A oY W AR BT &
Sferr aief 7 Y srraet €, Siv AT g,
JEHIAS W AG SA | I AT
e oft & = WA & Y 99 &1 IS
¥ OTER | 99 gATL TS AHEEET
¥ fafeex & @t SR FE S
TR #X AR WE e W
HIAa e H SH | JAT &
TR # srefra T ot 7§79 e @
¥t o F9 frm g 9E B TR
T #T IAA HEE ®T F FA
IS THIT ARTHLG |

Dr. Lanka Sundaram: That is reflect-
ed glory. ,
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ot qYo gAo TIW ¢ AW A
& gwwan § e gardr faor § s @
grfr § fr o argRl & At # @
g 9 #t g= frar om0 g
T A w4 4-t FqT g A
¥ # ¥ wogd A dern @ g
A wgaT & fF Aol & dEr agAr
aifgd st 97 F1 d98(gratuity)
i o ot wfed | el ®
o1 w7 Afed, g A T g §)
& quEl 2 d T av | A &
fiFTt wRTOS & AT FE qEX wA
¥ gfom 43 g 41 o F @
& fod oo TR & | W T qATS
UF 9gd 997 79 §, 99 & fer of
arg QT Afed | cotf e
(Planning Commission) & a#t
€ g fodt § offT wognr &
are &, gl & A & AL swH vA"
AL W T R E
Tl # feafa off aga @< £
T U A AW g, AR @ B A
T & 2w ae &Y W § e
T S I MY 9w & |/ gwwar
g froa aw g o sgfea &m
TGl HGT TF TF T A FIA G
T g A g

1 fres wifesw & ag AT F=FaTY
F@ § AT AUZA A AW FQ@
&1 Fowdr T I § T A
¥ g AF &, e Al
w1 fet & aga & &hr a9 € W
fe wifes gAY ®< @ &, TEfed
I ¥ Fa< o sfaaw = Iifegd
faw wifest ®1 U391 @ frex
g ¥fFm & TOET o1 WO A FQ |
wWied & grow & smdar s § e
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wogddl w1 wer g =ifed At gt
FGEH O GG § A
T gmr wfgd AR wEfed  ag
Ffar T fed fe ol meAd A
werde #t ot feafs § @@ g
AT 7 AT a9 & qFAT § I g
T & fuw fomiwefaa =1 @
T ® grew ¥ wdA Fw g oW
sTan w5 g & g g T O
o A | T FE AT A WeW
AT LT E |

(English .:mnslaﬁan of the above
speech)

Shri P. N. Rajabhoj: Sir, I am glad
you have given me an opportunity
to speak after so many days. There
are very few representatives of the
Scheduled Castes Federation in this
House and they 1oo are not affiliated
with any group. I wanted to speak on
Education and other matters also. I
thank you very much for giving me
time to speak on labour.

The majority of workers in big
factories throughout India is that of
the so-called untouchables. They
are not getting the help that they
ought to from the Government. Un-
touchability is rampant even in big
factorics. These so-called untoucha-
bles are not employed in weaving
mills in Ahmedabad, Bombay and
Nagpur, because while working yarn
comes in contact with their lips. We
held many meetings and conferences
but no heed was paid to them. Only
those are listened to who have a loud
voice. Nothing that we on the op-
position benches say in this House
is acted upon, Dr. Punjab Rao Desh-
mukh had introduced a Bill in the
last Parliament with the object of
making provisions for imparting techni-
cal training and providing employ-
ment to labour. But that Bill could
not be passed. He is again bringing
forward that Bill. I think that labour
welfare would be an idle dream un-
less arrangements are made for tech-
nical training for labour. They
would always remain  unskilled
labourers and cannot make any pro--
gress In that capacity. They need
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to be trained. If they are trained
they can do something for themselves
even if they are thrown out of em-
ployment.

Another thing I have to say is in
connection with sweepers who have
been doing this work from centuries.
Why should you not take up this
work now? After all, there is no
such law under which they have to
continue in their age old profession.
Now that our country is free and
everybody has equal rights, why
should not Brahmin labourers work
as sweepers for some time and sweepers
who are good workers otherwise,
adopt some other profession? These
people are compelled to do this work
in factories and I think that the Go=
vernment should remedy the situation.

About the employment exchanges
which provide employment to many peo-
ple and publish reports, I may point out
that all the high officers are caste
Hindus and justice is not done to
the scheduled castes at many places.
The caste Hindus do not meet out
good treatment to those belonging to
the scheduled castes. I went to the
Jalgaon Employment Exchange and
also made a complaint at Poona and
Sholapur Exchanges. These are places
where complaints are not paid any
heed to for months together. There
is no appropriate arrangement for
providing employment even to quali-
fled matriculates.

Casteism is very strong in India.
Many slogans are raised in the name
of untouchables. There are many In-
stitutions for them like the Harijan
Sevak Sangh but they all talk too
much and work too little.

The same is the position of sche-
duled castes with regard to employ-
ment. It is true that 124 per cent,
posts are reserved for scheduled castes
but the employment exchanges should
work properly to give it a practical
shape. I hope that our new Labour
Minister Shri Giri would not lose
sight of scheduled castes and would
do whatever he can to see that sche-
duled castes get their proper share
in Government employment.

Let me point out that in the Labour
Delegations sent abroad, some repre-
sentatives of Labour are included but
they are not included In others. I
want to draw the attention of the
Government to the fact that we are
citizens of our free country and we
should get a share in the affairs of
fhe country. I hope that the hon.
‘Minister would give some fhought to
this question.
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I want to draw the attention of
the Government towards the plight
of sweepers in Pakistan who are not
being allowed to come to India. The
Partition has split the Depressed
Classes League which was an All
India body. 1 hope that the Govern-
ment would try to bring back these
sweepers from Pakistan. Many people
say that they have changed their
appeal to the
Government to try to better the lot
of those of our citizens who are work-
ing as labourers in other countries.

I want to say that the Indian Na-
tional Trade Union Congress started
by the Government is a Congress or-
ganisation and is not representative
of the workers, I hold that
ILN.T.U.C. does not work for the
benefit of the labourers. The Con-
gress had started many organisations
£.g. the Harijan Sevak Sangh, the
Charkha Sangh and then it started
the I, N. T. U. C. I want to draw the
atlention of the hon. the Deputy-
Speaker towards the fact that such
things are not in the interests of the
country. Ag long as the Government do
not take us into their confidence and
go on working as they please, no
good will accrue to our country. The
haste in forming such organisations
is to' dupe the pecople, and then they
claim that they are working for the
welfare of the peoplee. We do not
consider the I. N. T. U. C. to be a
representalive of labour. There was
a strike in our parts and the strikers
were told that the I. N. T. U. C. could
take up their case only if they en-
rolled themselves as its members.

I am pleased that there are as
many as 72 representatives of the
scheduled castes in this House. I reg-
ret that they cannot raise their wolce
against the Government. But the
party on whose ticket I have been
elected to this House has given me
a mandate to raise my voice on the
question of scheduled castes. There
are other questions also but this Is
the main question on which I have to
raise my voice. I request the House
to try to better the lot of this section
of the people which has been down
trodden for centurics. You ulter
Gandhiji's name very often but you
do not act upon the essence of his
teachings. If you are a true follower
of Gandhiii put his ‘{eachings into
practice. When Dr. Ambedkar was
Law Minister he got many laws
passed and those laws were put Into
effect by Shri Jagjivan Ram. What-
ever the latter has done in connection
with Labour was really concelved
by Dr. Ambedkar.
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Dr., Lanka Sundaram (Visakhapat-
nam): That is reflected glory.

Shri P. N. Rajabhoj: I think this is
our victory and I hope that the pro-
blems of the scheduled castes would
be solved. The number of schreduled
castes in our country is five to six
crores, the majority of them are
workers. I want that the number of
workers should go up, and they
should be given gratuity ete. The
condition of workers in Delhi is un-
speakable. I visited Mori Gate day
before yesterday. Harijans of Maha-
rashtra and other places are living
on the banks of the Jumnna, They
have no houses to live in. The hous-
ing problem is a serious one and
should be tackled. The Planning
Commission has drawn up big sche-
mes but there is no provision for
workers or scheduled castes in those
plans. That is why the condition of
workers in Delhi is very bad; they
sleep on the footpaths. The country
is free but we are still slaves. I do
not think we can improve our con-
dition unless we do something cons-
tructive.

The millowners behave like auto-
crats and harass the workers. There
is so much of work in Calcutta but
many workers are unemployed there.
Many people have been thrown out
of employment by owners of Shola-
pur and Barshi mills. This tendency
ought to be checked. The millowners
earn crores but they do nothing for
the welfare of the workers. [ appeal
to the House that we should work
for the welfare of the workers, for
removing casteism and untouchability
and for giving proper share to the
scheduled castes in Government em-
ployment, This can be done only
when their real representatives are
included in the administration. I
hope the Government would pay at-
tention to this. With this I conclude.

Dr. Lamka Sundaram: The couniry
has noted the fact that my hon.
friend Shri Giri has come to his high
office after thirty years of experience
as a trade unionist. The country is
alsn watching the early steps which
the hon. Minister of Labour has taken
since he assumed office, I remember
the days. twenty  years ago, when
my hon. friend inducted me into one
of those railway labour strikes in
Andhra Desa. Those were the hale-
von days of the Indian national free-
dom fight, and any strike undertaken
or executed according to plan was
given a high priority in the estimates
of the people. 1 auite recognize that
today in Free India we have got to
place & new construction on this par-
ticular problem. I have had the pri-
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vilege of watching very closely, as a
junior colleague, the activities of my
hon. friend the Labour Minister dur-

ing the past few years. When he
was not entrammelled by office my
hon. friend was eloquent aboyt the

enunciation of the rights of workers.
and more so the need for protection
of those rights. But I have noticed
—and I am saying this with great de-
ference to him—that whenever he
came to office he has developed a
very easy felicity for enunciating cer-
tain nostrums.

Shrl B. Das: He has become respon-
sible,

Dr, Lanka Sundaram: I think that
I am quoting him correctly, and if I
am wrong I would ask him to stop
me right now. When he was Minis-
ter of Labour in the Madras Govern-
ment a few years ago he made one
of those famous speeches at Trichi-
nopoly the effect of which—if I do
not do him an injustice—was to cir-
cumscribe the right of workers t{o
strike. I hope I am not putting any
uncharitable interpretation as to what
the reactions were when he r_'nade
that statement as Labour Minister.
I am prepared for the moment to
forget this and to come to a more
recent statement of my hon. friend
the Labour Minister. I am quoting from
the Free Press of India and this Is
the quotation as printed in that
paper. This is supposed to be the
speech delivered by my hon. friend
on the 2nd of June in Bombay while
addressing the All India Manufactu-
rers’ Organization. Here are the
words as given in the paper in direct
quotations: “I do not believe much
in legislation. I believe more in
understanding and conventions bet-
ween the two, namely the employer
and labour”. To my mind this is a
very dangerous doctrine. If the hon.
the Labour Minister's speech has been
properly reported it constitutes to my
mind, as one who has devoted consi-
derable attention to labour legisla-
tion in this country during the past
twenty-flve years. a dangerous de-
parture from the accepted principles
of approach of the Government of
India towards the problem of the work-
ingman's movement in this country.
I would like to haye an assurance
from my hon. friend that the inten-
tion behind his words is altogether
different from the way in which peo-
ple like me have understood the mean-
ing of those words.

Shri Venkataraman (Tanjore): You
have understood him correctly.

Dr. Lanka Sundaram: Have 17 I
am glad my hon. friend from the
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other side endorses that I have not

been ungenerous in my estimate of
the inwardness of meaning of the
words used by my hon. friend the

Labour Minister only a few days ago
this month.

Why do I make a reference to this
problem? 1 will illustrate my worry
through analysing as briefly as possible
certain developments which are
taking place in this country all round.
In particular, I would refer to the
administration of the Industrial Dis-
putes Act.

As”a trade unionist myself, I have
recently had occasion to appear be-
forc an Industrial Tribunal for
a long period of eleven months,
I need not mention the names of the
dispute or the name of the company
or the labour union—if it is wanted
I am prepared to give them—because
I want to conduct the proceedings, as
far as I am concerned. with a
sense of dignity and responsibility.
I am quoting from paragraph 2 of an
order passed by the Industrial Tribu-
nal at Vijayawada on the 17th of
January, 1952. 1 am quoting directly
without any—what you call—lifting
the reference out of the context:

“The reference was made by the
Government on 28th July, 1951, and
it was received on 1lst August, 1951,
Notices for filing statements were is-
sued on the same day. The organi-
sations (namely the labour organi-
sations) flled their statements on
29th August, 1851, The management
took three adjournments and filed
their reply statement on 19th Oecto-
ber 1951—(that is, about three months
after the Industrial Tribunal started
actually). From that date, time was
taken on several occaslons for 0
duction of accounts, and till now the
ledgers of the Company have not been
produced......”

Finally. the Tribunal says—and I
am quoting again the actual words
of the order:

“This attitude on the part of
the Company has created bitter-
ness in the labour organisations.”

Why do you permit abuse of the
workings of Tribunals appointed under
the law of the land?

The theory sought to be propound-
ed by my hon. friend the Labour
Minister at Bombay will be dangerous
in its implications. It has been ac-
cepted during the past thirty years.
at any rate as far as the regime of
the International Labour Organisation
to which we are parties is concerned,
that labour is the weaker partner.
‘Labour has a right to be protected.
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Otherwise, all these Acts put on the
statute book, the Minimum  Wages
Act, the Employment of Children Act,
the Factories Act, the Arbitration Act
and so on and so forth—I can cata-
logue them further—would have no
meaning at all. 1 would therefore ask
my hon, friend the Labour Minister
to tell us frankly and fairly whether
there is any departure in the policy
of the Government of India towards
labour. If so, it is better stated right
now, now that we are disposing of
the Demands for Grants for his
Ministry, If there is any departure,
I am sure both labour and capital,
that is .the employer, would readjust
their views and their attitude
to Government. For I am convinced
that if there is a departure, the tri-
partite machinery set wup in this
connection, the triangular approach
to a solution of the industrial and
labour questions. would be destroyed.
And I am sure it is not the intention
of my hon. friend that this tripartite
machinery should be destroyed.

Having taken up this question of
industrial disputes, I would like o
draw the attention of my hon. friend
to section 7 of the Industrial Dis-
putes Act of 1947. The operation of
the Tribunals—as I have said ear-
lier, 1 have personal knowledge of
the operation of these Tribunals in
more than one case—has been such
that there is hardly any possibility
for labour to get a quick disposal
of the disputes in gquestion. Section
7 of the Industrial Disputes Act
makes provision for the appointment
of Judges of High Courts to these
Tribunals. I have not come across
any instance—barring perhaps the
Banks Tribunal in Bombay—where
otherwise on an all-India  national
basis Industrial Tribunals have been
given the assistance of _ Judges of
High Courts. 1 make a Feference to
this for one reason, namely that my
hon, friend the Labour Minister
when he was recenily in Bombay was
presented with a memorandum by
certain employers’ interests that
section 33 of the Act should not be
abrogated and that In fact it should
be strengthened, namely that the ap-
pellate tribunal must be there and
so on and so forth; whereas, if I do
not misread the bposition in this
country. all responsible labour orga-
nisations want to abolish this appel-
late tribunal jurisdiction, for the
reason t1hat the procedure becomes
vexatious and costly and would not
lead to justice, which the workers are
entitled to, as speedily as possible.
I do sincerely hope that the hon. the
Labour Minister would devote his
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time to an examination of the impli-
cations of sections 7 and 33 of the In-
dustrial Disputes Act and arrive at
decisions which are not inimical to
the interests of labour.

I have recently heard it said that
my hon. friend since he assumed
office has come to certain conclusions.
If I am misinformed 1 stand correc-
ted. One such thing was stated to
be his decision not to bring before
the Iouse in this session the Trade
Unions and Labour Relations Bills.
1 would like to know what his inten-
tions are. 'If he is not golng to bring
these particular Bills in respect of
which there has been such a tremen-
dous amount of controversy in the
country during the several
months, I am sure every one will be
with him.

The other thing 1 have heard it
said is that il is his intention to en-
force the Minimum Wage legislation,
particularly with  reference to agri-
culturnl labour. I have before me
the Minimum Wages Act of 1948.
Part I1 of the Schedule attached to
the Act is a very important instru-
ment of social policy on the part of
the Government of India, namely the
gradual and progressive application
of minimum wage legislation to agri-
cultural labour. I ~would like to
know how exactly the mind of my
hon. friend the Minister of Labour
has been working in this direction,
because, as 1 have sald earlier, he
seems to have made up his mind on
certain points and he is proposing to
take certain action
respect of them.

With your permission, Sir, 1
would like to analyse certain facts
and figures bearing upon this ques-
tion of industrial and social welfare,
because I believe in the need for a
complete se-orientation of the policy
of the Government of India to the
labour problems of this country. Ac-
cording to the Indian Labour Gazette
of March 1952 there is a progressive
decline in the number of workers on
strike and in the number of man days
lost. I have listed them down:

193¢ 50 lakhs of man days lost.
1946 127 lakhs
1948 78 lakhs
1949 66 lakhs "
1950 128 lakhs
1951 35 lakhs
What does this show? To my

mind, as a trade unionist it occurs
to me, that labour today in this
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country after the advent of freedom
is more responsible and ‘responsive
to the treatment given both by the
employer and the State.

Here is a breakdown analysis of
absenteeism in figures in this country.
I do not wish to weary the House
with too many details. They are
clubbed together under four heads.

In the iron and steel industry the
percentage of absenteeism has drop-
ped in 1948 from 14:3 to 10 per cent.
in January 1952. In the cement in-

dustry from 122 per cent. in 1947
it has dropped to 102 in January
this year. In the matches industry
from 12-4 per cent. in 1947 it has

come down to 8-4 per cent. in January
this year. And, finally, in the Ord-
nance factories from 10:6 per cent.
in 1947 it has come down to 7-8 per
cent. early this year.

Shri B. Das: The hon. Member
ought to have taken the coal indus-
try. -

Dr. Lanka Sundaram: My hon.
friend has referred to the coal indus-
try and I wish I had time. That
supplies another index of responsi-
ble Indian labour to get a move on
and not to impede the activities of
the Government of India in the fleld
of national reconstruction. And
finally, I come to the coal industry
about which my hon. friend, Mr.
Das was good enough to remind me.
Here (s a paragraph from the Labour
Gazette of the Government of India
for March 1952. It says that labour
roductivity in the coal industry shas
ncreased from 0-33 in 1850 to 0-34
in 1951. I do not wish to weary the
House with further details, apart
from making a general observation
on these three types of indices, i.e.,...

Mr. Deputy-Speaker: The  hon.
Member has two minutes more.

Dr. Lanka Sundaram: As regards
industrial disputes. absenteeism and
labour productivity, they clearly de-
monstrate that labour in India today
is militant and it is alive to its rights
and duties, and that it is fully con-
scious of those rights. It Is pre-
pared to make compromise with
honour and I am only anxious here
to invite the attention of my hon.
friend. the Labour Minister, to the
need for a proper handling of the
labour situation in this eountry, and
I do hope sincerely that he would
not drop the expedient of getting the
assistance of legislative machinery in
order to build up the rights of the
workers. Finally, I look forward to
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thre day when profit-sharing and
labour co-partnership become the
sheet anchor of State policy, without
which we in this country cannot bring
about the revolution or evolution that
we want in the sphere of industrial
and social welfare. I talk with some
sense of responsibility., I am not
talking to the hustings. I quite rea-
lize the seriousness of the occasion,
and I sincerely hope that very soon
the Government of India would in-
troduce the necessary legislation fo
bring pressure to bear on these issues.
I do hope that my hon. friend. the
Labour Minister would devote more
attention to this problem than even
to the other problems,

During the past 25 years, during
the course of which I had the privi-
lege of working as a Trade Unionist,
I have come across instances of lack
of unity on the part of the Trade
Union Organizations which are lead-

2 the workingman's movement. In
the case of one of the Unions with which
I have been connected. I had the pri-
vilege of conducting a strike in Feb-
ruary this year. and the strike was

completely  successful. (An Hon,
Member: What strike?) Ship-yard.
I am the President of that Union.

As a result of that strike, we got
Rs. nine lakhs paid by the Govern-
ment of India when my hon. friend
Mr. Gadgil was in charge. I am only
trying to make an appeal to all the
Trade Union Members who happen
to be in this House to declare a truce
on the Trade .Union Front for a
period of five years. without which,
to ymy mind. whatever might be done
or might not be done by the Gov-
ernment. there would not be any pos-
sihility for us to step up industrial
production. In my Unions I have
made it a point. a principle which
rannot be altered under any ecircum-
stance, namely, that there is no place
for politics. Political organizations
are there. I had hved for a number
of years in the Congress. My hon.
friend. Mr. Rajabhoj has made much
of the character of the I. N. T. U. C.
I do not wish to labour that point.
I do not want to attack any type of
Trade Union Organization in this
country. There are four or five such
which are now claiming the honour
of being the leaders of the working-
man's movement in this country. 1
want them to help the worker to
march forward, to get the benefits
which he is entitled and not to fall
a prey to the debacle of the Textile
strlke which occurred two years ago
in Bombay, which was broken not
by the might of the employer, not
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by the guns of the Government of
India or the Bombay Government,
but by the lack of unity among the
Trade Union movement in our country.
country.

Shri Venkataraman: Labour is one
of the few subjects which cuts across
party politics in this country. Though
some of the friends are now sitting
on the opposite side in this House,
we are working shoulder to shoulder
in the Trade Union fleld, so that a
debate on this subject assumes &
somewhat farcical air when we try
to criticize the Government for what
it has done or has not done. We
have in the Minister for Labour. one
who has been in the Trade Union
fleld for nearly 30 years and who
till the other day has wvoiced the
grievances of workers in much stron-
ger, much fiercer language than what
we with our small experience or
with our education could have done.
My hon. friend, Mr. Rajabhoj refer-
red to certain organizations In this
country and said they were part of
the Congress. I had nofhing but
amusement. There are organizations
in India based on Trade Union lines,
working independently of political
affiliations, notwithstanding the fact
that certain members who are work-
ing in those particular organizations
have political affiliations with parties
in this country (Interruption). Ig-
norance leads always to a certain
amount of assumption’ which it is
very difficult to reason out. There
are people who are associated with
the Hind Mazdoor Sabha, whp are
members of the Socialist Party and
there are people who are associated
with the Hind Mazdoor Sabha who
are not members of the Socialist
Party. Likewise there are members
in the Indian National Trade Union
Congress who are assocjated with the
Congress and there are others who
are not associated with the Congress
in the political programme.

An hon. Member: They could be
counted on finger tips.

Shri Venkataraman: It only
shows the catholicity of outlook of
this organization. with even a hand-
ful of people. It only proves that
the organization does not push out
others for political reasons. I would
like my hon. friend to remember that
and practise 4t in the organization
with which he is connected. Let us
take the argument of my hon. friend,
Mr. Rajabhof. namely that certaln
organizations are part of the Con-
gress. The Indian National Congress
has got a department of its own,
called the Labour Department. The
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Provincial or Pradesh Congress Com-
mittees have got organizations known
as labour sections or departments of
that organization. I happen to be
connected with one such Pradesh or-
ganizafion for the last several years
but it has nothing to do and no con-
nection whatsoever with the Indian
National Trade Unlon Congress. It
is absolutely an independent body
like any other labour organization
functioning in this country., Theras-
fore when people try to throw mud
either out of ignorance or imperfect
understanding of the policies under-
lying the several organizations in
this country, it becomes a necessary
and painful task to clear that.

Mr. Rajabhoj also said that some legis-

lation which his leader Dr. _Ambed-
kar had formulated, the hon> Mr. Jag-
jivan Ram merely enforced. On the
other hand, our complaint was that
the hon. Mr. Jagjivan Ram did not
enforce some of the legislations. Take
for instance the Trade Union Amend-
ment Act. It was passed at the time
when Dr. Ambedkar was in office
as Labour Minister. But, it was not
enforced by the hon. Mr. Jagjivan
Ram. There were very few
legislations which the hon. Dr, Am-
bedkar introduced which were subse-
quently enforced by the hon. Mr. Jag-
jivan Ram. On the contrary, Mr.
Jagjivan Ram introduced in this
country an era of beneficent legis-
lation spread over a period of five
years during which he brought India
to the level of the most advanced
countries in the matter of labour le-
gislation. The counfry _ owes and
labour in this country owes a deep
debt of gratitude to the hon. Mr.
Jagjivan Ram for having placed on
the stalute book such beneficent
legislation as,—I need not go into
the details—the Minimum Wages Act,
the Plantation Act, the Employees
State Insurance Act, etc.

I know that my hon. friend from
Calicut, representing the Socialist
Praja Party has given a cut motion
to criticise the Government for non-
implementation of the several pleces
of legislation. If I may anticipate,
the criticism seems to be that al-
though the hon. Minister had put
on the statute book several pleces of
legislation, very good to look at, they
have not been implemented to the
extent necessary. For the people
who understand and appreciate what
has been done, my answer is simple.
It the criticism as a Trade Unionist
is that we want greater emphasis to
be laid on Implementing the legisla-
tiom, that we want greater emphasis
should be laid by the administration

77 P.SD.
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in quickening the pace of applying
the beneficent legislations that have
been passed in this country, I am
one with him. We, like Oliver Twist,
always ask for more. We trade
unlonists are never satisfled with the
existing conditions. If we were satis-
fied, we would not be in the trade
union.

Shri B. Das: What a confession!

Shri Venkataraman: But, if the
criticism of my hon. friend is that the
Government have not done what
they could have done or what they
should have done, I am afraid the
case cannot be sustained by mr
friend. If my hon, friend’s ar
ments were correct that within t is
period, you should have put on the
statute boak only a few pieces of
legislation and implemented them
rather than enacting a number of
legislations, that would create a cer-
tain amount of dissatisfaction in the
other sections of labour. It would
be impossible to keep them within
reasonable satisfaction. Take a spe-
cific instance. Suppose the Labour
Ministry had taken up only the
Minimum Wages Act and spent all

its energy in enforcing that Act
throughout the country, my planta-
tion labour would not be satisfled.

They wanted eight hours’ work; they
wanted facilities, They could not
afford to wait until the Ministry had
satisfied the claims in regard to the
enforcement of the Minimum Wages
Act. Our life is not so compart-
mentalised as one can wait till the
other things are done. Our life is so
progressive that we have to march on
all fronts. In doing so, it may be
that we are a little slow in enforce-
ment. But, nevertheless, an attempt
is made to march abreast in all sec-
tions of labour as far as possible.
Take the Employees State Insurance
Act. I would have loved that this
Act were inaugurated in Madras,
Not because I come from that State;
but because I think there are greater
facilities for enforcing that enact-
ment in that place than elsewhere.
There are a greater number of doctors,
better organisation of Trade Unions,
and so on. But, it is a matter of
discretion and certainly any n
who happens to hold the oﬂtce of
Minister should be allowed to fudge

where, how and in what stages it
should be extended.

11 A

The next point I would like to

deal with is the criticlsm of my hon.
frlend Dr. Lanka Sundaram., Me
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wanted to know whrether there has
been a change of policy in this Gov-
ernment with regard to legislation.
It I remembér aright, all the Trade
Unions In this country regardless of
the section to which they belonged,
have wanted a change in the matter
of legislation. They wanted that this
compulsory arbitration should go.
They wanted lesser and lesser resort
to law courts in the setttlement of
labour disputes. They wanted that
so far as bi-partite agreements are
possible, they should be encouraged.
They certainly did not want to be-
come slaves of law courts and law-
yers. If my hon. friend says that
we must have more and more legisla-
tion as a means of solving the dis-
putes between labour and capital, I
totally disa with him, and I think
organised labour opinfon in this coun-
try will also totally disagree with
him. If a dispute arises between
an employer and the employees and
it is made clear that it they do not
come to a settlement, there would
be a strike, the employer would begin
to think half a dozen times before
he takes the final step which would
break the mnegotiations. Likewise,
the employees or the Trade Unionists
will think a number of times before
they also break off the negotiations.
Now, we have provided a court, very
much like the Small Cause Court to
which most of us go if a man borrowed
Rs. five or Rs, ten. The manage-
ments take the case from court to
court, from the tribunal to the ap-
pellate tribunal, from the appellate
tribunal to the High Court, and from
the High Court to the Supreme Court
and then to eternity. There 1is a
wholesome check that the strike in-
fuses both in the minds of labour and
in the minds of capital. I am one
of those who are not afraid of strikes.
Strike has been the weapon through
which the world labour movement
has advanced, Therefore, let us not
put too much faith in the organisa-
tion of tribunals, appellate tribunals
and so on for the resolution of our
disputes. I would ask the I.abour
Minister to make his position wvery
clear in this House because we look
forward to him, as a Trade Unionist,
to be able to come forward and say
that unless thé parties come together
on a bi-partite agreement basis, they
cannot hope to et any help from the
Government which they may need
from the Government, Therefore, 1
welcome this proposed change in the
policy to be adopted in respect of
settlement of labour disputes.

I have a few other suggestions to
offer. The procedure envisaged
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under the Industrial Disputes Act is,
as my hon. friena sald, circumlocu-
torg. That is because the procedure
is based on the Civil Procedure Code.
Though the Tribunals are not bound
to follow the Civil Procedure Code,
yet, by reason of the fact that they
have come from the judiciary, they
have always preferred to follow the
Civil Procedure Code and so have
‘delayed the proceedings. I must
congratulate my hon. friend Dr.
a Sundaram that he |has
been able to solve a dispute in ten or
eleven months. I know of disputes
which have not been solved for two
years.
Dr. Lanka Sundaram: If I may in-
terrupt for a moment, not through the
tribunal,” but by other means.

Shri Venkataraman: Thank you
very much. I thought he gave me a
catalogue of the da relating to the
tribunal.

Therefore, if any new procedure
is go to be set out for the purpgse
ol settling the disputes, I would pre-
fer that the new proceciure should be
such as would be direct, and as
would leave no scope for dilatory
tactics.

Some of the hon. Members wanted
Judges to preside over these tribu-
nals. I have great regard for Judges.
I have practised as a lawyer. But,
I think they are lropelessly unfit to
be members of the Industrial Tribu-
nals. They have spoiled many cases
without understanding the principles
involved. As one who goes through
at least 120 or 150 cases of the tri-
bunals every month to publishk my
Labour Law Journal, I can say that
in most of them the decisions are far
from the realities of the case.

I know of cases in which labour
has been more dissatisfled, and in
which capital has been more dissatis-
fled, and have ultimately come to a
reasonable settlement among them-
selves Ignoring the decision of the
Tribunal. Sir, we want a personnel
capable of understanding the indus-

trial psychology, capable of appre-
clating the economic conseguences
involved in the changes sought—a

rsonnel which will cut across all
egal and technical formalities and
which will be able to adjust the dis-
pute in the best Interests of both
parties. erefore, Sir, if the Gov-
ernment Is really going to revise its
policy with regard to the Tribunal,
I would suggest that they appoint
as members of the Tribunal not those
who have got merely judicial expe-
rience, but those who have plenty of
experience In the adminitration of
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'-labour legislation, trade unionists and
alsg certain persons well versed in
fenﬂ accounting and so forth.

| Now I come to the question of ag-
ricultural labour. Though the Mini-
mum_ Wages Act was passed In 1048,
the time for implementation  of the
Minimum Wages Act to agricultural
tfahour has been extended from time
time, I know that it going to
be the gravamen of the charge by
my hon. friend, the Member from
Calicut. But we must realise oné
thing; there are no trade unions or-
ganised in agriculture and whatever
legislation m be passed by the
Government, they are not llkely to
be of much use or benefit to the i-
cultural labour unless we develop
sproper Trade Union Organisation in
those specialised flelds of activity.
We may have laws, but the laws do
not work by themselves, they have
to be set in motion, and only Trade
Unions can set them Iin motion, and
our organisation of agricultural labour
is so poor that any amount of legis-
lation Is not likely to bring largeé
benefit to them. But that by no
means is an excuse lor the Govern-
ment delaying the implementation of
the Minimum Wages legislation with
éegard to agriculture. The delay
ccurred, if I may say sp with great
pespect, through the Finance Minis-
ter and his Planning Commission.
They thought that the implementa-
tion of the Minimum Wages legisla-
tion would throw the spanner into
the life of the rural community. Sir,
that really threw the hammer at the
head of the agricultural population.

The result was that certain time
was taken by the Planning Com»-
mission to study the consequences—
the probable conseguences—of imple-
meenting the Minimum Wages 1efis-
lation on the agricultural community,
and ultimately, I am glad to say, they
came to the conclusion that
the Minimum Wages legislation
can bed implementedt in certain
areas and in respect of certain
cified occupations and that it shgafci
be done before the end of 1853,

There are one or two handicaps
from which labour now suffers. The
supervisory staff who are engaged
in industrial undertakings have been
excluded from the purview of the
Industrial Disputes Act, thanks to
the decision of the Appellate Tri-
bunal. They interpreted the defini-
tion of a workman in so strict a
manner as to include within its scope
only a person who does manual, i.e.,
physical or clerical labour, and all
those who did g little mote tian that
have been excluded from the bene-
gis of the Industrial Disputes Act.

T, this has cut the whole labour into
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two camps, the supervisory camp
and the working class. . is mot
to the interests of the nation,-this is
not to the interests - of .the working
clagses. Unless an amendment to the
Industrial Disputes Ac¢f is Brought
bringing the whole class of supervi-
sdry staff—those persons who are
less in status thap that of the Manager
—within the definition of the Indus-
trial Disputes Act, there Is likely
to be a cleavage.in the Trade Union
movement, certain Trade Unions
starting under the supervisory and
technigal staff, and others going on
against them as working class organi-
sations. No such distinction, to my
knowledge, exists in any other coun-
try, and it is up to you now to see
that the mischief which is done by the
decision is nipped in the bud,

Then there is the questlon of re-
trenchment. Now, we are practically
coming to a slump period and every-

.where there is a threat of closure of

several establishments. And those
?cople who have worked hard in those
ndustrial establishments should not
be merely left to the kind mercies of
the employers, to their own fate if
they are thrown out of employment.
I would suggest that the ovision
which has been there in the Bill, i.e.,
the Labour Legislation Bill, for some
time, viz., that in the case of re-
trenchment every worker should be
given 15 days gratuity for each year
of service, should be implemented as
soon as possible. If there is any de-
lay in the Implementation of this
provision, it will be a case of justice
being delayed, of justice being denied.
because most of the workers are at
the present moment facing a grave
crisis of retrenchment.

Lastly I would join with my hon.
friend Dr. Lanka Sundaram in saying
that you bring about a Trade Union
unity in this country. The hon. Minister
has been associated with several
Trade Unions in this country—the
AITUC; he has friends in the H. M. S.,
and he has also been associated with
the INTUC. He is the best person in
the country who is capable of bring-
ing about unity mmong the several
groups. People who are interested in
the history of the Trade Union move-
ment have only to refer tothe Nagour
Resolution and the part Mr. V. V, Girl,
as he then was, played in bringi
about a trade union unity. This 'g
just the time when as Labour Minis-
ter he should set himsel? the task
of bringing about trade union unity
in this country so that democracy
may be protected in this land. Labour
and Trade Union Organisations are
among those who are genulnely in-
terested in democracy. They Afight
against the reactionary forces a
totalitarian tendencies both of the
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right and of the left. A real, heal-
is the

thy Trade Union movement

greatest safeguard for democracy in
this country and we would be very
happy if the Hon. Minister could
exert his influence in achieving that

trade union unity in this country.

st frodiec : W W I
o aga g g€ B owt woagw
FaEi N WS g N
qifsfea (positive) Tl ¥ 9% fer
fafefasw (negative criticism)
farar o § o< age & and xa frer
N v o § o wr areafawar
el | W@WAAE
e o wrar gor gk o= fe gfea
dqee 3% gfvae wiw 9T Tg T
fqr v | agt 9T ag o wFT T
¢ fr fre® aiw qmet ¥ ot AT I
(labour laws) ¥ @ § 97 9
wve A @ W g BT F o
s § f6 39w 9X awe W
g ) s foed s
AT FW qE & T IA T A T
awe T8 g wwar ww % fE e
®7 §TeT WEqE A | AAGA &
A & I W HA T A
g frt s €1

qo g g 3 g e
(Trade Union movement) %t &
e 1 ® wwwar g 6 e g
qg 3% gfra qade WA s
tﬁu‘uﬂtqﬁ%ﬁftaﬁmlmqﬁ
wr qog & e o g gv P
qrife o osAIR T )
fred vt & fedi § g8 Dfefors
qifedi  ( political parties) ¥ 3%
Wﬁmﬂmmﬁ%%m
Qv FWTE FTATAT 41 | I9 §HA
Sr S A 99 A’ (war) ¥ figem
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wix ( People’s war) wg T 7wy
1 I6 q@ § wHfrear wgy w5} S
W R & T Horg WY Ay oo
qiferdy & apETe =R A wiftrw A1)
W g 3T gfaw A Dfefers oo
(political line) # =7 ¥t wftrwr
wt ark for o ag gon fon worgd
*t gead wf feew o gfet § a2
€ | I wifent } g v (slogan)
ar ag fear fs “ workers of the
world unite” wrx v &t fifw
® g e feer fR o oawed
(workers)ffast & 8@ ®R I¥
gfaid dr ™, #AR TR
(united) &3 # g feargs
(divide) & T 1 wX o™
£fea v T gfam wiw & T
oo R T g e A @
v gfm e Y W aefees
@1 (non-political lines) X
a Y sifew w1

freds aiw qrel & foem s agt
9T 7o & fod @ # awwan g
&g ft madde I g7 T FT AT
g1 faed o wrel § ww frer w3
@ firft ot e 3 wagd ¥ R
W TEHFFAT T8 a7 o fr
gt @@ ¥ FL T TAEe 3 qIGA
& fod aama X IT W FraEw qgaar,
& gwwar g fF gw aa qr A g o
o AT w AT | A oA gwy wnfaat
¥ mgma g e eiee framege
(Industrial Disputes. Act)®R -
fesgerem (Tribunals)aga 2 & & daer
R T W HEw frEm A
ag it vz g § fe fored o dad
fioqrew 7 fad § I & 3w amdw
da® fed § 1 @ dael Aw{R g
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s gr g P e o
(Traditional law) %t s fear
TEFATE | IT & AAFA & g0 N
fgwrre s F agy 7= firey &
- AT ot g frd § 9 %Y o o wE
#t T o w0

& ¥ g awwer § fis agwgm
fe orgt & ok Y€ wrr ol go ar
TRl & W T faege W@ e
i g 41 o g 1 ST W &
W a3 3 Y g At I wY g
wr & fr o # 3w gfw W
. AR e oy AT Ag AR
oft | # gz w€ i gfmw A
TR T E 1 wwgd &7 aw
Ywmed @ o &1 oW a9 qEd
, TEfere qEfs & S s § ai
« % F 61T W et & o g W
% Tk & 7l aTw diwa A sy
v g T §R g oA o
qi ey oy & 1 ag A TwT owr
fir g wi ope ot Y aweht § vt
7 & e o § F wagd  gfw
LWwE § m oA F @ A
‘am § fir g few o & fed
aedr a9t wee (fight) s
g § AR fem & ol we A
T AEA | I EA SR ¥ AT
' HIym AT g sz R gwan
Tfese wweg ¥ a8 ¥W FQ@ § |
I AL FHAE W@ AT gW 99
* ¥ #fez (credit) ¥ ¥} § T T
ATRTRATE §U A g ¥ AT YL TAAAE
YIwew R g frifer oifesly
(negative policy ) § s wagdi
Y dafi g wagd @ ag
Wt moeY T WA sTHAT A€ fY
qHar § 1
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¥ xwaw w s www §
BT AT AT | T oy qredt
d w fegs afefer afedt
¥ ag 7 W fin sl A T
ofrdt & Wl ¥ gwew F e
mahie o aifedt gETe (neutral)
81 g wat wowr § fs iz o
qfedft rm g | e o aifufer
afeset § AR x@ W wg TR ¥
fr # aws aew (biassed) §
for wr fred fl W ay o
¥ fer & . e anh ot @
wfifed fir, o & & wr fie srorgdi o7
dmsn swwrc o, fow W ww &
ofgs T FT QAT ) W T
W e & e a oft g § ar Ny
® wowr g wWF ¥ wf o
#fefear (capitalism) ® golt
T § W da v 7 § e o siveww
(production) ¥ sz  #frzfew
Y ®ET WgaT g 1 wfefew ¥
T www g € 5 shwmer 7 faw
wrr & a1 W & R @ afes
%6 ¥oTaw (classes) ¥, §® W[T
it & fier & fod flear wmT 1w
wrere (featyre) o wr ag § fis ara w1
feraror Qe gt frag anfre Y aric
T Iy HYT AT By T A\ ww
st ot wia v R fard ST d e
dara g 1 frea g § s
w1 YmeriseA (rationalisation)
o, W% v & fod el 7 oA @
g W (wages) § TR
FRagr o oft w5 @ e
ey & gl F & 7§ 9¢ whw
sARIE NI/A TP gt gw
& wuwar § oA g el wiedr
(definite policy) & m cadiw
o oy ifsfrz ofedt & fo Showrr
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wlﬂ?ﬂ#ﬁﬁfcﬁmml it
B W § A wEead § e
W W g e & o
¥ fafreee -wge & s, 5 g
Fifew 5%, AR @ awm § 5 9 fF ag

g% b e ¥ ARG W

T W fiftw w9 fr gt SeRw
¥ ¥ ag A 3 @ AR Togl-w
i w a feen Rew aw ak
BT # g qag I I IH |

o wg W § oW am W
wew A ¢ e W AR R
Fxaew w m Q| Efs AN
grfrers (position) €§ 7 @fee ¥
# & 38 % wiwrie {consalidate)
w fomr ad | RAFHATE T R
wE ¥ ST AW T I 1 qww ¥
a™ & fou guvd ifsfe (definite)
R arefre  arfedt (dynamic
policy] gty anfgd ¥R ww Tafaw
wfed ®1 wwex o - wited fF
FagL ©F AW qgTEr 9w

frow fat a8 wgr o1 f dfew
(capital )#Y §¥fea (incentive) ¥
s | femd (figures) =i #%
wmw dfm § WY w wfw
¢ fr fre¥ giw ol & Ao d
w91 o€ (part) s fFar §, awgdd
& gt axg ¥ wywA (production)
1 TR 1 Ffaw F g wEgA R
WSt w1 w0 FW W oS A g
#R I GeAEeew (absenteeism)
FFH FE 0 wfaw g 1 e
O T A ¥ AwEw & R ogEd
aew & o wfrefoww (capitalists)
a 9T § 70 @aiw (response)
agl gar |\ 99 &Y aUw ¥ g S
a8 N W 5 oTeRm W QR
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& for i wfgd v ) gy =gy o ¢
fis dfee & Giifer & e § Sfey
T #fes W w@fer o oew §,
A FfTE FITEET W TwT @
& 3T (labour) % ¥t Srewrge & -
TE &, AT Fa< 9 AkwEgT oy B
HHAT § 99 5 AT T A 3w AT

& g 3w Y fear avr v gaTdy wfed
‘areew ' @ HAT Y aTH ¥ ¥ R

oo witd & s §

oy ofefy fewfeame & & -
gviy ofid , &g ( vaccilation)

i 78 i g afes gl arfesft

e @ sfed 1 AG T ¢ R

W Ae & gt S @ TEAde

T ye Ega W Tt # wanferuT

(co-ordination) i # | Fe R H

a= il aw -qg wwr o § e

wa wdhoes Erd ofedr e
(pro-labour) 7 & afer s-#fwzs

(pro-capital) &1 ¥ & &

AT 99w gw fF owege &

o g & a1 Ao v T A

AW wEd & a7 FE 9T qY AGAT Afew

(notice) ¥ & & It aw gfew

TS I F AN R Y 6

¥ swwren f e qg i a= vl =nfed

# o g v e & g wifedt w@f

W ET Rea A T AW H @

ag fawraa & g I arfed e .
™ T ¥ Hifaw S g fF

w9gT F1E oAEaA (agitation) F
& a1 3 & fod e 1 aow ¥ fe -
frer &1 feaweasiz (discourage-

ment) & AT A1FREE |

g aifedy oy wnfgd &
& ¥aT 1 "ifawga  (mobilize)
F | HTT gH AT v Afaerga A8
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w5, AR T A MEwrT wY ARAET
T2 & Y g e A A a%ar
T Y 7 ¥ TE GHET gHIL AT
g A ieew A & ¢ o aw g
sewe T @ g a9 % g
arfew feafs & gare aff ' war )
g wifewr 7y @ aifgd s Jgea
W F@ w1 Joem Fam 9w
A 78 g9 ¥ ®ni #r faeerd
o A gmg i 1 S
) o ¢ favamw ag & 5 oY 3@
qE G X § IW A I W AT A
fger o 1| ST o o oy fremw
T & 99 ¥ foit & quwar § fr aga
@ i@ o dfefers @y
£ ¢ ot fr 0w & faeg =W sl
&1 g gl & F=T ag Wy dav
@ g fr A e wgd @
T & o Ao ¥ el & i F
&1 39, w1 fo 7 g & e gl
®T I WY TAT & | AW ¥ oA
fegem 7 wag & s
sfer wh & Py ®Y q®y s
¢, o1t w1 gy T g @ afew
TEHTE H WH T § I§ 20 W7 aowl
FtoR iAW dmresmr g ¥
wwEan § i smor g ot o ferdelt
@ & ot oY AR 97 awme <Y & fel,
S fr 2T 1 e TR €, wagd @Y
ag fawame feomn a6 & f5 Y z@
IR § WA g o
W §B ag TG IW A I F QU
feemm faemm

tefegaw feacaza gaz ot zai
FAT & qANeoF agw €@ Far oo
g Rewwar ghEomt s @
T (implementation) #v

19 JUNE 1952

Demands for Grants 2194

qare § 39 & of Iafa A S afgd
& aran ¢ 5 ol oft 3w 9 7 R
TR DN A AW T Y WA
a9 A9 & 7 F7 T § 5 Ity
& arT ¥ wifrw § @y § fr Ao
ferae & o1 o @ aftdT W
( Appellate Court )& war g
Wi fir ag dar s o ewd Wi oy
W AT & = Y ol e § 1wt
# 7g wmgan g far x@ F wr§ QY wiferwr
gt wifd fr @ Rw W dwer
prfrdroe  (expeditious) 1

gt ow et gve ( Fastory Act)
¥ wTn w1 aeew § Yo gew
¥ § fo ot s § o O e
TG F9 § W iR A v dwefort
¥ Fax ¥l W wifed oy Tt
wroawli 1 wfed w owm owr Wy
549 favar oy i fis oy anfisforass
faforesd (non-official visitors) W
WA Wy
wrae grm f dvefat M grow aga
uT It |

# gwar § fe w aww fm
T & T sragawar g N fE F
1w A m W wd W
8 gfmmm & w1 w fomei
(recognition) ®vw g il |
g #fiefofies 2t av & @ w7
w1 TR @ e & v ag W
FgT afgd ? gald W wg g fE
T TTH AT A FHY A8 T A1fgd |
W 399 & fogrma  (redugtion)
U & @ ag  afafedad afawd
(conciliation machinery) #
st g fed s o o= fF ¥
ferdfz @A At swaw
TF 339 § w4l aff QA wrfga
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wft a<g & e fd=de (uni:
lateral retrenchment) ¥ art
#FH g of@ 1w g 3w &
fwie o wft v o= o § &
wTE & 9T 9 & & (slump) sman
fmym e W@ W@ @
) ¥ wfemak¥Idw
&w o qag o aga § O fF
T o af a @ (schemes)
e 1 % ey s g
X aw AR ¥ A W ¥ wX F
wra §, f gt o Y da< wrr s
§ s W ft S e (labour
laws) @] 7 % & 7 PR TR
(Factory Act) frem g & =
Tz &% 3w ¢ (Payment of
Wages Act) o] grar g &\ «
FEL VAT B I EX F 1 Iw W
Tfor g am §fF =m T T
I7 wraRt q, 99 Afeerd {, fexr @y
areft & ot fe 3@ Y fae srfed
a7 gu1 7 7g § fr seed (factory)
%) ot fewr (definition) & ¥9
W ge dor T & @t fax
& sl (river valley pro-
jects) ¥ #T gt T A A=A
(concentration) & =gt 9 &1
FEAT WIfgd | W AR AR AT
w1 a9El §, @ ¥ qEI AW g,
o f wdHg FHmRTe oFe (Work-
men’s Compensation Act) ®r
g SN A AR AE qgEaAr |
o ¥t (cases) fg, #E wwirdy
(accidents) g & 3fFx worgi #t
o g 7 froeht | & A W
& O TR ¥ W # AT A
W @R Y qd ag ¥ e
e R Fag A a8 e
wran § e e & ot s, Yo zwy
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#o (P.W.D.) &, 7=tz & dlor
g ANTgE N w7 g ST TAANG &
v et § G H o wh
oz § 1 # ag s § e e
W g aifest g § dfew ag S
oY f e F w0 S IO Q@ €
wa ft qraz e & fomn qod e
# §, A ¥ 77 st #y afeed #y ATAR
Wiy 7 T gk @ o ag ¢
ff ¥ aogd & A0 AF wOw AE
FA ) yu fRAm i s qgm
o lﬁcﬂoﬁ!%mm
A FTATEEAT § A< A S 7 oY
TS &Y FrAEHAT S |, AT TAIRE
¥ worgx § T TaEe #1 Sfefory
uﬁmma{r’mmﬁ;ﬁaﬁﬁaﬁ
1 9T 39 ® 78 TN feamr Tfgd
o fF gt armfal & fod agm
Ll

o ag ¥ & ag W wE@w §
fir gx wafadr (food subsidy) ¥
ot grea dar g€ & 99 ® wEw ®
qgdl ® wr fawvw € 1w
¥ w7 g s i wfed fis ot
w1 &Y @ T ¥ B 39 IS § 99 w0
QA A R aw frmwm a1 W@
frer 1 91§ 7 ®1f www FAew A
wifgd |

¥ 35 Ak A5 & sTw T"En
gqrafr gT A § | A W dAw
@A wA Aqvgar § R oemeRr e
7 afz g7 o g8 fr AT Ak W
qogdl & @y § $T @k a1 &
goRaT E fe wogd ® W oA W
wer famre v @@t f5 Ay ow
FAEHEMPRE o ows 37 "
HIAT TG § AG WA IT ¥ AR
dar &Y "%
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(English translation
speech)

Shri Vidyalankar (Jullundur): Sir,
let me express my surprise to find so
much negative criticism being voiced
here rather than a noutlye approach
being made to the various issues facing
the House. Many things are said here
which have no bearing on the reality
of the situation. My surprise increas-
ed when I found that noe even the
Indian Trade Union Congress was
spared from such criticism. It has
been stated that the various labour
laws are not being implemented. I,
however, want to know what is the
reason for that. The fact is that no
labour laws can be fully implemented
until a strong labour force is organised.
Implementation of such laws depends
largely on an organised labour force.

of the above

What is the present state of trade
union movement? My feeling iz that
the trade union movement is so weak
as it has never been at any time in
the past. What is it that has rendered
it so weak? During the last World
War, many a political party used the
various trade unions as a tool in the
achievermnent of its objectives, Those
people wanted to drag the workers into
the war in the name of a ‘Peoples’
War'. They used this slogan in order
to tie the labour to the chariot-wheel
of their political policy. An attempt
was thus made tq organise the labour
on the political lines with the result
that the labour organisations were
split up into numerous institutions. The
common slogan of these smaller orga-

nisations was “Workers of the World

unite”, but in actual effect as a result
of their policy, the workers were split
up in many trade unions and instead
of being ‘united’ they got ‘divided'.
Obections are, however, being raised
against the Indian National Trade
Union Congress which has striven to
organise the trade union movement on
non-political Tines.

I hold that any Government can
legitimately feel proud of the many
legislgtions that have Ween enacted
during the last five years. In the last
fifty years, not all the governments put
together have put through such legis-
lations ior the working classes as our
Governmerit have succeeded to enact
and thereby benefit the workers. I
think this is a matter the truth of
which nobody can doubt. I agree with
my other hon. friends that the tribunals
set up in pursuance of the Industrial
Disputes Act, take a long time {n
decliding the cases. Yet I want to add
that the tribunals have delivered many
noteworthy judgments. By wvirtue af
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these decisions many rights have been
conceded which may verily be termed
as “traditional law". These laws have
gone a good way to protect workers’
rights, that no law will ever be able to
take gway from them.

I, therefore, maintain that it is not
correct to say that these laws have
done no good to the workers or that
the provisions of various labour iegis-
lations have not been implemenied.
The failure in implementation is due
to the fact that labour organisations
have been weak throughout. I have
connections with many trade unions.
Certain demands are put forward by
the workers from time to time. A
number of organisations take advantage
of the situation and there is a tug of
war between them to win the workers'
support. The demands are made with-
out proper thinking. Seldom attention
is paid as to whether or not the
demands could be atcepted at all.
Neither any consideration is given to
the strength of a particular union.
Moreover it # hardly kept in view as
to what are th# essegtial demands of
the workers for which they are Jeter-
mined to fight as against the non.
essential demands for which they are
not so keen to launch a fight. A private
talk with the union workers reveals
their political objectives behind the
agitation. In case of success all credit
Is_claimed by the unions while the
blame for failure is hurled upon the
Government. This is a negative policy
which is hardly conducive to the
workers' good. ‘Paken that way, no
labour legislation can ever be expected
to yield good results. :

I want to assert that the policy of
our Goyernment is definitely a positive
one. I do not believe that the policy
of our Government vis-g-vis the dis-
putes between the workers and the
capitalists is a neutral one. It is abso-
lutely without foundation to say that
the policy of our Government is
neutral. Government have certainly a
positive policy and it is biassed in
favour of the workers. All legislations
enacted during the recent years have
been in thelr interest. If at all there
was any flaw anywhere, It was the
weak nature of the workers’ organisa-
tions, reasons for which I have a dy
stated. No party or group or, for that
matter, any powerful party or group
In this House supports capitalism or is
in favour of introducing it in the field
of production. The main feature of
capitalism is that it aims at individual
or class interest in production rather
than have before it the public or the
workers’ Interest. Its second feature
Is that it enriches those who are already
rich enough and makes the poor poorer
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still. It prevents the flow of money
into the hapds of those poor persons
wha are able to work., A third feature
is that in case of rationalization, an
attempt to effect economy in expendi-
ture is directed at the worker's wages
rather than at the profits. It means
that the rich persons’' profits cannot
be touched whereas any deductions
may be allowed from the workers'
wages. So far as I can see, it is a
definite policy of our Government to
remove these features. I appeal to the
hon. Minister of Labour to see" thal
these features are removed. I xkpow
that he has been a veteran leader of
the trade union movement. I trust
that he will do his best to remove
these features and get for the workers
what is righttully theirs, thus amellorat-
ing their condition to a certain extent.

It has just been stated that the need
is not for the enactment of new legis-
lations but that what is required is
the consolidation of the position which
we have attained. What is needed at
present is to give the provisions of
present legislations full effect and adopt
to that end a deflnite and dynamic
policy gimed at the all-round better-
ment of the workers.

Recently the need for providing in-
centive to capital was urged. The
figures quoted by Dr. Lanka Sundaram
prove that the workers have done
their part of the job during the last five
years. They have done their best to
increase production, to restrict tThe num-
ber of strikes and reduce absenteeism.
I, however, regret that the response
from the capitalists has not been reci-
procal. The efforts on their part *o
increase production have not been what
they should have been. If capial
needs incentive, it is equally necessary
for the workers and it can only be
given by conceding to the workers their
rights and by following a policy which
may definitely be blassed in favour of
the workers and not in favour of the
capitaliste. For that reason, I hold'
that the policy of hesitation and wvacil-
lation will not do. We must pursue
a definite policy. I also maintain that
proper co-ordination in this respect
does not exist between the Centre and
the wvarious State Governments. In a
number of our States an impression
seems to work that our policy con-
tinues to be pro-capitalist rather than
pro-labour. It surprises me to note
that whenever there is a gathering or
meeting of the workers where they voice
certain demands, the policemen appear

in the vicinity immediately. 1 feel thal -

such things should be stopped. 1 am
aware that it is not the policy of the
Government, but some people in a few
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States do resent such things and their
complaint in this respect should be re-
moved. The Government shouyld avoid
discouraging the workers in their agi-
tations as far as possible.

Our policy should be to mobilise mo
labour. Without mobilising the labour
and without giving proper encourage-
ment to the ogork'mz classes for increas-
ing the production, the object of an
increase in the production cannot be
achieved. Today the biggest problein
facing the country is that of produc-
tion. Till there is an increase in our
overall production, no hopes for an
improvement In our economic situation
can materialize. The need of the iime
is to encourage those who are actually
toiling. If enthusiasm is absent in the
workers, the responsibility for 'hat
has to be shared by all of us. They
are not sure of receiving their due
share for the efforts they may make to
achieve the target of increased pro-
duction. I think the blame for that
must largely rest with the political
parties opposed to the Congress. They
instil a feeling among the werkers that
the present Government is not their
own and that it s on the contrary
opposed to their interests. This takes
away their enthusiasm. In the present
day conditions of the country, any per-
son, who discourages the workers and
brings their morale down instead of
raising it, is certainly an obstruction in -
the way of the country's progress. I
feel it Is incumbent upon us all—
irrespective of the fact whether we
belong to the party in power of to any
of the opposition groups—to assure
the workers that whatever is being
done is in their interests and that they
will get their due share in all they may
exert to achieve.

Much has been said about the Indus-
trial DPisputes Act and such other legis-
lations. I feel it is high time that we
make efforts in the matter of their
implementation also. I am aware ‘hat
at times cases remain pending for evcn
two years. Further, I say it from my
own experience that the industrialists
always endeavour to have the case
referred either to the tribunals or to
the Appellate Court. because, being
moneyed persons, there they can our-
chase justice. I therefore want that
some steps should be taken to have an
expeditious disposal of the cases.

So far as the implementation of the
Factory Act is concerned, I feel the
number of inspectors appointed for this
purpose is very inadequate and. as
such, the kind of inspection that should
be carried out there is not being done.
Arrangements, therefore, should he
made for the non-official visitors also
who should be given authority to visit
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these factories. It will bring about
wholesome improvements in the work-
ing conditions of the factories in
general.

I feel that just at.present there are
three vital needs for which we have to
provide. * Firstly we - should accord
recognition to the various trade unions,
secondly keeping in view that these
legislations are being implemented even
in the.capitalist countries, we should
not feel hesitant to do the same. The
third thing is that unilateral decisions
for reductions in wages should not bz
allowed. If at all a reduction pecomes
necessary, it should be decided through
the conciliation. machinery and ‘the
reduction should be enforced only after
the Labour Ministry has given their

rmission. The 'same principle should

old good in the matter of unilateral
retrenchment. Just now the’ blein
of retrenchment has become of the
gravest importance this ' countiy
and, in particular, since the recent
slump. Another matter to which 1
want to draw your attertion is that the
various labour laws aré nof made appli-
cable to the manual workers engaged in
a number of big schemes, viz. Bhakra,
Nangal, Hirakud etc. I want to lay
particular emphasis on ‘the Bhakra

{;roject. Neither 'the Factory Kct nor

he Payment of Wages Act nor any
other labour legislation is - applicable
to their case. The result is’ that as
many as 10,000 workers are deprived
of the benefits that have been given
under these laws. .

I suggest that ‘the definition of “a
factory” should be a  bit liberally
amended and made applicable to the
various river-valley prpjects as also to
the undertakings where there is a con-
centration of labour. I have some
experience about the Bhakra Nangal
project. Many an occasion arises when
the workers there cannot avail of the
benefits accorded to them by the Work-
men's Compensation. Act. There are
several cases and accidents, but . the
workers are unable to get any relief.
1 want that a full investigation should
be undertaken and subsequently Work-
men's Compensation Act should be
applied in the fullest measure. Besides,
there is a large number of workers
emrployed in the various Governmernt
undertakings, in the PW.D. and in
Government factories. I know it ig not
their policy, yet the persons in charge
of the Government undertakings do not
seem to have discarded their age-ol
notions. They have not- appreciate
the trends of these changing times. The
result is ‘that their treatment towaids
the workers -is not good. I feel that
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modifications in the' old"BW.D. Code
are called for just as they are essential
in some other: regpects. (Thé Govern-
ment should not treat their own
workers in the way the capitalists do.
?ﬁ?ﬁ should trathelé credte conditions
ch may set an ideal fo i
industrialists, S Beheate

Likkewis;:“l ‘wish' to say that the
workers have @ complaint in
to the position "creal;tligl by th nw‘?trhq
drawal of food-subsidies. The least we
should do is that peysoms drawing less
than Rs. 200 per ‘mensem .should be
g{llaov.:;cze;o pg;cnrl::se tl'Itieir ration at the
A such . ar
must be made. : .a‘rangements
wished to refer to some
po{nts but my time has runmout'm olr;
conclusion I want to say only this much
that &ny practical’ effort¢ on our part
during the coming years towards ‘he
amelioration' of worker's conditions .can
mg:: :Fm fecl that this is a Govern-
4 ir own in
e the real gense of
4
Sbri Damodara Menen ‘(Kozhikode):
My task has been considerably lighter.
ed by my. hon. friend, Mr. R
Venkataraman, who ‘anticipated my
criticisms and answered - them. My
difficulty is that while -he in some
measure acceptecd the wvalidity of my
criticisms, he said there. was no neces-
gity for me t8 enunciate them,

Dr. Lanka Sumdaram: Will
state them? ; you re-

Shri Damodara Menan: I would say
that to some extent,-he intelligent!y
anticipated them. Therefore, he was
full of explanations which were very
much in the nature of.an apology. He
became also to some extent philosophi-
cal and he said life was not compart-
mentalised or something to that .effect.
I agree with him that -we -cannot
compartmentalise life or for (hat
matter any of the major problems that
confront the country. But my
difficulty is that in solving labour
problems, in implementing legislation
that has already been placed on the
Statute Book the Government has been
following a pali¢y which tends to side-
track the issue and also give a false
hope to . the. labourers. Mr.
Venkataraman, to  some  extent,
admitted that. He said: ‘If we do not
legislate, some sections of labour will
remain unsatisfied and therefore it is
to satisfy all cectior of labour that we
are bringing farward _all these pleces
of legislation and placing them on the
Statute Book.'
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Now, I do not think the labour
population of this country, the working
class, will be satisfled by mere legisla-
tion. The satisfaction comes only when
these Acts are implemented. Now,
my difficulty with our Congress
Government has always been this: they
promise very many things, they take
the edge off our criticism by even
passing legislation, but when it comes
to implementation they really slide
back. Here also the Government and
the Labour Minister—I am not refer-
ring to Mr. Giri but to the previous
Labour Minister—have been enunciat-
ing certain principles to which we
cannot take any exception. But it is
in the implementation of those
principles that we find that the Govern-
ment are not serious.

» L L L] L]

What I mean is that when we
eaunciate certain eral princirlel
and when we place hew hopes before
the public by even enacting legislation
on that basis, it is up to us to see
that they are really implemented. Now
my friend said that in regard to the
Minimum Wages Act and several other
pieces of legislation the Government
would in the course of a few years
probably implement them. Well, my
criticlsm about this implementation has
been, therefore, to a large extent admit-
ted by my friend. I would remind you
here that this criticism is also generally
accepted by the Congress High Com-
mand, for I read in the Election
Manifesto of the Congress issued in
July, 1851 the following statement.
They admit that there is much room
for improving the implementation of
labour legislation and then this
Congress Manifesto goes on further to
say that “the machinery and procedure
relating to arbitration and adjudication
of disputes should be so improved as to
secure their settlement based on the
principles of social justice and with the
least expenditure of time and money.
Legal technicalities, formalities and
appeals should be reduced to the
minimum”. Now, this is what the
Congress Manifesto itself says.

Shri Dhulekar (Jhansi Distt.-South):
You do not agree with 1#®

Shri Damodara Menon: I do agree
with it. But you do not implement
it. That is my criticism. Therefore
my criticism is what is accepted by the
Congress itself. And when I plead that
it must be implemented, they need not
be apologetic and they need not give
excuses.
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*Expunged as ordered by the Deputy-
Speaker.

Now, my hon, friend, Dr. Lanka
Sundaram, pointed out that there must
be a radical revision of the Congress
policy regarding labour. I agree with
him. In examining this question, we
must look to the attitude of the Govern-
ment regarding their relationship with
labour as well as the employers. The
attitude of the Government when the
Britishers were ruling here was one of
hostility to labour. I can quote Mr.
Giri himself who said—I think it was
in 1932—that the moment a dispute
was apprehended, the police and the
magistracy rushed to the rescue of the
employer while the workers were left
to their own devices to fight against
oppressiop. That was the experience
of labour, the working classes when
the Britishers were here. I do not say
that there has not been any change,
but I want the Government to examine
whether the change has been of such
a nature as to make g difference. I
think it was the other day that a dis-
cussion was raised on the floor of the
House about the firing resorted to again-
st railway employees at Gorakhpur.

the State of Travancore we have

recent experience of the police and

magistracy resorting to firing at
Pasumalal. We can cite many other
instances after the attainment of
independence where the arms of the
executive Government have always
been stretched for the protection of
the employers and very often to the
detriment of the workers. This policy
really must undergo a change. I do
not mean to say that the Ministers at
the top are not aware of that fact.
Probably they are. But down below,
when it comes to execution of policy,
the magistracy and the police even
today are adopting the old policy.
Whenever a strlke takes place, they
get panicky. And when there is no
sirike, generally the Government
machinery is so Indifferent that they
do not go into the difficulties of the
workers.

My hon, friend Mr. Venkataraman
was at pains to show that the LN.T.U.C.
Organisation had nothing to do with
the Congress. I do not want to
contest that Issue with him, but I hope
he will not contradict me when I say
that the I.N.T.U.C. has been receiving
a kind of fostering caré at the hands of
the Government which is in the nature
of help, I can even say, it s a
paternal care, tender care, that they
have been receiving. (Interruption.)
Yes, an hon. Member corrects me and
says it is maternal care. Now, there
have been appeals on the floor of the
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House both from my friend Mr.
Venkataraman as also from Dr. Lanka
Sundaram that there must be unity in
labour ranks. Every one desires unity.
But so long as there is some kind of
partiality towards a trade union which
supports the Government always, can
there be unity? I can show examples
where the Government has shown some
kind of partiality to the IN.T.U.C. In
Bombay, the Goyernment has gone on
amending the Industrial Relations Act
with the express purpose of glving to
the LN.T.U.C. the sole right of re-
presenting textile workers in Bombay.
In Uttar Pradesh, the Government
framed rules giving representation
solely to the ILN.T.U.C. and authorising
the I.N.-T.U.C. to nominate representa-
tives on works Committees. .

Shri Venkataraman: It is because
they represent the largest section ot
the workers in the country.

Shri Damodara Menon: My hon.
Friend has posed a question now. The
claim of the IN.T.U.C. is that they
represent the largest section of the
workers. How can that be tested?

Shri Venkataraman: Test it by
inquiry.

Shri Damodara Menon: I put it to
the Hon. Minister that when there is
a conflict between two labour organisa-
tions as to their representative
character, we should put it to the test
by a referendum. That is the most
democratic way of settling a dispute.
I want to knaw whether, when they
_glve representation and also grant
favours and invite labour to send re-
presentatives, they will apply this test
and select for recognition only those
Labour Union which command the
majority of the workers in any parti-
cular industry. I suggest to the hon.
Labour Minister that if that procedure
is adopted, probably the criticism
that the Government is following a
policy of encouragement and partiality
to the LN.T.U.C. will disappear.

My hon. friend Dr. Lanka Sundaram
pointed out that the Labour Minister
has made a statement recently wherein
he has said that legislation may now
not be given so much importance.
When I read the statement, I did not
understand it in the way Dr. Lanka
Sundaram understood it. When we
are dealing with the problem of indus-
trial peace, it is primarily our con-
cern to consider the two aspects of
industrial peace. One is the preven-
tive aspect, and the other, the curative
aspect. Now, in all problems concern-
ing health, it is the tendency to glve
prominence to the preventive aspect
more than to the curative aspect.
When I refer to the prevention aspect
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in labour relations, it must be the con-
cern of all of us—the trade unions
and also the Government—to see that
we evolve such machinery within an
industry as will make it possible
for us to prevent industrial wunrest
arising. ‘That would be the best way
of solving the problem. Now, Govern-
ment have under the Industrial Dis-
putes Act of 1947 instituted works
committees. 1 think their idea is to
see that representatives of Labour
and of employers sit together and
solve their problems so that it may
not be necessary for them to put the
curative process into operation. Now,
my difficulty is this. These works
committees have been a thorough
failure in this country. The reason
for that is, first of all, the employers
do not want them. And the other
difficulty is that Government have
not given them sufficient powers so
that they can be effective in any in-
dustrial disputes. If you want these
works committees to be effective, or
any such organisation like the Whit-
ley Councils in Efgland to be efective,
you must keep it mind two princi-
ples—two preventive principles, 1
will call them. One is democracy in
industry, and the other is profit-shar-
ing. If you apply these two princi-
ples and allow these committees to
work on that basis, it would be possi-
ble for them to be effective. Today
they cannot discuss major problems of
policy—of work, of wages. All these
things can be settled in these com-
mittees only if there Is~ democracy,
it election are properly conducted, and
also if these committees function in
such a way that there is the principle
of profit-sharing.  Profit-sharing im-
plies that the employer accept the
principle that the employee is a sharer
in the business and is equally entitled
to a portion of the profits. That princi-
ple has to be accepted. Now my hon.
friend say that there is the bonus
system. But today bonus is merely
regarded as ex gratia pa¥ment. It
must be considered as a right, and it
must be based upon the principle of
profit-sharing.

Then, I come to the other aspect,
the curative aspect. Here also I must
say the Government’s polley has
thoroughly failed. My hon. friend has
already referred to the industrial tri-
bunals, which are functioning in such
a way that they have really lost the
confidence of the Trade Unions. My
hon. friend narrated one of his exper-
fences. I know of several cases where
industrial tribunals have spent more
than two or three years in giving an
award. And now, because of the insti-
tution of the appellate tribunal, the
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difficulties have been multiplied. Trade
Unions are wvery poor and they can-
not_afford -to take up litigation in dis-
tant places and employ so many law-
yers. The legal details have gone to
such veoluminous proportions that it
is not possible for the {ribunals to
function effectively. So, I agree with
the friends-who pointed out—and Mr.
Venkataraman also agreed—that
these industrial tribunals must be
scrapped, or that they must be so

modified that they can function effect-
ively.

There is another aspect of Labour
Union activity to which I want to
make a reference. I mean the soclal
security aspect 6! trade unionism.
The Government have n trylng in
a mild way to introduce There is
the Employees’ State Insurance Act.
Previously the Congress Organisation
in their Election Manifesto of 1935
particularly referred to it; they said
that the Congress, when it came into
power, would take measures to see that
unemployment and sickness benefit
would be provided. But in their
latest Election Manifesto that portion
has been omitted. I do not know how
it has been done. In any case the
Government's attitude and also the way
they have been dealing with the
problem of social security leaves room
for much improvement and invites
much criticism. Here also delaying
tactics are adopted. The Employees’
State Insurance Act was passed in
1948, and it is going to be put into
practice only in 1952, and that too,
only in Delhi and Kanpur. Unless we
are able fo give unemployment relief
and institute other social security
schemes, you cannot say we are living

in a progressive State or dealing fairly
with labour.

One more point and I shall finish.
The legislative enactments or legal
remedies wfll be effective only when
we have hrrived at the stage when the
working class will be able to have
amplee share in government. I will go
further and say that these remedies
will be effective only when the wvoice
of the workers will be predominant in
our Legislatures. Then alone these
measures will be successful. I do not
know what the views of the Govern-
ment are in these matters.

I will just quote what our leaders
were thinking previously. 1 will quote
what Pandit Jawaharlal Nehru said
when he presided over the tenth
Sesszion of the All India Trade Union
Congress. He exhorted the labourers
to hold fast to the ldeal of a Soclalist
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order of society in which the interests
of the workers will be supreme. X
Mr. V. V. Giri in his Presidential
address—I think in 1932 to a Labour
Conference—sald:

“We should not rest satisfled
untii we have established a
Bocialist State and if we remain
satisfied with anything short o1
it, we deserve to be called as
‘reformists’. If we do anything to
prevent or impede securing our
legitimate demands, no matter
what our professed creed might be,
we deserve to be called ‘agents of
capitalism'.”

I do not know what Mr. Girl’s views
are at present . (Interruption).

Dr. Lanka Sundaram: We are going
to hear him now.

Shri Damodara Menon: I hope that
when he is getting mixed up with the
mixed economy, he will not turn him-
self to be a reformist because che
labour policy is mainly dependent upon
economic policy. I do not wuse th:e_
other term “an agent of capitalism
and I hope he will not be like that. I
would request him to mark those words
which were uttered by him with such
sincerity when he was one of the lead-
ing lights of labour movement in the
country. I only remind him of this in
the hope that when he is implementing
1abour legislation and also when he is
thinking of new legislation and_ fram-
ing the Government’s labour policy In
general, he will not go far astray from
these Ideals which he held so dear at
one time.

off worefy T WA SqTeAw
*, TR T s o ¢ o
arr & qR f A AT ® S
@ ¥ owa< fomr A @ ¥ fod
& oy wr srerdy 1 ww oA
& sqa arét fgw (Party whip) #
o smardr § fF SRR o AR
are? wr s faar

& ¥1T & A AYT I & GO
¥ T WY < e § e fegem
F s el feew & wfew W@y
2 aive 3 o wwerd faw faw 0
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qufy aga & AergT O § for Y e
o WA & &t oF @ § e age wy
¥ ag wom o oft § A frrowr
T® FET ATAWF §, AN FF A Ay
¥ FT0 T AS TG 8, T A RIS
& & w0 R A &, Y AR
N AT F FHFE AT G, AT HAT
T fEfer ar for &Y &l & w1
FAASE 1 W ¥ oA G T
(factory workers) ¥ & =12 ¥
Freq fae &, faes foew & a1 o7
freg & smsE@ i1 W TR
firew & ot €, & dfee ¥a §,
0 % da # o xR
g1 frr ofteewe e qor AR
@ < & o g o I el
#oi gui) @ Sy oy
wfis & ot s gfafatfedt & sz
&fed a<d (sanitary labourers)
R ge A afrw g R
fF =% ;1 s9 W@ & ar
fro T&qo o F & 1

IT A THEATAT T F [GTLATAN
o fr et A Tr g A @
faaal 9T AT W WH AT FEAT
wrgan g fF 97 & fo oY o &1 s
g wifgd | gafy & o g fe
fegem o #0720 B T T
gl § et § o 3w & § #0w v
W wf arw wfrw w1 oW oFA
offT wwr & e § fr o sfis)
¥ fo gopc Y T ¥ fre s
faar wan, ot fae® awt ¥ o e o
w1 wfa gk &, o wR ot smwar
O wfgd st 7l v 1 & oy
¥ orit gw fed wAr Wi §
fr ogt o< fir fergew & I &
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138 ¥ 5.R%,3¥R o ufy
W FWQ 4 qgH I AW qUiy Y¢
e A afa fr wwow @ @
afe agt o a1 g 3G BF & 19¥
® A’ W wfa e ww
FWF I g dwR aT A Ay
e g@ i wfgd ff 98 dR 9w
TG am g Faww g
aw fr wfw fegam & o
& 97 & ¥ i stfer o & e Y gwEn
g T gt &1 b am sfe
g g@ w7 & foR g B
FTH S AT FT |

W T weA frew w1 g §
a7 ¥ fr o tov & uf fam o
G AT TIAFT o, 1Y, o3 &, et
F foeer a0 ook a1 AL C,03,0%C
g mq 1’4t F ufy i s o
wTeT A FET 0,0, ¥R § a7l TR
#fom & am oot § 99 #Y d=
0,C4,23¥ § ¥ wad & 4R F
e fif T A S A F=aT ¢,0 8, 0¥
g, ufx fea w0 #<7 Aol o genr
R,Co¢ § 1| W T famd # 2
T Ty A AT wiits forw qumd
X gfa fa7 a0 FE @ wogd N
ser ardt wfgd f ww dw
AT ALY AT TEY & | TTHTC Y AW
Ry ama afer & afed fore &
fr 37 & T o fire wifew & T
¥ a1 W FR AS A ATE A W
TR ARG ag e & A i F ag
Stmg dar Fom wfed e o
den Rt a3

qg TF FTS KT AT ® AGA
W1 §AS § A9 3@ 5 a4
3,3¢00k A wfr fer & FQ@
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[ = womfy = )

@ =g o R F A 3,ve,¥3e
AMGL FH F@ § | qw we fw
T ' @ T e 2w F s
Y Fur A gEy wfrr. qeat o
arawmEar § @t fom dwm g g
w wAr wWifgd e S99 o e
® T Afgd 9w dur 9 worgd Wy
gear § gufa 7 gf A AN s FH
# agY swar war

7 @y § fr ogt fre worg
¥ AHE @ AFER W WH 59
G qx faar mar §, S et &
T W ars afwwl, o f afage
HogTrer o ¢, o WY Qufca ¥
(agrarian labour) #gr wrav §, forer
# Gfwew<e daC (agricultural
labour) ®gr wmar & ;A
afet ¥ wamd @ & qar i w1
ot T o aw A wwT § AR
o e W sfea wogd A Y
e areft &, 99 # ST T wT WA
T om griedy foam
W gD ¥ W F W Tga @
fros areft § 1 W ot I & wEw
TR F/ FE & IR AN O Ay
T oM g 1 A ofreA ¥ R
& st § , aufy siedegmw (Con-
stitution) & afE T} AW
g 3 ¥ fod smor gOR WY s
T @m0 wifs e fegew
F AT AAET A I FA A QA
BT W g R g 1 gt A%
fs fas ¥7¢d ( mill labourers)
w1 gare § I & fod woee ¥ aga
W ST qATT & | qR A 9y ey
g swEwar gt ¢ fr goee & o
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g & fod ooy wifede ox
snfei= (Employees Provident
Fund Ordinance) st far,
qaft 75 a@ wwe § fr P
MR R ST w Tgw faed

' arfgd d 3w & qT A€ e &

ma s mfer am 2 @E
qr g & I forw dAm 9
o 3T Afgd W ¥ wT W
faoré & 1

¥ ag fr vx ww g 5 o
ag o frel F W @ omd § e
Hror +fY A & AOET T EY AT 9T
frers fe@ omd & 1 ST WY WA
afea reft & are 9 Y feg ¥ fai
# e wfgd fe g8 07 o s
W@ a5 oo Ifam w@iMi &
Y gu W ag fret F for aff ==
a1 X §wR ¥ TG FAw
weT fir 3 W W gm A & ol
ar &Y aTC A aTE ¥ wg Frfadee
(arbitration) &t wfed av fus
et ot wogd & @t e
st & fog s duT s afemx
s afgd fog ¥ag woge e fs
AT FA T ATHE A HTH FR
qt frere fed o g, @ Foere ol
fafwr  ¥9w @& (Minimum
Wages Act) oT 3 aga & wmedl
} s wrer §, i ag wr O
§ mar & e amor o ag A &
wre T fear o @ § & e oY
g A o S ¥R F AIFT
oW T ¥ N w3 Q@
g AR @ fd s & afen
wrw fafredy aw e A R ¥ T
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Wt W g i 9@ w1 geeniea
(implementation) 3% feg=w,
234y % & foir  @re fear mm &
goifs A e & &Y 99 W &R
TS ST & fed °91 | W A g
wgr gu awar g g 5 fegem
# gl 9T oY gEnm & dM @A
# 7 &1 qidwT agd fod gy A
arfgd ar 1 @ & fod gafy & wwwar
e e f @ @ @
o 2w § wgi e worgdd § o9 ¥ @Y
g™ A1 H aRIed  E T,
T gak A 7 ot FF TR Al
d ufes S @WE TR A
F&T wOAY Iifgd oY, Sfew gk |
a7 faeft @masi &1 w91, gwied
IR fegem & wogad st st
N T o TG, 9§ IR S
T @™ 9, a9 ot T8 agrea o e
T §FaT 9, SfEE emer @ el
Taide & wfed § qg ¥g o §
& gurd aTET Y o wagdl AT gred
Y ITH AT T AT ATEd, TG
@S F el § oft oF swww T
Famdmtasm g NWH
& TEaEt off war wwar § | OfFw
ITEE F A9 AW  gg HgAT qeAl
e fFam A @i s
ng ¥ § @ ¥ Wogd ¥, A&
wEH aal A feerd & ofr sk
ww foar TRT & |\ Tod ag &
T 9w 3g gfed # wrf fod feram
S €, @ gfem I8 9 A wm A
& 1 A @ o ww Wit wERw
¥ & ) afer g ¥ Wb 7
s wem fr B s (for-
ced labour) ¥t fm a@
T OE I R FOANES  AEE
77 PSD.
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( cognizable offence ) #Tx ¥
FT FRE AT H QAFT 17| FOEFAT
7 oft gl ol dem F @ e
(Dock labourers) #m a%a &, 3
9T g T wavEr e g fagr S,
ST 7% 37 &1 afadsr (services) Fr
e (regulate) w4 #1 9419 §, 99
I HTE T 7L famr omer | & aaT
#rza g & sgduTEm fr 9
At gfagsr £ ¥ER T & fod a@R
F1 &L QAT AT FAEATC FAT A
forw o agt & afasrd e & o S
#t #9ue @17 (casual leave) o
ety Tnfg, o o< sifererdy s
W 15w qR A AR aga @ weede
(Recruitment) aitg # frsmad
Tgd g | gafed & @
FT 19 57 H1 a6 A AT wT
AT E | # AW o § qar 5
T feed, daT IodaT anfrad
a1 fafeema snfieest  (civilian
Officers) st @ m, &t A A &
J F e e aifeedt @ m@ ?
# @ ¥ g N sOw & T
Fgar § o Sieges s § ¥ ofr st
T wig qafF I Y Srwga &S
HIT g ST 7 F €@G ATAT FHEATH
T FC TS |

WET §F WA 0 GHACAT FT A0S
g, A SHE aga d A w
gw @ 9T §, a8 fF 99 ¥
1 Ifaa saear T T g §H
g 51 Gfed wg€ A a7 TR @
q qr SFalq wagl ®1 I+ 4L afedi
1 a7 5 ag @@ H41 qAT H{
STAETHT HTEqT | ATHT e fadr
@ § T ¥ A T4 frw a8 Tw
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[#fr Torafer <)
® @@ & 3 AR ag Ty guNanaT
et € fF g waw s w@ea
T I T A |G FT FTH TR
SHE g fod faary &
gL § 4T FEm 6 o ol
e et d T e & AR
12 7€ & wwgd ¥ fod w3 4 sfa
EqT AEl §, 99 ¥ 6 GBI
®1 e AW Afed o aqfaa gaw
s wfgd | W & swrar fam
g &t o A femedw e
Dearness allowance )i firem
g a1 amata & F fawar & v A
fewam &7 T T FL |

q§ A 7% T Q39 &< g
& f aror ofY = g wY OF w9
sfa for & femmm ¥ w9l frodht
g1 wew faew & FW FF Al
#1 atwa gt frw frw el 7 g7
ST € R e oft avag # OF wage
#1 30 Tyar gfy AR & fgmw ¥
Tl fredt §, smERER & 3¢
AT, WA F % wT9AT, FAYL HF
3o ®qOT AR qfew=lt e H o
A 3 oW faedr §, giens §9
faei & a@d @l wEgdl A AT
aqr feadm o= &1 agr far
g1 dafraaid gy o ¢ e
WEHTETE A S T {3 AW, W
" ¥3 WA R AE FAR A WY
22 oA #¢ fad §, S ofewefy dre
F 9T AF 0 WG Y TETE T FHIN
a7 13wt & wizfizaw (statistics)
¥ A AT F q@EE | A 44
# awg § W& T ¢ AA, FEHIETE
¥ 5 ¥ £ AT WX H YY §9F ¥
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TR TG F Yo 797 4 MR feaciw
FHTS A1 | Ffew ¥ e Y
e w7ar €Y Feaci srmeeg ares agt
e § gt weg R AT @At A wr
FTA AT "AF HY FQAT I 6T FF Ay
Ty A A e R oAl 1ay g
# wfear & @ § F0 F33 a1 7A73
N ¥EF A 9k wfr aarg
gt faedt € T shae a9
(over wages) fas#T I #7179
WTH 4R 895 QY A $o aT% et
1 Y 23UR F T4 el ARl
Y e ¢ oam Y g g o gat
e FAT faomwe 2 ®IG 4o
¢ o wf sarg fas < §
gl gron TANA F wAg w1 A §)
AT F 14 A 4 797 < A4 & T
sreed) waAgdr o AT AT Awq fawr
FL I AT LT QL R wwg & Py
FLAT A7 AT FY 1343 F A wAgdy
FG a7 FT § TIT { A € ME FT
g g AT AT AT IFT (other
over wages) frest g @i
R wm ¢ o Fagd wfr wag
Y g AT 1 Ty AAGLY AT qE
o & faeht & o fs rae Q3 s wfr
fet & femm & wavar 4f et €
7 frid ga o swee &Y @ §
& a4t F9 @ 7 1 "AGL el
g1 W ¥ yemEr I F AR ad
w1 ofaw swaeqr wff §, fawr
wré aqfaw syaear 441, 3¢ A Al
& for a1 v WY Sfaer swaear ady
A 37 Shit & smAE wavE o owré
g T g 1w ow
sAar g, AN tar fs g3 wadg
2 ]
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Mr. Deputy-Speaker: The hon. Mem-
ber has taken more than 15 minutes.
off mugfrow ;. 99 90T §A9
Y gdT § | FT AWAT qeEl
 DUP

Mr. Deputy-Speaker: I am afraid the
hon. Member may not be able to finish.
I will have to call the hon. Minister.

st worafer 7w
qAH FL

g foete & &

Iqreay WEWT : gL UF AEAT
%Y e wien €, & 7T F% 7

Mnugfe tw ;. F "AAT §
A WA g o uaee A
# | § e Q fawe o Fm
et § | AR 7 s § fF oA
WY Zgi § AT FIAT GA FTFEEAw
v @ § T4 @ g X F A
siat ¥ fost & 2@ € fawi A
FTH F ATS AWgA 7 AT GAT G
w7 awerr a3 A 9 99 @ E
aqd FY I A FT FgA AT AL
gadl G et & F AAAS Tz
¥ T}, T, 951 957 fasq a3
gmqaraﬁtailm%fm‘rw”r HFIEHTL
FY T § 3G HI0 AT AEd | gAY
aw § o & foa ferra s
(sickness relief) ar oz <t gfaaa
g I 1 g w1 el | Wi
TAET FW FW AT AT TG @
g o o w i aiE aFAE
2 e & Y e wfos ®1 QX IR
éﬁmi‘g&ﬁ?wﬂfmﬁmﬂi
T gt ® @ ¥ fold g gfawn
A1 oS wagd ¥ A Tl &
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fed 2fen @fafeir  (training
facilities) 2 =ifed aifs =3
F B s dar @ aF \ a7 ag
I F AFQl F1 qwAIAE U FZar
arg # f fash 297128 (temporary)
@ AT | F WY gieEl & gy
# ofY o7 &7 wArt Al wAr AR
g1 w® o F fod |wec A+
= (grain shops) @dT &, war
37 ¥ fod fiswe wad (fixed hours)
F1 A fear §, 99 & 93 asal
& foq 93 sYC 14 37 *7 oY sgaeqr
Eadl

[English translation of the above
Speech)

Shri Ganpati Ram (Jaunpur Distt.—
East—Resgerved—Sch, Castes): Sir, 1
am glad to have got this opportunity
of expressing my views and I thank
you for it, 1 am also grateful to the
Party Whip for having given me an
opportunity to speak to-day.

There are dozens of kinds of
labourers in India and their problems
are variegated. Although in a way the
problems of great many of ‘the
labourers are alike, yet in other ways
they are different and it is imperative
to solve them. Take, for instance the
labourers who work in the mines.
Whether they work in coal mines, or
iron mines or gold, manganese and tin
mines, they are a class by themselves.
There are fackory workers, may they
work in cotton mills, silk mills ecr
woollen mills. Similarly there are
sugar mill labourers, tea fleld
labourers, port dock labourers and
railway workers. Then there are the
agricultural labourers and those
labourers who are engaged in small-
scale industries. Besides these there
are the sanitary labourers who work in
the Municipalities and others who are
engaged in leather industry or in the
P.W.D.

None of the sneakers has thrown any
light on the problems of these labour-
ers. Their problems certainly deserve
to be attended to. Nearly 90 per cent.
of the people in India live in the
villages and nearly 70 per cent. of
them are labourers, but the attenuon
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[Shri Ganpati Ram]

paid to them by the Government or
the progress made by them in the last
few years does not give me as much
pleasure as it ought to. I shall place
some figures before you. Whereas in
1939 the number of labourers work-
ing per day in India was 1,626, 942, in
1949 their number was 2,433,066, and
today their number has risen to 48
lakhs. But their problems have pot
been tackled on the same scale in
which their numher has increased. I
think that problems of barely 5 per
cent. of the labourcrs in India have
been solved. The Government shall
have to devote considerable atteéntion
to wards thesolving of the problems of
the rest of the labourers.

So far as cotton Mills are concerned,
the number of labourers working in
them per day in 1949 was 7,34.602 and
the number of those who were regis-
tered was 8,03,038. In 1951 the num-
ber of labourers working per day was
9.14,479 and the number of those regis-
tered was 7,85.13¢. In January 1952
while the number of labourers regis-
tered was B8,06.748, the number of
labourers working per day  was
7.29,878. I am not satisfled with
these flgures, because the number of
labourers working per day has not
increased in the desired proportion.
Government should adoot measures
to see that mill-owners or employers
do not tyrannize over them, and that
their number Increases day by day.

As regards the coal mines, while in
1951 the number of labourers work-
ing in them per day was 3,38,709,
today in 1952 it is 3,49.430. Now that
the country is independent and there
is great need for coal and other mine-
rals, the number of labourers engage-
ed in the industry has not increasec
in the desired proportion.

We find that while - Government
have paid some attention to the wel
fare of mill labourcrs, it has not paid
any attention to the welfare of the
village labourers, who are also known
by wvarious other names like farm
'abour, agrarian labour or agricultural
labour. and who have heen oppressed
through the centuries and have so far
not been able to form a united organi-
sation and get proner wages. We find
that they do not get any relief in
their period of recess. Their children
are not paid adequate wages for .he
work done by them. Although forced
labour is against the principles of the
Constitution, they are still subjected to
this labour. Government will have to
pay attention to this matter, as the
number of agrarian labourers working
in the villages is very large. Govern-
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ment have made many laws for the
henefit of mill labourers. 1 am glad
to say that they have issued the
Employees Provident Fund Ordinance
for their benefit. but still they do not
gel adeguate relief. Either the mill-
owners arc not paying adequatz attep.
tion or the Government themselves are
slack in their actions.

In many mills,. disputes still arise
and a large number of labourers are
dismissed. When the demands are
legitimate, they should be re-instated
in their jobs, but on many occasions
this is not done. I would urge upon
the Government that for resolving
such disputes, either come arbitration
machinery should be set up on behalf
of the Government or some measure
should be adopted for settling the dis-
putes between the mill-owners and the
labourers, so that the dismissal of
labourers, who go on strike or. indulge
in any other similar activities may he
prevented. Many friends have thrown
light on the Minimum Wages Act.
Althouph this Act was passed long ago.
it has not been enforced in the villages
so far and the people and labourers in
the wvillages are not getting any
advantage of this Act. On a perusal
of the Report on the working of the
Ministry of Labour, I have learnt that
its implementation has boen postponed
till December 31, 1953. In my opinion
it should have been énforced much
earlier. I am sorry to submit that
though there are vast numbers of
labourers in India. the labour move-
ment was not started earlier. In the
history of the world, England was
perhaps the first country where the
labourers first went on strike 3nd
started agitation. The same example
should have been followed in India
also, where the number of labourers
and working people is so large. But
as India was ruled over by foreigners,
these foreign rulers did not pay any
attentlon to them. Then we were
slaves and this thing had to be tlole-
rated. But now we have our own
Government, therefore, it is all the
more imperative that our Govern-
ment should pay greater attention to
the welfare of dabourers. Otherwise
the discontent in their minds may be-
come a cause for disturbances in the
country. I have to submit with regret
that in many villages the labourers,
their children and their relatives are
still subjected to forced labour. Things
have come to such a pass that the
nnlice does not pay any attention when
they go to lodge a report. I would
1rge not only the hon. Minisier of
Labour, but the Government as a whole
to make such rules according to which
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forced labour should be stopped by
making it a cognizable offence. The
number of dock labourers in Calcutta
is very large, but little attention is
paid towards regulating their services.
I would urge the Government to take
steps to sco that the authoritics do not
disregard the guestion of making their
services regular and granting them
casual leave. The labourers have
other grievances also relating to re-
cruitment and other matters, From
the Report it appears that the number
of persons hailing from villages amonp
the candidates selected for the posts of
Labour Officers, l.abour Welfare Offi-
cers and Civilian Officers is  very
small. I would suggest that some
persons belonging to  the scheduled
castes should also be selected for these
posts, so that they may be encouraged
lo sulve their own problems.

Many other problems of labour like
the housing problem remain to be
solved. Recently the Prime Minister
Pandit Nchru visited Kanpur and saw
how the labourers and their children
were living there in dirty slums in
extremely wretched and unhygienic
conditions. I am glad to say that the
Prime Minister has donated a consi-
derable amount for the betterment of
their housing conditions. There are
no proper arrangements for living ac-
commodation of labourers working in
the mills, big or small. Government
should make satisfactory housing
arrangements for them. Government
should also sce that dearness allowance
is paid to those labourers who do not
get this allowance as yet or get insu
fficient amount, It is a matter of re-
gret that the wage of dock labourers is
Re. 1 ver day. The current average
waees of labourers working in cotton

mills in difTerent cities are as follows: -

Bombay: Rs. 30 per mensem. Ahmed-
ahad : Rs. 28 per mensem. Madras : Rs.
26 per mensem. Kanpur: Rs. 30 per
mensem. West Bengal: Rs, 20 As. 2
ner mensem. Some of the Mills
have increased  the wages ' and
dearness allowance of labourers. For
instance the flecarness allowance has
been increased to Rs. 55/6/- in Bom-
hav. Rs. R3/13/- in Ahmedabad. Es.
42/9/- in Madras and Rs. 54/13/- in
Kanpur, but in West Benral the
amount is still Rs. 30/-, These are the
figures for January 1951, The figures
for March, 195% are as follows: Bomhav
Rs. 56/6/-, Ahmedabad Rs. 66/8/-,
Mndras Ps. 44/4/- Kanour Rs. 40/5/-.
But in West Bengal tha amount of
dearness allnwanc~ remain: stationary
at Rs. 30/- Similarly in January
1951 the wages of labourers working in
Jharia Coal Mines were Rs. 4/9/9 ner
wesk and after adding over-wages it
romes to Rs. 12/15/10 per week. In 1952
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their basic wages are Rs. 4/8/5 and
with over-wages il comes to Rs. 12/10/1
per wecek. The labourers of Raniganj
also sail in the same boat. In 1851,
the basic wages of Raniganj labourers
were Rs. 5/9/6 per week. After add-
ing over-wages they got Rs. 11/11/-
per week. In 1952 the basic wages
were increased to Rs. 6/1/6 and inclu-
ding over-wages the amount comes tn
about Rs. 11/12/1 per week, ie. not
more than As. 12 per day. It is a
matter of extreme regret. Besides the
low wages paid to them, there are no
proper arrangements for their houses,
for their education, for ihe employ-
ment of their women and for their re-
creation,

S0 far as I know and as some hon.
Members..

Mr. Deputy-Speaker: The hon. Mem-
ber has taken more than 15 minutes.

Shri Ganpati Ram: I want a few
minutes more. Some hon. Members...

Mr. Deputy-Speaker: I am afraid the
hon. Member may not be able to finish.
I will have to call the hon. Minister.

Shri Ganpati Ram: I shall finish in
two minutes.

Mr. Deputy-Speaker: Eirerybody
:,sgs’{or two minutes more, what can
(04

Shri Ganpati Ram: I hope the hon.
Minister will have no objection. I shall
take only two minutes more. I hxve
seen with my own eyes that untouch-
ability is as much prevalent in the
mills as it is in the villages. It is ram-
pant on a large scale among the mill
labourers, The labourers who claim to
belong to higher castes treat the labour-
ers suppnsed to belong to lower castes
as untouchables in their dally life.
Government should take baold steps In
this direction. Similarly arrancements
should be made for sickness relief and
other facilities. The millowners should
have strict instructions to provide all
facilities to those labourers who fall ill
or are injured while on duty. Train-
Ing facilities should be provided for
the children of the labourers. Their
services should be made permanent.
The railway workers also deserve
attention. While Government have
opened grain-shoos for them and have
made provision for fixed hours of work,
these arrangements should also be
made for the education and employ-
ment of their children.

Mr. Deputy-Speaker: 1 propose
calling upon the hon. Minister to reoly
at 12-15 sharp. If Mr. Veeraswamy i=
willing to finlsh his speech exactly at
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[Mr. Depuly-Speaker]

12-15, I am willing to allow him; other-
wise, I propose calling upon the hon.
Minister straightaway.

Shri Veeraswamy (Mayuram—Reserv-
ed—Sch. Castes): Sir, I am grateful to
you for the opportunity you have
given me to speak on this important
problem of labour. I want to speak
not from the capitalistic point of view,
but from the point of view of the most
active people, the Scheduled Castes
and the backward classes. I come
from Madras State and I was elected
to the House of the People from
Mayuram constituency consisting of 6
Talugas where the  agricultural
labourers were tortured by the Gov-
ernment and the landlords. The
Malabar Special Police attacked the
people, They hunted the youths and
shot many persons to death. The
Scheduled Castes did not demand free
distribution of land. They did not
demand exorbitant wages, They only
demanded just and living wages from
the landlords.

. Mr. Deputy-Speaker: I want to make
one observation. Whenever very
serious allegations are made against
Government, the hon. Member concern-
ed must have something to stand n
and some authority to go by. Just
now, the hon. Member was saying
that young men were hunted by th2
Police and shot to death. Unless he
has some authority,—some strong
authority,—such allegations Zolng
forth from this House would appear in
all the papers and would be widely
read all over the country and a very
bad Impression would be created.
These allegations may be true, but un-
less there is some foundation or autho-
rity which he can cite, they ought not

to be made.

Shel Veeraswami: Sir, what 1 say Is
not untrue. It is a fact and it is known
to everybody in this House.

Several Hon. Members: No, no.

Shri Veeraswamy: | mean all hon.

Members from Madras State know
very well......

Mr. Deputy-Speaker: I would like to
know on what authority he is making
these statements.

Shri Veeraswamy: Sir, I have seen
with my own eyes young men being
shot to death by the Malabar Special
Police.
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Shri_C. R. Narasimhan (Krishna-
giri): On a point of order, Sir. 1Is it
open for any hon. Member to criticise
the State Government here?

Mr, Deputy-Speaker: I agree with
the point of order. No act of the
State Government ought to be criti-
vised here, because the State Govern-

‘ment is not represented here.

Shri Veeraswamy: I do think ‘hat
the Central Government also must
have known what was going on in
Madras State.

Mr. Depucy-Speaker: That is anoti:er
matter, -

Shri Veeraswamy: Sir, I know the
conditions of labourers in the Golden
Rock Workshop, in the Dalmia Cement
Co., in Binny and Co., Madras and
in the many textile mills in Coimba-
tore and Madura. The majority of the
labourers, whether industrial or .gri-
cultural, are Scheduled Caste people
and they are most backward. ‘The
Scheduled Castes have been segre-
gated and are made to live in cheriea.
They are daily wage-earners. They
work in the flelds from morn till night,
but though they work hard under the
sweat of their brow they do not
enjoy the harvest they produce. They
do not get a living wage, either fruom
the landlord or from the factory-
owner. .

And how about the labourers’ food?
It is not sumptuous at all. It is defi-
cient in nutrition. Can they think of
energy-giving, or body-building, or
protective foods like eggs, fruits, milk
and so on? They would have seen
milk when it is milked from the cow.
but they would not have drunk it.
They would have seen eggs, but not
eaten them. They would have seen
fruits, but not eaten them. AIll this 1s
because the wages given to them rre
not at all sufficient. The clothes tney
wear are mere rags. The houses in
which they live are extremely poor.
Their surroundings and environments
are unhygienic. Can they think of
educating their children? Can ‘they
think of sending their children to Uni-
versities and Colleges? Can they
dream of sending their children ‘o
foreign countries, as the high-caste
rich Hindus and capitalists can do?

The Government have placed so
many Acts like the Minimum Wages
Art and the Employees’ State Insur-
ance Act on the Statute Book. But
the Minimum Wages Act which was
passed in 1948 has not yet been imple-
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mented throughout India. It has been
implemented so far as the Departments
of the Central Government are con-
cerned, but we do not know the pro-
gress made by the State Governments.
The time-limit for the implementation
of that Act was fixed up to the 3ist
December, 1953, but while minimum
wages for agricultural labourers have
been fixed in the Punjab, Delhi, Cutch
and Ajmer, nothing has been done in
the other States. 1 know that in
Madras this Act has not been imple-
mented. The only other place where
it has been implemented is Patna dis-
trict in Bihar.

Sir, take the Employees’ State Insur-
ance Act of 1948. It has been enforced
only in Delhi and Kanpur and even
that only from 24th February, 1952.
It is said that it will be gradually en-
forced throughout the rest of India, but
when and how they are going to do it,
nobody knows.

In my State several tanneries have
closed down and 50,000 workers have
been thrown out of employment and
as you know, the majority of the
tannery workers are Scheduled Caste
people. Therefore, they are the hardest
hit by the closing down of the tanneries.
What will they do for their food, cloth-
ing and other things? Let wus Jjust
imagine the sufferings of the Scheduled
Caste people in Madras State on
account of the closing down of the
tanneries. I was told this morning by
a friend of mine who has come from
Madras that some-tanneries have been
opened, but even those tanneries are
not paying the wages regularly to the
labourers.

The other thing that I want to say is
that in the Cordite Factory at
Aravankadu there are 1,500 workers.
In 1914 a hill allowance, known by the
name of ‘local allowance'. was given to
the clerks. After many years it was
extended to the Assistant Surgeons
working in that factory—that is from
1043. In 1044 this allowance was fur-
ther extended to all the employees.
But, alas, it was withdrawn after four
months. You know, Sir, that the hill
stations are very chill and cold, and
the people living there must provide
themselves with warm clothing. The
hill allowance is given just for this pur-
pose. As a result of the withdrawal of
this allowance, the people who are
working in that factory at Aravankadu
(Nilgiris), numbering about 1,500, have
been suffering. Our Ministers have
always been appealini to the people to
work very hard for the growth of our
nation and for the development of our
country. I appeal 1o the Ministers and
hon. Members on that side to consider
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the conditions of the labourers. Unless
the living conditions of labourers and
workers are improved they cannot
apply their minds to the work and
thereby build the nati.s.

Shri V. V. Giri: 1 am very grateful
to the hon. Members, representing the
different sections of the House, on both .

sides, for the very illuminating
speeches, helpful suggestions and
healthy criticism they have made

with respect to the labour policy of
the Government. I can assure them
as a Trade Union worker that what-
ever opinions I held during the last
thirty-two  years—in-between as an
agitator, as an administrator—twice
as a Minister in the Province and
now as a Minister at the Centre—I
still hold the same opinions and ‘o-
morrow when I cease to be a Minister
—I assure you that I will hold the
same opinions as I held thirty-two
years ago. I have always held that
it labour has to improve its position
it must organize itself into strong,
reasonable, democratic and well-
organized Trade Unions. And I as
a worker in the field have always in-
sisted on Trade Unions putting forth
their demands in a reasonable manner
so that they may assure for them-
selves their fundamental rights and
insist upon the employers recognizing
them and their Unions and dealing
with them as equals across the table.
Whenever the employers have failed
1 have never kept quiet as a leader;
I gave them enough time and opportu-
nity to rectify matters, and if they
failed I have never hesitated to de-
clare direct action against employers,
and in most cases I have done so
successfully. I still hold the pame
view today, and I shall hold the same
view till the end of my time.

If today, therefore, the complaint of
the employers is that Trade Unions
do not do their duty, that they pamper
to the demands of the workers, :hat
they are wunreasonable in the things
they put before the employer, I say
that the employer and the employer
alone, is responsible for such a state
of things. Twenty years ago when we
as Trade Union workers demanded
legitimate recognition from them,
legitimate right to meet them as
equals across the table, they never
respected our sentiments. They
tried to seek help elsewhere and out
down the Trade Union movement.
So the employers must thank the.n-
selves if today they do not get the
full benefit of trade unionism in India.

It is therefore a lesson to employers
and workers and they must realize
this hard fact, whether people like

’
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[Shri V. V. Giri]
it or not, that both the_woﬂ;e:ls %n;i
employers are partners in ndustry.
1 agl:’rele‘le with my hon. friend Dr. Lanka
Sundaram when he said that the
workers are weaker partners. They
may be weaker partners, but at the
same time I hold that they are domi-
“nant partners in industry. They
could secure that position of
dominant partners provided they un-
derstand that they should organize
themselves in a democratic manner,
into constitutional Trade Unions nd
represent their demands and grievan-
ces in a reasonable way to the em-
ployers and the Government alike.
That is the aspect to be borne in mind.
I want my esteemed friends who are
interested in the Trade Union move-
ment to realize that in a democratic
set-up today, there is no necessity to
talk of direct action or to resort to acts
of sabotage or anything of the kind.
So long as they have organized Unions
on a sound basis with sanctions be-
hind their demands, I am absolutely
certain that without recourse to any
untoward action on their part they
will be able to secure their reasonable
grievances redressed.

1 want to tell the employers that
it they want to have peace in industry.
if they want to have the beneflt from
their workers, if they want their loyal-
ty towards the industry, they must
know how to treat them. They must
forget the old hackneyed principle of
demand and supply. They must forget
the idea that labour is a commodity.
They must understand that without
the help of the dominant partner the
industry cannot run for a single day.
If only they can realize these hlt_lc.
but very difficult, things I am absoiu-
tely certain that there will be peace
in industry.

Speaking as Labour Minister of the
Gav[:!rnmeflt of India I would like
to tell both the partners in industry
that they shall have my assistance,
that they shall have the co-operation
of the Government, provided they
follow these principles. Then  they
will have my entire support. That is
exactly the reason why in the past
thirty-two years, both as an agitator
and as a Minister of a Province, I
have always held that internal settle-
ment of disputes is better than exter-
nal settlement Imposed by a third
party, be it Government or not. I do
not want the intervention of Govern-
ment. I want the parties to sit across
the table, as eauals, and as equally
interested in the development of thc
industry, to settle matters. That is why
I had always insisted in season and

N

10 JUNE 1952

Demands for Grants 2328

out of season as a leader of the rail-
way labour movement, in those times
when we had to fight the British
bureaucracy, that there should be a
joint standing machinery at all levels,
from the district level to the Railway
Board and Railwaymen's Federation
level and, if they do not come to an
agreement, to have a tribunal for the
‘settlement of the disputes. The credit
© goes to our esteemed leader, friend,
and colleague, Mr. Gopalaswami
Ayyangar, after all to implement the
demand that I made 30 vears ago to the
bureaucratic Government at that time.
I hope that aspect has now been fully
understood and if only the railway
workers take advantage of that
machinery. there will certainly be
peace in industry. There will be no
necessity for ‘direct action’ and it will
be good for all concerned. So also the
same prineiples ought to be followed
whether it is in private industry or in
the public sector of the industry and
my advice to cverybody concerned is
to have the same machinery as is now
adopted in the railways. I shall insist
on the development of the bipartite
agreements and the tripartite agree-
ments. [ therefore welcome the idea of
the Planning Commission who hnave
proposced consultative committees in all
industries, with representatives of
workers and emnlovers and an inde-
pendent Chairman, to discruss from
time to time the principles underlying
the industry, whether it is with refer-
ence to the gencral working conditions,
wage structure, profit-sharing. bonus or
any other fundamental subject su that
even the tribunals set up may have a
clear Idea as to what the respective
parties want them to do. I may tell
you straightaway, therefore, that I am
for internal scttlement of disputes, hat
I stand for a joint standing machinery
in every industry at all levels, that I
am for tripartite and bipartile agree-
ments and if I may use the cxpression
that scems to have become common, I
am ‘Enemy No. 1' to the courls, tri-
bunals and the adjudication machinery
of the Governments. T would like to
avoid these couris and the adjudication
machinery, which is a compulsory
thing and which compels the parties
to come together. I lay more emphasis
on the parties themselves coming ‘o=
gether. I am an oplimist and I have
found by experience that if both sides
can bhe reasonable, they can adjust
their differences. Both sides know ow
to meet as equals and anv matter, how-
cever difficult it may be, can be easily
scttled. That has been my view. Ewven
as a Minister when I fell that parties
enuld not settle their differences there
were oceasions when I wanted to teach
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my conciliation officers how to settle
the dispute and I made the parties to
come to me to the Secretariat and often
got their disputes settled. 1 am abso-
lutely certain, therefore, that if we can
develop the idea of bipartite and tri-
partite agreements, there will certainly
be peace in industry. I want to appeal
to my esteemed friends who believe in
Trade Union movement to organize ‘he
movement in a very democratic manner
and try and see that the workers build
sanctions behind them, so that (heir
grievances may be redressed and peace
in industry established. I want ‘that
agreements when they are entered .nto
to be registered so that for a certain
term that Union and that industry can
B0 on without any further trouble.
That is why I said that I believe more
in agreements and less in legislation.
I want to assure Dr. Lanka Sundaram
that I bejieve in legislation for labour
as much as he does. If there is agree-
ment on matters with reference to
wages, working conditions etc., bring-
ing forth legislation is an easy matter.
What is agreed upon between the
parties is very easy to put into effect
in the form of legislation without much
rancour and bitterness because such a
state already existed and you only
register it through legislation in the
land. That is what I meant when I
said, I believe more in agreements and
less in legislation. . I do hope the spirit
of it is understood and I assure my
hon. friend that if it becomes neces-
sary, we shall have legislation. In ihis
connection, I congratulate my esteemed
predecessor and my colleague, Shri
Jagjivan Ram for bringing very bene-
ficient legislation on the Statute Book
and it shall be my endeavour to imple-
ment legislation wherever it has not
been implemented.

As regards the Industrial Relalions
Bill and the Trade Union Bill, about
which my hon. friends have referred,
they have gone up to the stage where
the Select Committee sat and presented
its report but in order to prove my
bona fides in the matter, I feel that
there are still strong opinions for and
against, on matters contained therein
and 1 am therefore taking the oppor-
tunity of putting it before the various
sections of the labour movement,
employers and the public. I therefore
desire that a questionnaire should be
issued very soon, bearing in mind all
the views of the workers, employers
and the different sections of the labour
movement even in the matter............

Dr. Lanka Sundaram: Is it a case of
re-circulation or it is only a question-
naire to be answered?

« Shrl V. V. Gird: It is a questiennaire
to be answered.
77 PSD.
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Dr. Lanka Sundaram: It will not be a
recirculation of the Bill.

Shri V. V. Giri: There is no question
about it. Anyhow we have to bring a
fresh Bill before this new Parkament.
You may think in any way you .ike.
The Bill has to come afresh after the
questionnaire is answered and after
consulting different views in the matter,
and if necessary the leaders of the
labour movement and the employers.
The Government will decide aboutl the
way in which the Bill has to be pre-
sented, about the form and the number
of sections etc. Ewen as regards the
appellate tribunals, I had an occasion
when 1 was in Madras to discuss
matters with the employers and with
the workers organizations and with the
tribunal judges themselves and I nave
my own opinions in the matter. I
assure you that that matter will be
considered very carefully 'taking Into
consideration the views of the workers’
organizations, who feel strongly about
the removal of the appellate courts and
also the views of the employers. We
shall soon come to conclusions on (hat
matter as well. I do not propose to
go through details of the criticism
offered on very many points. I would
rather deal with fundamentals. Much
criticism has been diverted towards
the landless workers’ conditions, to-
wards agricultural labour, and the im-
plementation of the Minimum Wages
Act. I can assure the House that my
predecessor did his very best to call the
attention of the Provincial Govern-
ments and to see that the legislation
is implemented by every Province at
the earliest opportunity. I am con-
tinuing to do so. I want hon. Members
to realize that this is a vast subject and
a difficult matter, but difficulty should
not come in our way to settle matters.
We do hope the Provincial Govern-
ment will take the time by the forelock
and try to implement this Act. After
all we must realise that the Central
Government is not the Government
that implements it. [ can assure you
that we are doing our very best to see
that the Act is implemented. In ‘his
matter, I have an appeal to make ft¢
friends who are interested in the orga-
nization of workers in the villager
You must help them to build strong
and democratic Trade Unions. Whes
you do so, the Unions themselves will
hurry up Governments, will go to Lh+
Labour Ministers, will go to the
Cabinets gnd insist on the implementa
tion of the Act. Therefore, not only »
duty lies on me and on the Membera
on this side of the House who are in-
terested in the workers in the villages;
a duty lies on the gentlemen opposite
also who are as sincere trade unionlsts



2231 Genetral Budget—

[Shri V. V., Giri]

as myself, to organise workers Unions
in a sound way so that the conditions
of the workers in the villages may also
improve. Again, there is no use of
mere implementation of this Minimum
Wages Act. After all, an agricultural
worker has only work from about 165
to 200 days in a year. Unless we
secure for them subsidiary occupation
by the establishment of cottage indus-
tries and the like and give them full
employment, the effect of the imple-
mentation of the Minimum Wages Act
will be nearly useless. My humble
opinion in my individual capacity and
also as Labour Minister is that in the
community projects that .are coming
up, these things will be carefully look-
ed into. These community projects
may be made models where the agri-
cultural workers may be able to secure
for themselves full employment. If we
succeed in this in parts, we may intro-
duce such methods as will secure for
the agricultural worker full employ-
ment. I do not wish to labour more on
this aspect of the matter. It is abko-
lutely necessary that there should be
more co-operation in the matter of
improving labour conditions in the
villages. In a matter like this, co-
operation and assistance from all sides
of the House will bg useful, especially
on the part of those who are interested
as trade unionists in this behalf,

An appeal was made to me about
securing Trade Union unity. Even
when there was a break of the Trade
Union movement in 1929 at Nagpur, it
took ten ycars to secure unity amon<st
the ranks. Afterwards the war came
and again ideas changed. And, under
the change of ideas, the Trade Union
movement also broke up. There are
no two opinions on this matter namely,
unless there is unity amongst those
who believe in full democratic Trade
Union movement. and they come to-
gether with one voice and put forward
their demand either before the em-
ployers or Governments, their voice
will be a voice in the wilderness. T'hat
aspect of the question must be under-
stood by all sections in the Trade
Union movement. At least for the iast
nearly eight years. I have not belonged
to any section of the movement. I am
an independent trade unionist. In that
capacity, during the last six years, I
have been appealing to Trade Unions
to come together and unite on a
common platform on all matters. I do
feel that there is some effect on *he
leaders of the Trade Union movement
if I can rely,—certainly I can rely—
on the statements and the views they
have expressed to me in this behalf.
None would be happier than me to see
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a real democratic Trade Union move-
ment working for the cause of workers,
representing their difficulties and secur-
ing for the masses of this country
their fundamental rights.

We are trying to see that the Em-

. plovees' State Insurance Scheme, about

which Mr. Veeraswamy spoke, is im-
plemented as early as possible. In
Kanpur and Delhi the scheme is work-
ing at the present moment. As soon
as 1 assumed office, I went to Bombay,
met the mill owners. met the workers
and the Government of Bombay und
I am very glad to tell you that by
January, 1953, we will be able to intro-
duce this scheme successfully in
Bombay. Mpyself and thee Direclor-
General of this Institution had been to
Bombay and I am glad to say that the
mill owners of Bombay are seriously
considering a proposal to erect a model
hospital of not less thran 300 beds at
Bombay for the mill workers. The pro-
ject is to be implemented soon with
the aid approximately of 54 lakhs of
rupees to be made available to the
Mill Owners Association out of the do-
nations to the Gandhi Memorial Fund.
The construction of this hospital will
relieve to a considerable extent the
hardship of the working classes in
Bombay in getting proper hospital
treatment and the pressure on the
hospital due to secarcity of beds will
also be reduced. The Employees' State
Insurance Act, under which medical
care has to be provided to the factory
employees, will be associated with this
project. A Committee of six members
has been set up to expedite the con-
struction. It will consist of (wo
representatives each of the Mill owners
Association and the Bombay Govern-
ment. The Mill Owners Association
have already nominated two gentlemen
on that Committee. The Director
General of the Emplovees’ State In-
surance Corporation will be one ot
the Members of the Committee which
is going to expedite the planning and
construction of this hospital. Similarly,
the Punjab Government seems to be
4etermined to introduce this scheme
during its allotted time. I am
absolutely certain that the other Statc
Governments will also follow suit. I
assure you that I shall be not merely
Labour Minister of the Centre, I shall
also be a propagandist on behalf of
the workers to see that this scheme
is not only implemented by the
Governments but also to get the
moral support of public opinion and
the Employees’ Organisations in this
country.
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I do not think it is neceSsary lor
me to go into the various legislatiuns
that have been passed during the last
three years. I can assure you that it
only labour can rightly organise itself,
and the employers see the necessity of
having beneficient social legislations,
it will be my duty to persuade them
to look at things from the right pers-
pective on both sides and I am cra-
fident that, optimistic as I am, T
would be able to get the legislations
already passed duly implemented.

As regards future legislation, I

want to give this assurance to the
employers’ to the workers' organisa-
tions and to the public in this country
that I shall take their full counsel
and circulate the ideas of the Govern-
ment to the fullest extent possible,
and that without having complete
discussion of all matters, no Bills
would be introduced. But, 1 want to
tell them that labour legislation Iis
bound to be progressive, and labour
legislation will have to be introduced
from time to time.

I am very grateful to you, Sir, for
the opportunity you have . given me
and I want to show that appreciation
by finishing my speech before time.
In fact I am finishing in half an
hour. I do not think any good will
come to me or to this House by my
going into the details.

Mr. Deputy-Speaker: 1 shall now put
gle cut motions to- the vote of the
ouse.

Shri Velayudhan: Hereafter, Minis-
ters should be given only half an hour.

Mr. Deputy-Speaker: 1 will consider
each case separately.

The question is:

“That the Demand under the
head ‘Ministry of Labour’ be re-
duced to Re. 1.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the

head ‘Ministry of Labour’ be re-
auced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:
“That the Demand under the
head ‘Ministry of Labour” be re-
duced by Rs. 100.”

The motion was negatived.

19 JUNE 1852

Demands for Grants 2234~

Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour’ be re-
iuced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour' be _re-
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100."

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question i=:

“That the Demand under the
head ‘Ministry of Labour' be re-
duced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question {s:

“That the Demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100."

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Employment Exchanges and
Res?.ttlement’ be reduced by Rs.
100.

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the respective sums not
exceeding the amounts shown In
the third column of the Order
Paper in respect of Demands Nos.
63, 64, 65, 66, 67 and 122 be granted
to the President, out of the Con-
solidated Fund of India to complete
the sums necessary to defray ‘he
charges that will come In course
of payment during the year ending
the 31st day of March, 1853, in
respect of the corresponding heads
of Demands entered in the second
column thereof.”

The motion was adopted.

[As directed by Mr. Deputy-Speaker
the Motions for Demands for Grants
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which were adopted by the House are DeMAND No. 66—EMPLOYMENT
reproduced below.—Ed. of P.P.] EXCHANGES AND RESETTLEMENT

Demanp No. 63—MINISTRY OF LABOUR Labour’.”

“That a sum not exceeding Rs.
19,29,000 be granted to the Presi-
dent, out of the consolidated Fund
of India to complete the sum
necessary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March 1953, in respect of
‘Ministry of Labour'."”

DeMaND No.
MINES

“That a sum not exceeding
Rs. 5,95,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges that
will come in course of payment
during the year ending the 31st day
of March, 1953, in resFect of
‘Chiet Inspector of Mines""”

Demano No.

THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 2,30,04,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges that
will come in course of payment
during the year ending the 31st day
of March, 1953, iIn respect of
‘Miscellanecus Departments and
Expenditure under the Ministry of
Labour'.”

64—CHIEF INSPECTOR OF

DEmMaND No.

65—MiscELLaNEoUs DE-
PARTMENTS AND EXPENDITURE UNDER

“That a sum not exceeding
Rs. 1,08,04,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum

necessary to defray the charges that

will come in course of payment
during the year ending the 31st day
of March, 1953, in respect of
‘Employment Exchanges and Re-

settlement'.”

DeEmAND No. 67— CiviL DEFENCE

“That a sum not exceeding
Rs. 83,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the ~harges that
will come in course of payment
during the year ending the 31st day
of March, 1853, in respect of
‘Civil Defence"."

THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 4,09,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges that
will come in course of payment
during the year ending the 31st day
of March, 1953, in respect of
‘Capiital Outlay of the Ministry of
Lapour'.”

The House then adjourned till a

Quarter Past Eight of the Clock on
Friday, the 20th June, 1952

122—CaAPITAL OQUTLAY OF



